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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1002 of 2018

IN THE MATTER OF:
Abhisht Kusum Gupta. Applicant(s)
Versus

State of Uttar Pradesh &Ors
And
Virender Singh &Ors. Respondent(s)

COMPLIANCE REPORT IN VIEW OF ORDER DATED 27.05.20210N BEHALF
OF JOINT TEAM CONSISTING OF EDMC, DPCC AND CPCB.

To

Hon’ble Acting Chairman and members
Of the National Green Tribunal,
Principal Bench, New Delhi.

MOST RESPECTFULLY SHOWETH:

1. That in compliance of the order dated 06.11.2020 and 27.05.2021 of
Hon’ble NGT in the above titled matter, the present status report is being
filed for your kind perusal and consideration. The order dated order
27.05.2021 reads:

Covaens Till such compliance, the regulatory bodies — the EDMC, DPCC and
the CPCB are free to proceed, according to law, in the matter of taking
necessary coercive measures, as earlier directed. A joint committee comprising
of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021...”



2. In compliance of the aforesaid order of Hon’ble NGT vide order dated
27.05.2021, meeting was convened by EDMC (as nodal officer) with DPCC
and CPCB on dated 02.06.2021 for taking the action against the illegal
dairies running in Gharoli Dairy Colony, Gharoli Village and Kondli Village.
Copy of the minutes of meeting dated 02.06.2021 is attached here with as
ANNEXURE- A (from page 8 to 10)

3. During the meeting dated 02.06.2021, officers/officials of DPCC, CPCB
& EDMC (Nodal Agency) had unanimously decided to conduct joint survey
for Gharoli Dairy colony, Gharoli Village and Kondli Village on three different
dates i.e., 04.06.2021, 05.06.2021 & 07.06.2021 and then to start sealing

action against the illegal dairies.

4. That as decided in the meeting dated 02.06.2021, team consisting
officers of three different authorities jointly conducted inspection survey in
GHAROLI DAIRY COLONY, GHAROLI VILLAGE& KONDLI VILLAGE on
04.06.2021, 05.06.2021 & 07.06.2021. It is summitted that while conducting
the survey, some of the dairy owners had created massive hindrance and
forcefully deleted the photographs taken of illegal dairy from the official’s
Mobile of the team. The incident was brought to the knowledge of SHO, P.S.
Ghazipur and thereafter adequate assistance of police personnel helped in
conducting the survey peacefully. Copy of the inspection report dated
04.06.2021, 05.06.2021 and 07.06.2021 are attached herewith as
ANNEXURE B (from page 11 toll, ANNEXURE C (from page 12 to 15)

respectively.

Details of the inspected unit of illegal dairies in three various areas are

as follow:

A) GHAROQLI DAIRY COLONY:

Unit details given in earlier filed EDMC’s ATR: 51
(Filed on 25.05.2021)



X

(i) Sealed/vacant dairy units due to EDMC’s action: 22

(04+18)
(a) Sealed by EDMC: 04
(b) Premises were found vacant during sealing
drive of EDMC: ) 18
(i)  Action was expected by EDMC post lockdown: 29
Dairy Units found during INSPECTION of 3 different
authorities: 58
(04+18+306)
(a) Sealed by EDMC’s action: 04
(b) Premises which were found vacant
during earlier sealingdrive of EDMC: 18
(c) Existing dairies: 36
B) GHAROLI VILLAGE
Dairy Units found during INSPECTION of 3 different
authorities: 5
C) KONDLI VILLAGE
Dairy Units found during INSPECTION of 3 different
authorities: 1
5. After conducting inspection, sealing action were carried out on

10.06.2021&11.06.2021 by the joint team in the light of minutes of meeting
dated 09.06.2021. Copy of the minutes of meeting dated 09.06.2021 is
attached herewith as ANNEXURE D(from page 16 to 18).
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6. That based upon the inspection report of all three authorities, sealing
action drive was conducted by EDMC on two dates i.e., 10.06.2021 &

11.06.2021 on the basis of joint survey report in the presence of DPCC &

CPCB with the assistance of local police forces. During sealing drive,

wherever illegal dairies were not functional and the operators had removed

their cattle from the respective places, affidavits and photographs were taken

from the occupier so that same place may not be used for dairy purposes in

any manner in future. However, wherever dairy activity were found running,

premises were sealed immediately. Copy of the affidavits were taken from the
occupierare attached herewith as ANNEXURE E(from page 19 to 162).

Details of the sealed and vacant premises in three various areas are as

follow:

A) GHAROLI DAIRY COLONEY:

SEALING action drive by 3 different authorities
for total:

(@) Sealed dairy units due to EDMC’s action:

(b)  Premises which were found vacant during sealing
drive of EDMC:

(c) Existing dairies were closed:

(All 36 owners also gave affidavit for not using the

purposes ever in future)

58
(04+18+36)

04

18

36

premises for dairy



B) GHAROLI VILLAGE

SEALING action drive by 3 different authorities for total: 7

(While doing the sealing drive, 1 more unitwasfound having dairy
activities thus earlier6 unit increased to 7)

(a) Sealed by the committee consisting by
3 different authorities: 6
(b)  Existing dairyfound closed: 1

(01 (one) ownergave affidavit for not using the premises for dairy purposes

ever in future).

C) KONDLI VILLAGE

SEALING action drive by 3 different authorities for total: 1
() Existing dairyfound closed: 1
(Ol(one) owner gave affidavit for not using the premises for dairy purposes

ever in future).

Copy of the sealing action drive carried on 10.06.20218& 11.06.2021 in
the presence of all three authorities are attached herewith as ANNEXURE F
(from page 163 to 166...) and ANNEXURE G (from pagel67 tol67

respectively.

7. That based upon the inspection and sealing drive carried out by all
three authorities, DPCC also issued closure direction and Show Cause Notice
for imposing EDC on dated 16.06.2021. As per report of DPCC furnished to
the answering corporation, Prosecution process is also being launched
against 66 dairy units. Copy of the DPCC’s ATR dated 16.06.2021 is
attached herewith as ANNEXURE H (from page 168 to 234).



+

- 8. That the answering corporation agree and undertake that in
coordination and support of DPCC and CPCB as directed vide order dated
27.05.2021 in the above titled case, regular monitoring and vigil would be

kept over all three areas so that in future illegal dairy may not become

A

(East Delhi Municipal Corporation)

functional at any stage.

(As the nodal agency)

Dr. Mool Chand
Director (V.S_.)
East Delhi Municipel Corporafion

Delhi N
Dated 8 July, 2020
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.| EAST DELHI MUNICIPAL CORPORATION
VETERINARY SERVICES DEPARTMENT
- 419 UdyogiSadan, Patparganj Ind. Area, Delhi-92

\- (,"/\ ‘ ' e Phone No 011-66667330, 66667331
\Q: 120/DVS/EDMC/2021 N e T Datedr 02 f06/«2®21
\E\LINUTES OF MEETING ?DQ—L'f
ﬁ kn Lo
In compliance of the directions of the Hon'ble NGT dated

427 05.2021 in the I.A. Nos. 109 to 111/2021 in Original Application No.
002/2018 in the matter of Abhisht Kusum Gupta V/S State of Uttar
@aadesh & Ors. and Virender Singh and Ors. A meeting notice vide No
6/DVS/EDMC/2021 dt 01.06.2021 was served to (i) Member Secretary,
CPCB (ii) P.S Pankaj, SEE, DPCC (iii) Balendu Shekar, Advocate EDMC (iv)
Dy. Dir (VS) Shahdara (South) Zone to attend the meeting on 02.06.2021
in the office of Director (VS), EDMC to discuss the line of action against

illegal dairies running in Gharoli Dairy Colony, Gharoli village and Kondli
village..

Today, at 12.00 (Noon) a meeting was held in the Office of Director
(VS), EDMC to discuss the issue as mentioned above, the following were
present in the meeting :-

Dr. Mool Chand, Director (VS), EDMC

Sh. Vinay Prabhakar, Scientist ‘B’ CPCB

Sh. P.S. Pankaj, SEE, DPCC

Sh. Ramesh Chandra, EE, DPCC

Dr. Siddhartha Gautam, DPCC

Dr. Raj Kumar, Dy. Dir (VS) Shahdara (South) Zone
Sh. Deepak Panchal, MTI, Shahdara ( South) Zone
Sh. Balndeu Shekar, Advocate EDMC

DNOUAWN

All the above officers/officials of EDMC, DPCC and CPCB
unanimously taken the decision which are as under:-

1. Representative of EDMC, DPCC and CPCB will conduct a
survey jointly of illegal dairies running in Gharoli Ddiry Colony,
Gharoli village and Kondli villagé on dated 04.06.2021 (Friday),

\__’_____’L

05-06-2021 (Saturday) and 07-06-2021 ,L)

2. The survey report will be submitted in the next meeting to be
held on 09.06.2021 before the above members.
o Yo.vh. sl

3. Sealing action will be taken iointly by EDMC, DPCC and CPCB
on dated 10.06.2021 (Thursday), 11.06.2021 (Friday) and
12.06.2021 (Saturday) with the hzlp of Police Force including lady

police to maintain the law and order problem durmg the sealing
action.

-~
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4, A request letter to DCP (East) district will be sent by the Dy.
Dir. (VS) Shahdara (South) Zone for providing adequate police force

during sealing action on the above mentioned date and time.
3 >

5. Action Taken Report will be submitted by EDMC, DPCC and
CPCB by 20" June 2021 against the illegal dairies running in Gharoli
Dairy Colony, Gharoli village and Kondli village which are polluting
air & water by mixing the untreated waste water and animal dung
into the storm water drain which directly flow into the drainage
system of DDA and ultimately its fall into the Yamuna River through
drainage system of Noida Sector 137.

6.  The next date of hearing in Hon’ble NGT is 22.06.2021.

The meeting ended with vote of thanks.

1

5]06/2]

Director (VS)
EDMC

Distribution :-

1. All concerned.
2. Office Copy
C

opy for kind information to:-
1. Addl. Commissioner-II

‘}/’ OSD to Commissioner for information of Commissioner pl.



EAST DELHI MUNICIPAL CORPORATION
VETERINARY SERVICES DEPARTMENT

419, Udyog Sadan, Patpar Ganj, Ind. Area, Delhi-92
Ph. No. 66667330, 66667331

Sub: - Regarding Hon’b'le‘@@GT) Natienal Green Tribunal, Principal Bench, New
Delhi in LA. No. 109 to 111/2021, in original application No. 1002/2018

Abhisht Kusum Gupta Versus State of Uttar Pradesh & Ors. and Virender
Singh & Ors. Hen’ble NGT.

Agenda: - To discussed the line of action against the illegal dairies in Gharoli Dairy
Colony, Gharoli Village and Kondli Village in compliance of the direction of the
Hon'ble NGT vide order dated 27.05.2021 to be taken by the EDMC (as a
nodal agency), DPCC and CPCB with letter and spirit.

Attendance Sheet
_ m | ContactNo. '|  Signdtife
Divy- (VL) [ epme. we|
AF FESFUT oE)2)
Seetist B 9% P 4bv0 2.9 ; .
e
3 . -~
{olmiug | poee |qursesspy L
: 1V
RAMELN Crnmorp ce XTSRS 2] N -
5

DRz /CUMAL Z)Z)Cvs) gs2 471778748 Y }'ji

6 .
Gh-DEEPAK PANCHAL MUch Tedo Dt Q09415614 )ﬁ%@
UDe/s9n ¢ == 0dJ6¢[2)

T e e
° (BT»S\‘MMW (wv(m Pl | AHTETZS 3¢ W
9

10




| I

- /4 gé“—"e/ Pm\ 6«¥UYQ—-B
P A — ™

Report of Joint Survey conducted by officials of EDMC, CPCB and DPCC of lllegal
Dairies in Gharoli Village & Kondli Village, Delhi on 04.06.2021 & 05.06.2021
X,

Sr. No. Name & Address Dairy Status

l. Neeraj Kumar Yes
A-226-B, Rajveer Colony Harijan Basti,
Gharoli, Delhi-96

2. Dharmender & Raj Bala Yes
F-70, Khasra No.253-F/Floor, Kondli,
Delhi-96

3. Raj Pal Singh Yes

2-B/292/4, K. No.242, Rajbir Colony
Gharoli village Ext., Delhi-96

4. Yatender Singh Yes
B-329, Old No.60, Rajbir Colony,
Gharoli Ext., Delhi-96

5. Proprietor of Dairy Yes
Adjacent to K.S. Memorial School,
Gharoli Village, BSES Pillar No.101,
Delhi-96

6. Furkan

C-174, Gali No.05, Mulla Colony, Yes
Gharoli Ext., Delhi-96

o CPCB Guidelines including treatment of waste water and animal dung generated from the
said illegal dairy farms, are not being complied with.

. e
/ Gﬂ%:’ials@, Officials of DPCC Offiéials of CPCB
../M
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Report of Joint Survey conducted by the officials of EDMC, CPCB & DPCC of Tllegal

Diay Wo_LE 605,

/7-'ﬂ6—‘.€/

Dairies in Gharoli Dairy Farm/Colony, Delhi on 07.06.2021

—r
Sr. No. Name & Address Dairy Status

1. Sh. Gourdv Shah, A-82, 83, Gharoli Vacant
Dairy Farm,

2. Omvir Singh, A-90, Gharoli Dairy Yes
Farm, Delhi-96

3. Mr. Sant Ram, A-92-94, Gharoli Yes
Dairy Farm

4, Sh. Raghuraj,.A-102, Gharoli Dairy Yes
Farm, Delhi-96

5. Sh. Anil, A-548, 549, 550 Gharoli Scaled on 03.03.2021
Dairy Farm, Dclhi-96

6. Sh. Puran Maglani, A-553,554,555, Sealed on 03.03.2021
Gharoli Dairy Farm Declhi-96

7. Sh. Bal Ram Choudhary, A-595/596, Yes -
Gharoli Dairy Farm

8. Sh. Lilu, A-684, Gharoli Dairy Farm, Yes
Delhi-96

9. Sh. Surender Pal, A-729, Gharoli Vacant
Dairy Farm, Dclhi-96

10. Sh. Girdhari Lal, A-909.910 GF, Yes
Gharoli Dairy Farm Delhi-96

11, Sh Bhopal Singh & Sh Vikas, B-45, Yes
Gharoli Dairy Farm Delhi-110096

12. Sh. Vinod Kumar, B-49,50, Gharoli Yes
Dairy Farm Delhi-96

13. Sh Sanjay, B-169, Gharoli Dairy Farm Yes
Delhi-110096 :

14. Ch. Banet Bhadana S/o Sh. Jai Karan Sealed on 19.04.2021
Singh B-207, Gharoli Dairy Farm,
Delhi-96

% 10 pe.
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15. Sh. Jai Karan Singh S/o Surja Singh Sealed on 19.04.2021
B-207, Gharoli Dairy Farm, Delhi-96

16. Sh. Ashok Kumar, B-269-270, Gharoli Yes
Dairy Farm, Delhi-96

e

17. Smt. Harwati, B-279, Gharoli Dairy Yes
Colony, Delhi-96

18. M/s Bhopal, B-379-381, Gharoli Dairy Yes
Colony, Delhi-96

19. M/s Virender Singh, B-382-386 Yes
Gharoli Dairy Colony, Delhi-96

20. Sh, Lalji Yadav, B-390, 391, Gharoli Vacant
Dairy Farm, Delhi-96

21. Sh. Raj Kumar Panday, B-411to 415, Yes
Gharoli Dairy Farm, Delhi-96

22, Sh. Kamal Singh, B-416, Gharoli Vacant
Dairy Farm, Delhi-96

23. Sh. Kamal Singh, B-422 &424 Vacant
Gharoli Dairy Farm, Delhi-96

24, Sh. Harbash Lal, B430 & 431, Vacant
Gharoli Dairy Farm, Delhi-96

25. Sh. Ranbir Singh, B-442, Gharoli Vacant
Dairy Farm, Delhi-96

26. Sh Ranveer Singh, B-447 Gharoli Yes
Dairy Farm Delhi-110096

27. Sh. Pramod ChaudharyB-4518452, Yes
Gharoli Dairy Farm, Delhi-96

28. Sh. Jagveer Nagar, B-488, Gharoli Yes
Dairy Farm, Delhi96

29. Sh. Bharam Singh, B-542, 543, Vacant

Gharoli Dairy Farm, Delhi-96

(2w
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L 30. Sh. Rakesh Kumar, B-544, 545,546, Yes

Gharoli Dairy Farm, Delhi-96

31. Sh. Charan Singh, B-552 TO 554, G/F, Vacant
Gharoli Dajry Farm, Delhi-96

32. Sh Harish s/o Sh Bahadur Chand, " Yes
B-601, Gharoli ~ Dairy  Farm
Delhi-110096

33. Sh. Madan Singh, B-622, Gharoli Yes
Dairy Farm, Delhi-110096

34, Smt. Rajesh, B-687 to 688, Gharoli Vacant
Dairy Farm, Delhi-96

35. Sh Vinod, B-701, Gharoli Dairy Farm Yes
Delhi-110096 '

36. Sh. Mange Ram Nagar, B-724, G/F, Vacant
Gharoli Dairy Farm, Delhi-110096

37. | Sh. Sunil Kumar, B-758 to 762, Yes
Gharoli Dairy Farm, Delhi-96

38. Sh Rambeer s/o Sh Bahadur, B-795, Yes
Gharoli Dairy Farm Delhi-110096

39, Sh. Om Prakash, B-836, 837, Gharoli Yes
Dairy Farm, Delhi-96

40. Smt Rekha, B-839, Gharoli Dairy Yes
Farm Delhi-110096

4], Sh Sunil, B-873, Gharoli Dairy Farm Yes
Delhi-110096

42, Smt. Krishna, B-877, Gharoli Dairy Vacant
Farm, Delhi-96

43, Smt. Kam lesh, B-878&879, Gharoli Vacant
Dairy Farm, Delhi-96 g

44, Sh. Balraj, B-880 GF, Gharoli Dairy Vacant
Farm, Delhi-96

1y
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45. Sh. Ravindar B-886, Gharoli Dairy Yes
Farm, Delhi-96

46. Sh. Ashok Kumar, B-899 to 904, Vacant
&910 to 912, Gharoli Dairy Farm
Delhi-96

47. Sh. Hari Shankar B- Yes
918,919,920,Block  Gharoli Dairy
Colony Delhi-96

48, Sh. Mahinder Singh, B-927-929, Yes
Gharoli Dairy Farm, Delhi-96

49, Sh. Vijay Pal, B-985, Gharoli Dairy Yes
Farm, Delhi-96

50. Sh. Jagat Singh, B-991. Gharoli Dairy Yes
Farm, Delhi-96

51. Sh Attar Singh, B~996, Gharoli Dairy Yes:
Farm Delhi-110096

52. Sh. Anju, B-997, Block Gharoli Dairy Vacant
Farm, Delhi-110096

53. Sh. Sunil, B-998, G/F, Gharoli Dairy " Yes
Farm, Delhi-110096

54. Sh. Rohit Kumar & Sh, Ravi Panwar, Yes
B-1000, Gharoli Dairy Farm,
Delhi-96

55. Sh. Sant Ram, B-1002, Gharoli Dairy Vacant
Farm, Delhi-96

56. Sh. Harindar Nagar, B-1021, Gharoli Vacant
Dairy farm, Delhi-96 '

57. Sh. Ved Prakash, B-1051, Gharoli Yes
Dairy Farm, Delhi-96

58. Sh. Om Prakash, B-1052, Gharoli ~ Yes
Dairy Farm Delhi-96

b

{PrRASH)

Officials of DPCC

s~

Officials of CPCB
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= EAST DELHI MUNICIPAL CORPORATION
G (o) VETERINARY SERVICES DEPARTMENT
T e 419, Udyog Sadan, Patpar Ganj, Ind. Area, Delhi-92
Ph. No. 66667330, 66667331

No: 128/DVS/EDMC/2021 = Dated: 09.06.2021

MINUTES OF MEETING

In compliance of the directions of the Hon’ble NGT dated 27.05.2021 in the I.A. Nos.
109 to 111/2021 in Original Application No. 1002/2018 in the matter of Abhisht Kusum Gupta
V/S State of Uttar Pradesh & Ors. and Virender Singh and Ors.

A meeting was held on 02.06.2021 in the office of Director (VS) along with (i) Sh. Vinay
Prabhakar, Scientist ‘B CPCB (ji) P.S Pankaj, SEE, DPCC (jii) Sh. Ramesh Chandra, EE, DPCC (iv)
Dr. Siddhartha Gautam, EE, DPCC (v) Balendu-Shekar, Advocate EDMC (vi) Dr. Raj Kumar Dy.
Dir (VS) Shahdara (South) Zone (vii) Sh. Deepak Panchal, MTI, Shahdara (South) Zone (viii) Sh.
Balendu Shekar, Advocate EDMC and discussed the line of action against the illegal dairies in
Gharoli Dairy Colony, Gharoli Village and Kondli Village and to conduct the survey jointly by
EDMC, DPCC and CPCB and all the members were of the opinion that the survey report would
be submitted on 09.06.2021.

In view of the above a meeting was held in the office of Director (VS), EDMC today at
12.00 (Noon) to take the further course of action against the illegal dairies as per order of the
Hon'ble NGT dated 27.05.2021 and following officers/officials were present: -

Dr. Mool Chand, Director (VS), EDMC

Dr. Purnima Sharma, RA/CPCB

Sh. P.S. Pankaj, SEE, DPCC

Sh. Ramesh Chandra, EE, DPCC

Dr. Siddhartha Gautam, EE, DPCC

Dr. Raj Kumar, Dy. Dir (VS) Shahdara (South) Zone
Sh. Deepak Panchal, MTI, Shahdara (South) Zone
Sh. Balendu Shekar, Advocate EDMC

PN DHWN=

~

During the meeting it was discussed that some dairy owners has created hindrance
during the survey and misbehaved the staff on duty. The dairy owners force fully deleted the
photo clip of the illegal dairy from the official’s mobile of the team, only because they do not
want any survey conducted by the team members. The matter was brought to the iknowledge
of the undersigned and the same was brought into the knowledge of the SHO, PS Ghazipur
through DD (VS), Shah (South) Zone to give the assistance of Police personnel at the time of
survey. SHO, PS Ghazipur has given the assistance of the police personnel to the team and
conducted the survey peacefully.

After, conducted the survey jointly by EDMC, DPCC and CPCB the report of survey of
illegal dairies has submitted in the meeting. The details of survey report are as under: -

Cont. 2
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. 1. Surveyof illegal dairies in Gharoli Dairy Colony: -
- The team has checked 04 (03 dairy plots were merged into 01 dairy + 03 dairy plots
were merged in 01 dairy + 01 dairy plot divided into 02 illegal dairies) illegal dairies
which were sealed garlier by EDMC found sealed during the survey.

- 18 illegal dairies were found vacated;

- ;3&6 illegal dairies were found functional which are to be sealed.
2. Survey of illegal dairies in Gharoli Village: -

- 06 illegal dairies were found functional which are to be sealed. .
3. Survey of illegal dairies in Kondli Village: -

- No illegal dairy was found functional in Kondli Village but 04 separate personnel
were found keeping single animal unauthorized on road site.

During, the meeting all the above members unanimously are satisfied on the survey
report submitted by the officers/officials of EDMC, DPCC and CPCB and have taken the decision
the sealing action to be carried out on 10.06.2021 (Thursday), 11.06.2021 (Friday) and
12.06.2021 (Saturday) with the help of police force including lady police to maintain the law
and order problem during the sealing action as per scheduled programme submitted by Dy.
Director (VS), Shah (South) Zone to the DCP (East) District earlier.

Further, Action Taken Report will be submitted by EDMC, DPCC and CPCB by 20" June
2021 against the illegal dairies running in Gharoli Dairy Colony and Gharoli village which are
polluting air & water by mixing the untreated waste water and animal dung into the storm
water drain which directly flow into the drainage system of DDA and ultimately its fall into the
Yamuna River through drainage system of Noida Sector 137.

The next date of hearing in Hon'ble NGT is 22.06.2021.

The meeting ended with vote of thanks. /
Director (VS)
Distribution: -
1. All concerned
2. Office Copy

Copy for kind information to: -

1. Addl. Commissioner-1I
2. 0OSD to Commissioner for Commissioner’s information please.
) o9 / o 6/ 2-)

Director (VS)
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EAST DELHI MUNICIPAL CORPORATION
VETERINARY SERVICES DEPARTMENT

419, Udyog Sadan, Patpar Ganj, Ind. Area, Delhi-92

Ph. No. 66667330, 66667331
Dakes)- ©q(0¢/202

Agenda: - To discussed the line of action against the illegal dairies in Gharoli Dairy
Colony, Gharoli Village and Kondli Village in compliance of the direction of the
Hon’ble NGT vide order dated 27.05.2021 to be taken by the EDMC (as a
nodal agency), DPCC and CPCB with letter and spirit.
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INDIA NON JUDICIAL

Government of National Capital Territory of Delhi

e-Stamp

IN-DL84367700296273T

12-Jun-2021 01:03 PM

IMPACC (1V)/ d1793203/ DELHV/ DL-DLH
SUBIN-DLDL79320367261228881275T
HAR! SHANKAR

Article 4 Affidavit

Not Applicable

0
(Zero)

HARI SHANKAR

Not Applicable

HARI SHANKAR

10
(Ten only)
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Rt s T
:"ﬁ.. .?~f;3§§a={tificate No. X :IN-DL 84367700296273T
flecs = 7 o

I HARI SHANKAR R/o B-918-19-20, GHAROLI DAIRY COLONY, EAST
DELHI , DELHI-110096 hereby solemnly affirm and declare as under:-

1. That the Deponent further confirm that he is not running dairy presently.
2. That the Deponent further confirm that he in future he run the dairy only

after following all the rules and regulations of as per water prevention &
control of pollution act , 1974 amendédto date .
3. That this is my true and correct statement.

Deponent

Verification :-

Verified at Delhi on this 12" June 2021 that the content of this affidavit are true
and correct to the best of my knowledge and belief.

Deponent
ATTESTED
O

NOTARY PUBLIC, DELHI

12 JUN 2029
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e-Stamp
Certficate No. :  IN-DL83508456159323T
Sertificate issued Date * 10-Jun-2021 12:27 PM
Account Reference © IMPACC (VY di793208/ DELHV DL-DLH
Unique Doc. Reference :  SUBIN-DLDL79320365525854061 563T
Purchased by :  OMVIR SINGH
Description of Document : Article 4 Affidavit
Property Description © Not Applicable
Consideration Price (Rs.) Y
(Zero)
First Parny : OMVIR SINGH
Second Party : Not Applicable
Stamp Duty Paid By : OMVIR SINGH
Stamp Duty Amount(Rs.) ;10
(Ten only)
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Certificate No. 3.

AFFIDAVIT

:IN-DL 83508456159323T

I OMVIR SINGH SON OF JAGPAL SINGH R/o A-90, G D COLONY , DAIRY
FARM , MAYUR VIHAR PHASE -3 , EAST DELHI , DELHI-110096 hereby
solemnly affirm and declare as under:-

1.
2.

Lol

That the Deponent OMVIR SINGH is the citizen of India.

That the Deponent OMVIR SINGH is residing in above mentioned A-90, G
D COLONY , DAIRY FARM , MAYUR VIHAR PHASE -3, EAST DELHI ,
DELHI-110096 .

That the Deponent further confirm that he is not running dairy presently.
That the Deponent further confirm that he in future he run the dairy only
after following all the rules and regulations of as per water prevention &
control of pollution act , 1974 amended to date .

That this is my true and correct statement.

e

Deponent

Verification :-

Verified at Delhi on this 10" June 2021 that the content of this affidavit are true
and correct to the best of my knowledge and belief.

Deponew
2444
ATTESTED

Op

NOTARY PUBLIC, DELHI

b0 JUN 2028
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BSES amuna Per lelited

Bill of Supply for Elegtricity

s M . 3 . 3 [N BRI
Mr. OM BIR SINGH Sangtigned Load : 3.00 (kW) } CA No. 1101133856
© SH.IALPAL SINGH A-00,GHAROLI DAIRY COLONY Contract Demand : Energisation Date : 20-02-2007
MDAgL rla:/;%ggn Al MDI :2.90 (kw) Meter Type T 1PSK
Rower Factor :1.000 Supply Type (LT
, Pole No. : VSEPV01681 Bill No. : 10201340834
Mobile /Tel. No.  : 9350881858 Walking Sequence  : GDAQ200S0AQAA Bill Basis : Actyal
 Emallip . . Cycle Ng. 113 0. D No. YNM9/M1134511747
! Qistrict / Divisi : Vasundhra Encl . :
Il I?AI:I;TRea;\;nsgoglaIus : D‘:SU" o e Tarlff Category e Domestlc [ Resjdgntlal ] QCTV Tagged i NQ
' Bill Month : DEC-19 S )99808

SLCC 513\7670

| 8ill Date 1 19-12-2019

QY]

s.)
'Jv

%II* eL::.’Qﬁ%

X

.

35465437 KWH 16 12-2019 B 16094 oo ‘15 11-2019 15728 oo 31 356.00
35465437 | KW 16-12- 2019 2.90 15-1 1-2019 ‘ 2.90
Bllling Detalls (e &1 faaew) o
Curront Perlod Charges (qw ety % ) (mmzm.e.to.amzanm_) |

172,08

c'uy,! ug’ 7000 | 300 ssobo | 1.8 | sor | | R "%:@ it
%?ﬂ% b B1.00° 1450 40850 | 181 | 741 L | W*R’ML'I- }"
| I - —

m %- : - .'.vdu HOIR(
. ' ‘ ' A v\aaowmmfn’_l)j

~r——
66.81

- T'ot'al lfnit§ 365' Total(B)-‘ 1342.50 | Total(C)=~ 24.29 | Total(D)=

(i T _.ﬂ/w_cﬁm/n : = ) e i
il "Late Payment " | Other Charges, | Total Charges
1P arlod 1o whioh u Talotes| Surcharge (LPSG) If any* Payable
PromuywEy) | G % wrew ofer) |69 g, aR 8 ) (G ) :
v {1.77) 1770.31 _ /(812,90)
Ampunt not Immeqlatel payable, Reasons ill Amount Pava
oy gAY - e ey o'
Sorvita o cam Devel tch id S| n Doposit with DISCOM y
s S e S [ SO0000 | oo €2400.00
" Interest agerued for FY. 2018 19 -, already adgjusted in'bill No. 4 (195.6Q)
J_Qalas_zgzg_j_s_(generated for the perIod_]J_Qa_zmg_to 15:04 zg]s ) HHESE 06% 020
Interest for FY_les_zQ__ witl be ad]usted In your first bIII to be generated In FY__;ng_z]___ If payment 5'ma e after Ihe due'date, l.. P C
for the delay, shall be charged in the next bill.
. (Fraa iy ® 9/ grar avs WS fAse
I | &g TSl fae R m!i‘mmﬁ —frqz ﬁvn UL

Last payment ?mzn.nn.__._received on _05:12:2018 . Payment accounted upto 16122019
The connection shall be liable for disconnection on non-payment of all dues (including arrears of previous bill(s) by due date, after notice as per
Sectign 55(1) of tha Electrlclty Act, 2003
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Paymant slip
! ik‘s?ﬁ&w ‘chhqgélp _gaYPb]QJQLB!PE)CAN° 404433 + Cheque should ba account payes and payable at I3

* Gheque &l ouId not be post date. o « Do not staple. only ¢lip the chegue tq paym

G % Write youl telephone number on backstde of the cheque.
Bill amount payabla : 96.
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INDIA NON JUDICIAL
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Article 4 Affidavit

Not Applicable

0
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OMPRAKASH
Not Applicable

OMPRAKASH

10
(Ten only)
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AFFIDAVIT

Certificate No. :IN-DL 83632047206534T

I OMPRAKASH R/o B-836, GHAROLI DAIRY COLONY , MAYUR VIHAR

PHASE -3, EAST DELHI , DELHI-110096 hereby solemnly affirm and declare as
under:-

1. That the Deponent further confirm that he is not running dairy presently.
2. That the Deponent further confirm that he in future he run the dairy only

after following all the rules and regulations of as per water prevention &
control of pollution act , 1974 amended to date .
3. That this is my true and correct statement.

eponent
4 %7‘?{2{ /
Verification :- &

Verified at Delhi on this 10" June 2021 that the content of this affidavit are true
and correct to the best of my knowledge and belief. L?%,;zg:ﬂ/y f

Deponent

ATTE%TED

NOTARY PUBL!Ci, DELH!

ST 10w o
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Ceriificate No.
| Certificate issued Date
Account Reference
Unigue Doc. Reference
Purchased by
Description of Document
Property Description
Consideration Price (Rs.)

First Party

i Second Party

Stamp Duty Paid By

‘ Stamp Duty Amount(Rs.)

INDIA NON JUDICIAL

Government of National Capital Territory of Delhi

e-Stamp

IN-DL83511230703488T

10-Jun-2021 12:30 PM

IMPACC (1V)/ dI793203/ DELHI/ DL-DLH
SUBIN-DLDL79320365531488217713T
RAGHURAJ

Article 4 Affidavit

Not Applicable

0
(Zero)

RAGHURAJ
Not Applicable

RAGHURAJ

10
(Ten only)
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AFFIDAVIT

Certificate No. g ‘: IN-DL 83511230703488T

I RAGHURAJ SON OF TEKRAM R/o A-102 GD COLONY , DAIRY FARM
, MAYUR VIHAR PHASE -3, EAST DELHI , DELHI-110096 hereby solemnly
affirm and declare as under:-

1. That the Deponent RAGHURAUJ is the citizen of India.

2. That the Deponent RAGHURAJ is residing in above mentioned A-102 ,G D
COLONY , DAIRY FARM , MAYUR VIHAR PHASE -3, EAST DELHI,
DELHI-110096 .

That the Deponent further confirm that he is not running dairy presently.
That the Deponent further confirm that he in future he run the dairy only
after following all the rules and regulations of as per water prevention &
control of pollution act, 1974 amended to date .

5. That this is my true and correct statement.

W

L6A2T 5N
Deponent

Verification :-

Verified at Delhi on this 10" June 2021 that the content of this affidavit are true

and correct to the best of my knowledge and belief.
Ay
Depo 2 7 S
ATTESTED

NOTRRY PUBLIC, DELHI

1'07JUN 202
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Bulﬂ of Suppﬂy for Elec‘irucnty

© Mr, RAGHU RAI ,

A Sanctioned Load : 1,00 (kW) 1151981742
Biling Address . $0 TEK RAM A102 THIRD FLOOR G0 cotony  Gontract Demand Energlsanon Date: 21-10 2016
MAYUR VIHAR PHASE-H DELHI 110096 MDI 1 0.68 (kW) Meter Type : 1PSK
sPower Factor 1 1.000 Supply Type LT
Pole No. I VSEPV016S1 ‘Bill No. ;10177 650147
P bile/TelNo. - 8285251754 Walking Sequence  : GDA020102A1AC Bill Basis ! Actua.
;- mail ID Cycle No. :13 0.D. No. 1 Y119/ 1126044874
DIS"IGt 1 Division : Vasundhra Cnclave Tariff Ca‘tegory : Domesﬁc [ Residenﬁa' ]
Meter Reading Status : DL
Bili Monih . JUL-19 e

_Bill Date . 20-07-2019

25285367 17-07-2019 “17-06-2019
25586367 | KW 17-07-2019 068 17.06-2019

Billing Details (@ @1 faax)
‘Current Period Chalges (a?hﬁ aa'f%r ?F[ W) ( 18-05-2019to 17:07-2019 )

Lo 100 SurchamaIRebalo 2" F+G+H)

o 7 n;:T Qgﬁgﬁge{ = sgchme?ak i:igmu??nzaﬁ_@é‘zgfmz " Total Amount
- by SEAT SR EasiS)C on (Ener LRg he Eni =
Charge="A" }aeas < DR L {:&; 'ﬁﬁnﬂ%‘ Fusggha%oc l;legba(e) Componentof PPAC,RA Suchage,| (1= A¥BHCHDAES
. o : £ i

{.

LZhe ; .-
mw) 3 @gﬂ ﬁ*_mw @\13‘7@5%'\5““]@3“‘ @a“ﬁ[)

AT | - NG, Wy W, A
- ol /e |+ RS | e/ 1wl o )
122,12 103 30 65.63 ‘565 13
0.98 Min(s)
I
zwae::,%%'a;sﬁ}szﬁ

Total Unite= 325, Total (B)= 116850 “[Total{G)= 50.60  |Total{D}=
Past Dues'/ Refunds / Subsidy (Rrear sarar/al /afeae) B
- Arrearsil; Refqnds@m/m 755 ] Late Payment Other Charges, Total Charges Net Amount
Amount Period to which it re[ates Surcharge (LPSC) if any Payable o Paytlble i
(i) | Prmoe A e ®) | G0 yon woRmR) | (R e, 3R @ ) (@ < o) . e < )
' 3.28 1568.41° oA
Amount not immediately payable,| ¥ Reasoné (e — "
it any. (o1 4, R @4 1)
Sorvlco fine cum Dovelopment Charges pnld 0.00 Security Deposlt with DISCOM! = 600,00
(e fRen 4 widwEm v Wi I Iz‘aoo 0 B U WHT gl IR N
interest accrued for FY_ 40”’"9 , already adjusted in bill No, ¥ (48.90) FDLIe ateo
100424422807 (generated for the period_17-03-2019 to__ 15-042019 ) ' b et ‘
Interest for FY_2012-20 __ will be adjusted in your first bill to ba gene}ated inFy__ 202021 IF payment'ls: made afterthe'aue date, LPSC

for the delay, shall be charged in the next bill,
P Rildr @ arg YA X W §N e
4' 'eqamﬁﬁﬂﬁmﬁ’r@?ﬁ'hq, fa wmg)

0152\6¥5 0071

Last payment ¥ 74000 _____received on _04.07-2019 . Payment accounted upto 17-07-2019

The connection shall be liable for disconnection on non-payment of all dues (Including arrears of previous bill(s) by due date, after notice as per
Section 56(1) of the Electricity Act, 2003

f harges nuxod consumer m.vy vislt
€ Wigs -0 J nt q ] ‘g silagamslyo i .
i niderithehoad sctirityiDepdsitwithy “L " ! Untandgenont scl \E y:Bysfurnishin aumémary prm:f in that .
ablowwitl you, 5 { 1X " 010 C ) 1 J]
,nm.-«l YU, g S e O IO ERBCIVS 0! Q oo
sfle sonpumer -

St:CC 545\7570

PaymPnt ;slip

E§ *Make your cheque/DD payable to BYPL GA No.A51984742, ; 37,
L‘u =« Chaque should not ba post dated.
F‘l‘.“.‘.l « Write your lelephon number on backside of thg.chéque:-

|

il

1300¥151991 742000000092QD(}2019080 T
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IN-DL83509915599022T
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SANT RAM
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0
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Not Applicable
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AFFIDAVIT

:IN-DL 83509915599022T

I SANT RAM SON OF TEK RAM R/o A-92, 94 G D COLONY , DAIRY
FARM , MAYUR VIHAR PHASE -3, EAST DELHI , DELHI-110096 hereby
solemnly affirm and declare as under:-

1.
2.

W

That the Deponent SANT RAM is the citizen of India.
That the Deponent SANT RAM is residing in above mentioned A-92,94 , G

D COLONY , DAIRY FARM , MAYUR VIHAR PHASE -3, EAST DELHI ,
DELHI-110096 .

That the Deponent further confirm that he is not running dairy presently.
That the Deponent further confirm that he in future he run the dairy only
after following all the rules and regulations of as per water prevention &

control of pollution act , 1974 amended to date .
T~ 2

That this is my true and correct statement.
Deponent

Verification :-

Verified at Delhi on this 10™ June 2021 that the content of this affidavit are true
and correct to the best of my knowledge and belief.

Deponent

ATTESTED AoV L[

NOTRRY PUBLIC, DELHI

101N 2001
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S Yamuna Power L |mrted
A ; 'i' Zﬁ%} g .. 3 el
.,‘_;: 4 ;L}% iﬂ@!

(g
%

Fawu

Due Date(étr f%d‘f)
B!” of Supply for EI@)CWECE“{}/ 09072018
Name ¢ M, SANT RAM Sanctioned Load £ 1,00 (KW) CA No. 112051769
Billing Address * S/O TRK RAM A94 SIFABLOCK, GO cotony ~ @ontract Demand : Energisation Date : 25-12-2016
MAYUR VIHAR PHASE-III DELHI 110096 MDI 1 0.54 (KW) Meter Type : IF SK
Power Factor :1.000 Supply Type T L
Pole No. I VSEPV24081 Bill No. 2102102845478
Mobile /Tel. No.  : 9953612797 Walking Sequence  : GDAO10094A3AB Bill Basis : Actual
Emall ID : * Cycle No. :13 )
District / Division : Vasundhra Enclave Tariff Category : Domestic [ Residential ]
Meter Reading Status : DL ’ !
B8ill Montn ; JUN-18
Bill Date : 21-06-2018
e
s al
e ol L] Wk ARSI AL S S )
35253825 KWH 19 06-2018 1872 00 17 05—2018 1872.C 00
35253825 KW 19-06-2018 B 0.54 A ;17-05-2018 0.54

IR o e mrm————

Billing Details (R & faavw)
Current Period Charge“ (ﬂ"&ﬂm R @ Y) (18-05:200 &to_mmma_)

Fixed- -|CH %ﬁ“ il t il 5§ 1?;\ 53]511) f@?ﬁ%@-ﬁﬁ R R P’W oEDaYYTO! )Lchnrﬁe‘;!n-' Surlarge@8% | EschlilyT@S%on | Total Amount
b Rt (*ﬁdj a\uﬁ c 1 h; s on (Enaigy Ch Envrgy Chatgs, RA & Pansl (12 As!
charge="~ w& @ﬁ i S e G e At =i
¥ 'J,!’E’ CANIO! T o(J < TODSifchrgel - ; -“E" Rabale amnunl =" 2
(Wm’f‘{lﬁ) ﬁ @g‘., 4 _;'r; RebateAmount-"D" Ry *m‘liﬁ . %‘é‘?&ﬁ*‘?};% (@ Yrﬁl)
j_ malm/wm" AT R T ) °
135.62( 10.85 153.52
1.08 Mth(s)
\
PPAC on Fiked zn&;?‘:,sméw@z:'
Ch“ﬁ;_ﬁﬂ' o G 7
(‘m‘k V1759 648 7o/79 0Oz e, ® ‘F"’*“m
Al Tahil g . HeHg SUALO0 w%m;mﬂ)
1.90 v 515
Total Units= 0 Total (B)= Total (C)= Total (D)=

Past Dues / Refunds / Subsidy (e o/ @t /afs)

Arrears [ Refunds [q&mr/ami) - - Late Payment Other Charges, Total Charges
Amount Perlod to which it relates | Surcharge (LPSC) ifa Payable -
() FramPdargd) | &3 X v R afvr) (mnﬂﬁﬁ!lf’q‘?fﬁ‘f) (&7 <7 T7)
350.54 Since MAY-18 2.46 506.52 .
I;xm:unt not 'mmedlatel%/ payable, z Reasonss (@) \ Bill Amou nt Payable
ifa
Y / (Rret < f¥)
Service line cum Development Charges paid Security Deposit with DISCOM
@ (ﬁsltvlvl; forat v R T 3 y | < 3000.00 (T B U o R ) ¥ 600.00 & 500 ()0
g Inferest gccrued for FY_2017:18 __, already adjusted in bill No.” < (42.97) Due Date of Payment
N 100213869187 (generated for the period_21-03-2018 to 18:04-2018 ) (W T ﬁ@{) 09-07-2018
M Interest for FY_2018-19 ___ will be adjusted in your first bill to be generated in FY. 2019-20 If payment'is made after the due date, LPSC
[& - for the delay, shall be charged In the next bill.
3 (Froa fifsr @ @ % B U 5 el
a [ | log ot it % TeriieeRft Sty 2w sy,

Last payment T 22000 __received on _13.052018 . Payment accounted upto 18-06-2018
The connection shall be Hable for disconnection on non-payment of all dues (including arrears of previous bill(s) by due date, after notice as per
Section 56(1) of the Electricity Act, 2003

o : 1MPQRTANT MESSAGE: (Fegaqyl ) -— k ‘H\
520 17‘63‘5 Y g : _:éﬂu.cﬁcérées “°€e i uﬁmef quisite: ! “Ponsiorn Surcharge@38% has betn levied on
3 4 P ur h ) e "nn Inulaﬂ USRS
N @‘:@@vam i s
\ t ‘
\
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Sant Ram .

S g4 / Year of Birth : 1966
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Unique Doc. Reference
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Propertv Description
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First Party

Second Party

Stamp Duty Paid By
Stamp Duty Amount(Rs.)

INDIA NON JUDICIAL

Government of National Capital Territory of Delhi

e-Stamp

IN-DL83551433017766T

10-Jun-2021 01:09 PM

IMPACC (1V)/ di793203/ DELHI/ DL-DLH
SUBIN-DLDL79320365609211678045T
RAKESH KUMAR

Article 4 Affidavit

Not Applicable

0
(Zero)

RAKESH KUMAR

Not Applicable

RAKESH KUMAR

10
(Ten only)
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AFFIDAVIT

2 :IN-DL 83551433017766T

Certificate No.

I RAKESH KUMAR R/o B-544, 545, 546 G D COLONY , DAIRY FARM ,
MAYUR VIHAR PHASE -3 , EAST DELHI , DELHI-110096 hereby solemnly
affirm and declare as under:-

1. That the Deponent further confirm that he is not running dairy presently.

2. That the Deponent further confirm that he in future he run the dairy only
after following all the rules and regulations of as per water prevention &
control of pollution act , 1974 amended to date .

3. That this is my true and correct statement.

hDepongt,,___

N———
- U nie

Verification :- FARAPAIY S

Verified at Delhi on this 10" June 2021 that the content of this affidavit are true

and correct to the best of my knowledge and belief.

e Deponent
a—" -‘ ‘ .—T.L/
2N A Y "

110 JuN 204
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Bill of Supply for Electricity

RAKESH Sanctioned l.oad : 3.00 (kw) gA Not Dat : ‘11011824565
. nergisation Date @ 14-08-2004
. YADRAM B-545 Contract Demand ; Meter Type - 1PSK
GHAROLI DAIRY COLONY MAYUR VIHAR DELHI M D [ 12,72 (kW) Supply Type LT
110096 Power Factor : 1.000 Bill No. : 100965413758
Pole No. : VSEPCB84281 Bill Basis D Actual
Mobile /Tel. No.  : 9810770070 3. Walking Sequence  :GDBOB0545A0AA  OD.Jl6 L Yi2AIT1240810477
Email 1D : Cycle No. 122 ' Street Light Tagged  : No
District / Division : Vasundhra Enclave Tariff Category : Domestic | Residential] Wi-Fi Tagged -
Meter Reading Status : DL ooy
Bill Month : APR-21 “T“«i‘, Pt
Bifl Date :15-04-2021 e N @Iﬁ

TS OOGITNT R T Se Ll

Currm:onsun'@um gg_g)

T N IR
ob)

‘Constmptioni(Crrent
D eter!\Bw" i
v é & .:4 1: w:na‘; gﬂ%mm

o KA EARe ARG ﬂ R R R\ Frri E2 B A O AN SR
11650149 KWH 07-04-2021 45355 00 16-03-2021 “44954. 00 1 0 401.00
I 11650149 KW 07-04-2021 272 16-03-2021 1.00 272

Billing Details (4t @ fqaww)
Curr ent Perlod Charges (a= {ﬂaﬁ' air 'Ql?cﬁ)( 17-03-2021 to 07-04-2021 )
= VT = ; '

jl&iealling:BS

il
]

OUH

0.71 Mth(s)

0l

765
S
0.00

Sed)

Sirda

[Total Units= 401 Total (B)= 121650 Total(C)=120.17 | Total (D)=
Past Dues / Refunds / Subsndy (ﬁmn TR/ 9T / o)

j Late Payment Other Charges, Total Charges
' Surcharge (LPSC) if any* Payable
(&8 % e R afem) | 7 e, aR a ) {aa < 1)
. 2.34 (161.13) 2256.80
' o V';zh,..{ hﬁ:ﬁf},!!}ﬁ}},_‘ '.L. ;? .%u '" 4| BG Security Deposit g
BG Expiry Date
s o v e ot S e el 2 4500.00 Cash Security Deposit | ¥ 2100.00
Interest accrued for Fy_2020-21 , already adjusted in bill No. T (162.75)
100365413758 “eriod 17-03-2021 07-04-2021
(generated for the period to, ) ¢ Mt o ft .th 2 d t LPSC
< r the aue date,
Interest for FY_2021-22 will be adjusted in your first bill to be generated in FY____2022-23 fofz){: 32,3'; l:;mfbae §harged in the next bill.
(Frae il & o TaE S R 39 [eia
| | %gamﬁﬁaﬂm‘ﬁ@?ﬁ“ﬂ%%‘ﬂ?‘n;‘
Lastpayment31540.00. _ receivedon06-04-2021 . Paymentaccounted upto12-04-2021 ,

The connection shall beliable for disconnection on non-| payment of all dues (including arrears
of previous blll(s) by due date, after notice as per Section 56(1) of the Electrlclty Act, 2003

SERANY 51\ c4
L
: gipaiorina pe

SLCC 3695\8497

BSES Yamuna Power Limited

T, 2
& MM&E&@?&&;‘B@MWW 112456, « Cheque should be account payee and payable at Delhi.
» Cheque should not be post dated. * Do not staple. orl[y clip the cheque to payment slip.

o

2200Y101124565000000226000202104250000000000

Payment slip

==

Bill amount payable ¥2260.00 Bili inevith: a8l
Cheque/DD No. Date. wovrverrneennn

L6V8\G69E JD7T1S
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9152 8696 2108
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qdT: Address:
$/0: Yadram, H.No-81, Harola,
STTHST: 1, T A- Sector-5, Noida, Gautam
:,-a—(;n- -aq-{{_ Buddha Nagar,
8:1’ Q ’ 5, Uttar Pradesh -201301
AT, MAHIE T,

;I e - 201301

9152 8696 2108
MERA AADHAAR, MERI PEHACHAN
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Certificate No.

Certificate Issued Date
Account Reference
Unique Doc. Reference
Purchased by
Description of Document
Property Description

Consideration Price (Rs.)

First Party

Second Party

Stamp Duty Paid By
Stamp Duty Amount(Rs.)

Government of National Capital Territory of Delhi

INDIA NON JUDICIAL

=

e-Stamp

IN-DL84246771155342T

11-Jun-2021 07:18 PM

IMPACC (IV)/ d1793203/ DELHI/ DL-DLH
SUBIN-DLDL79320366996998545187T
RAJBALA

Article 4 Affidavit

Not Applicable

0
(Zero)

RAJBALA
Not Applicable

RAJBALA

10
(Ten only)
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I

Certificate No. =

AFFIDAVIT

:IN-DL 84246771155342T

=

RAJBALA W/O DHARMENDER SINGH R/o F-70, KH NO 253 ,

HARIJAN BASTI , KONDLI , EAST DELHI , DELHI-110096 hereby solemnly
affirm and declare as under:-

1.
2.
3.

That the Deponent RAJBALA is the citizen of India.

That the Deponent further confirm that he is not running dairy presently.
That the Deponent further confirm that he in future he run the dairy only
after following all the rules and regulations of as per water prevention &
control of pollution act , 1974 amended to date .

That this is my true and correct statement.

Vel
Deponent

Verification :-

Verified at Delhi on this 11™ June 2021 that the content of this affidavit are true
and correct to the best of my knowledge and belief. (’ 00 L

Deponent
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&Y EoVERNENHaEINDIA
Dharmendar Singh

s=1 =4 / Year of Birth : 1980
qoq / Male

9587 9513 5001 -
N g — e STTeH & SRR
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s e

L

P

7 UNIQUEIDENTIEICATIONAUTHORITY-OF-NDIA

TaT: S/0 AAg i, mh-ae. . Address: S/O Satpal Singh, F-70,
izl givsmr o=, $02 97, %41, Kondli Harijan Basti, East Delhi,
110096 Delhi, 110096
1647 holp @widai.gov.in WWwW aidangay ¢ PO, Box M0.1947,
1800 180 1847 Bengaluru-560 003




¢ SR g BSES vYamuna Power Limited

Vacelne + Masy + Washing hands + bncml u)uxlnncmg & Viclmy over Covid

Bill of Supply for Electricity

Sangctioned Load 1 1.00 (kW) CA No. : 152139385

‘et JHARMENDER SINGH

/0 SATPAL SINGH F-70 kH NO-253, Frioor. ontract Demand : 51?;%‘?—%2” Date }E‘so,? 2017
HARIIAN BAST) MDI : 6.42 (kW) .
ONDL DELHI 110096 Supply Type P LT
) Power Factor 1 1.000 Bill No. . 101145164884
ole No. : VSEPC91281 Bill Basis © Actual
- Walking Sequence  : HBK140205A9AA 0.D. No. © YI20/11200177982
HE5RG05 181 g oeq : HBK CCTV Tagged
Cycle No. 123

Street Light Tagged
Wi-Fi Tagged

Y
MAR-21

Vasundhra tnclave Tanff Ca’(egory : Domest(c I Resldentlal 1

AT T

uiptlon@ﬂ‘iﬁ E\Tﬁ)

e 'a.)'
o5y Kwe L 20058021 7189.00 | 150 2-2021 7056.00 133.00
35305105 | KW 20-03-2021 0.42 15-02-2021 042

Billing Detaiis (@@ @1 {aawm)

Current Period Charges

™ Fixed. [Ce kﬁ% B
luharggﬁ"}\" . H@?@ w

. ’ 9‘],; :.aqu. i‘dl’ﬁﬁﬁ
| et ) qﬁ% @Am%gq

U Mgy,
PPAC o £l ad

o

21.06 1
3% M TCS Arhont T2{%% l
L oBeaTAMLAS [ ayrchacaay {
000 _ ’ S igeT A

siteetLightlifis 0.00
] EEET: ‘Sunhl‘gdlnu,“é‘«\ |
F_Wl:Fi-Unlls : T ¢
Total Units =43 Total (B)=400 np Total(C)=q g5 | Total(D)= |

Past Dupe / Refunds / SubSIdy (rser awmar/amRi / afead)

TR A Late Payment Other Charges, Total Charges
s Amount Period to which It relates | Surcharge (LPSC) if any* Payabie
! R PrawfIded) | QI waiR) | o R 3 d) (@@ <1 )
i L (4.80) 536.92
3 ol aEl ; BG Security Deposit g
' BG Expiry Date
I 1=}
‘ Se mlce%‘l;e.‘gm Developqn;ent \..harges paidl F 3000.00 Cash Security Deposit 7 600.00 » ]
Interest accrued for FY 201920 . , already adjusted in il No. ¥(51.44) D) 5’ )ai ‘ gﬁ, .m:;ﬁt
| 5 R Z - e BRI L
i 10042514948 (generated for the period17-03-2020 to__ 13.04-2020 ) %ﬂ&?
i;. Interest for FY 59502, _. Wil be adjusted in your first bill fo be generated in FY___g21.22 for the delaykshall be charged in the next bil.|

} (Fraer Rl & arg e w9 R g9 Rew |
légmﬂmﬁwmmﬁm’nwn).

- 3
Lastpayment?10.00 receivedon26-11-2026_ _ . Paymentaccountedupto 17-03-2021 | ; ;

The connection shall be liahle for disconnection on non-payment of all dues (including arrears
ot previous b:ll(s) by due date, atternotice as per Section 56(1) of the Elecmclt Act 2003

ETH A 2
ﬁéﬁﬁmﬂ -
: ‘ »*.L A ‘»éw ‘ig&,sw’ i i
*GoNCTD vide Grdor No:F.14 144] ?, , 15;27(: u A“ 40135 uxtén uq’s ‘ odt ) )
AUnitsimontiy. Slabzm-.DoUn!tsliqu 1h' o u g]dyfnrn 4 L \aba! MUOI-I‘ lh Jj@%ﬁ“l&n? @
14.54% has beenlevied on engrgy; il 2’202 au ylucluxle d REAGEIL! n t N 5600 varlallun
An-SLD chargos noted, sonsuMmGrmay syl béi} f B*F [}:u m;,-fo n(l‘é’ g onslu ‘s?;ﬂ'aéﬂgf i xt[q_éibdgrﬁ[ﬁ é'L,_), 7 I 7] zw DThe
" T amuount of Stcurlty Deposlt aga‘lna\ our,,,qb an

onils; o' B getr HnDISCOMAElg
- discrapancy. by furpishing. documn .‘?q ’jm&_lgaii a ! ! !E lg&g& X Rﬁg}gi ﬁb _gcgﬁt@“! 6‘ %@dljja'
(This bill is computer generated, hence does not require any signalure )

= e Gy "fg‘_ BSES Yamuna Power Limited

% Payment slip

by *Make your chaque/DD payails t¢ B'vPl. CA No. 152439385 « “hague should be account payee and payable at Deru
-JJJ » Checue should nol be »usi datea. - .y not staple. only clip the cheque to payment sli;:

Uy Wrie o uoielephone nymber on backside 0! the: cheque

L

i

LT T

DY TR TR e 0 :62103222000000000

b

VSRV LPE G078
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Unigque Doc Reference
Purchased by
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Property Description

Ccnsideration Price (Rs.)

First Party

Second Party

Stamp Duty Paid By
Stamp Duty Amount(Rs.)

INDIA NON JUDICIAL

Government of National Capital Territory of Delhi

e-Stamp

IN-DL83577694538647T

10-Jun-2021 01:398 PM

IMPACC (IV)/ dI793203/ DELHI/ DL-DLH
SUBIN-DLDL79320365659670159021T
GIRDHARI LAL

Article 4 Affidavit

Not Applicable

0
(Zero)

GIRDHARI LAL
Not Applicable

GIRDHARI LAL

10
(Ten only)




AFFIDAVIT

Certificate No. :IN-DL 83577694538647T

a

I GIRDHARI LAL R/o A-909-10, GHAROLI DAIRY COLONY , MAYUR
VIHAR PHASE -3, EAST DELHI , DELHI-110096 hereby solemnly affirm and
declare as under:-

1. That the Deponent further confirm that he is not running dairy presently.

2. That the Deponent further confirm that he in future he run the dairy only
after following all the rules and regulations of as per water prevention &
control of pollution act , 1974 amended to date .

3. That this is my true and correct statement.

f

Qe

Deponent

Verification :-

Verified at Delhi on this 10™ June 2021 that the content of this affidavit are true \)
and correct to the best of my knowledge and belief. ’AT
RN

Deponent

S T




W@ | 4% AND 5% FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-110006

visit us at : http://dpce.delhigovt.nic.in

— GOVERNMENT OF NCT OF DELHI ‘

F. No: DPCC/CMC/2020/327-334 Dated: 09.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National GreennTribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a

serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“I1. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene...................... A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Girdhari Lal, A-909,910 GF, Gharoli Dairy Farm Delhi-96 (here in
after referred as “Addressee™) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
“Guidelines for Environmental Management of Dairy Farms and Gaushalas™ issued by CPCB
and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the /s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

37. That the addressee i.e. M/s Sh. Girdhari Lal, A-909,910 GF, Gharoli Dairy Farm
Delhi-96 shall stop operations of the unit with immediate effect.

38. That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

39. That the concerned authority in BSES disconnects the electricity/power supply connection
of the addressee Cattle dairy Farm with immediate effect.

40. That the concerned authority in DJB disconnects the water supply connection of the

addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

\ ~

To,

Vi/s Sh. Girdhari Lal, A-909,910 GF,
Gharoli Dairy Farm Delhi-96

7 L O ] ™ ot
O o e Ty Iy Y S T ey R R e e mrﬁmmmwsmm.,
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| 45
Copy for necessary compliance to:

) . o

=

1. The Director (Veterinary Services) 419, FIE Patparganj Industrial Area, Delhi-110092 %
close #e dat iy with immediate effect and submit the compliance report within 15 days of issuance of
these directions.

2. The General Manager, BSES Yamuna Power Ltd., 3rd Floor Shakti Kiran Building,
Karkardooma, Delhi-110092 to disconnect the power supply of the addressee with

immediate effect and submit the compliance report within 15 days of issuance of these
directions.

3. The Member (Water), Delhi Jal Board, Varunalya Phase-II, Jhandewalan, New Delhi-
110055 to disconnect the water supply to the addressee with immediate effect and submit
the compliance report within 15 days of issuance of these directions.

4. Master File

Copy to:

1. PS to Chairman, DPCC 6™ Floor, Delhi Secretariat, IP Estate, Delhi-110002

2. PA to Member Secretary, DPCC, 6" Floor, Delhi Secretariat, IP Estate, Delhi-
110002

3. ALO, DPCC 5™ Floor, ISBT Kashmere Gate, Delhi-110006
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INDIA NON JUDICIAL

Government of National Capital Territory of Delhi
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IN-DL83588492842735T

10-Jun-2021 01:52 PM
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VIRENDER SINGH
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AFFIDAVIT °

Certificate No. :IN-DL 83588492842735T

=

I VIRENDER SINGH S/O0 KIRAN SINGH R/o B-382 TO 38, GD
COLONY , DAIRY FARM , MAYUR VIHAR PHASE -3, EAST DELHI , DELHI-
110096 hereby solemnly affirm and declare as under:-

1. That the Deponent VIRENDER SINGH is the citizen of India.

2. That the Deponent VIRENDER SINGH is residing in above mentioned -382
TO 386, G D COLONY,DAIRY FARM, MAYUR VIHAR PHASE -3,
EAST DELHI , DELHI-110096. '

That the Deponent further confirm that he is not running dairy presently.
That the Deponent further confirm that he has already done registration as

per the rules and regulations of as per water prevention & control of
pollution act, 1974 amended to date .
That this is my true and correct statement.

W

th

Deponent

Verification :-

Verified at Delhi on this 10" June 2021 that the content of this affidavit are true

- and correct to the best of my knowledge and belief. ‘g i
Deponent




Date of Application
Application Type

Selected Category
Category/Consent For
Activity linked to

User Name
Name of the unit
Address of the unit

Industrial Area / Non Industrial Area/
Redevelopment Area

District / Pincode
Phone Number / Fax No.

Applicant's / Authorized Person's Mobile
Number

PAN Number (Income Tax Dept.)
Applicant UID No. (Adhar No.)
E-mail of Industrial Unit/HCU
DPCC Transaction Reference

DPCC Online Payment Request Reference No.

Total Fee Amount
Payment Status
Receipt Number

Bank Authorization ID
Credit Card Type
Payment Gateway

ACKNOWLEDGEME

DELHI POLLUTION CONTROL COMMITTEE
(Government of N.C.T. of Delhi) ,
4th floor, 1.S.B.T. Building, Kashmere Gate, Delhi - 110006
2. Website : http://www.dpce.delhigovt.nic.in

NT SLIP

08/06/2021

Dairy farm (Stand-alone or isolated dairy farm
having up to 14 animals) having its effluent
discharge in drain

GREEN,
GREEN/CTE

Industrial Units(Other than Health Care
Establishments)

Bhopal
Bhopal Dairy Farm

B-379, 380, 381 Gharoli Dairy Farm, Mayur
Vihar PH-III, Delhi-110096

Permitted Industrial Units

EAST/ 110096
-/-
9873069864

AJQPB1500K
225682898987

48



Lo,
S5cc Online Consent Management & Menitoring System PN
Pty Delhi Pollution Control Committee -‘g_z_gﬁ‘}«
ﬁﬁ Qﬁ' Government of NCT of Delhi "«...,_;." -
_GFF

RV B O S Al Aps
et

Receipt No.
Depaositor Name
Bank Id.

Bank Name.
Application No.

Name and Address of Industry

Name of Regionai Office

Applied For
Payment Date

CTE (Rs.)

Total Amount Paid (Rs.)

Transaction Status

q.nic.infindAnblicationDetails/rasnonsePaae

On-line Payment Receipt

541422342 .
Virender singh

1170

NA

5900554

KIRAN DAIRY FARM, B-382,383,384,385,386 GHAROLI DAIRY FARM MAYUR VIHAR DELHI-
. 110096, EAST

CMC1

CTE - both - new

Tue Jun 08 18:11:31 IST 2021
Payment Details

1575.0

1582.43
Successfully Completed

Sri e Dt

Site desighed, hosted by Natioral Irtn mol e oty

i vned Updated and Maintaoed by Dol @l o0 Dol e

1M



o INDIA NON JUDICIAL
Government of National Capital Territory of Delhi
a
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Certificate No. . IN-DL83591037807196T
Certificate Issued Date . 10-Jun-2021 01:55 PM
Account Reference . IMPACC (IV)/ dI793203/ DELHI/ DL-DLH
Unique Doc. Reference . SUBIN-DLDL79320365685367413383T
Purchased by . BHOPAL
Description of Document . Article 4 Affidavit
Property Description . Not Applicable
Consideration Price (Rs.) : 0
(Zero)
First Party . BHOPAL
Second Party . Not Applicable
Stamp Duty Paid By . BHOPAL
Stamp Duty Amouni(Rs.) ;10
(Ten only)




AFFIDAVIT

Certificate No a :IN-DL 83591037807196T

I BHOPAL S/O KISHNU R/0 B-379 TO 381, G D COLONY , DAIRY
FARM , MAYUR VIHAR PHASE -3 , EAST DELHI , DELHI-110096 hereby
solemnly affirm and declare as under:-

1. That the Deponent BHOPAL is the citizen of India.

2. That the Deponent BHOPAL is residing in above mentioned B-379 TO 381,
G D COLONY , DAIRY FARM , MAYUR VIHAR PHASE -3, EAST
DELHI , DELHI-110096.

That the Deponent further confirm that he is not running dairy presently.
That the Deponent further confirm that he has already done registration as
per the rules and regulations of as per water prevention & control of
pollution act , 1974 amended to date.

5. That this is my true and correct statement.

W

Deponent

Verification :-

Verified at Delhi on this 10™ June 2021 that the content of this affidavit are true
and correct to the best of my knowledge and belief.




ACKNOWLEDGEME
Date of Application :

Application Type

Selected Category
Category/Consent For
Activity linked to

User Name
Name of the unit
Address of the unit

Industrial Area / Non Industrial Area /
Redevelopment Area

District / Pincode
Phone Number / Fax No.

Applicant's / Authorized Person's Mobile
Number

PAN Number (Income Tax Dept.)
Applicant UID No. (Adhar No.)
E-mail of Industrial Unit/HCU
DPCC Transaction Reference
DPCC Online Payment Request Reference No.
Total Fee Amount

Payment Status

Receipt Number

Bank Authorization ID

Credit Card Type

Payment Gateway

o

DELHI POLLUTION CONTROL COMMITTEE
(Government'of N.C.T. of Delhi)
4th floor, I.S.B.T. Building, Kashmere Gate, Delhi - 110006
+ Website : http://www.dpcc.delhigovt.nic.in

NT SLIP

08/06/2021

Dairy farm (Stand-alone or isolated dairy farm
having up to 14 animals) having its effluent
discharge in drain

GREEN,
GREEN/CTE

Industrial Units(Other than Health Care
Establishments)

Bhopal
Bhopal Dairy Farm

B-379, 380, 381 Gharoli Dairy Farm, Mayur
Vihar PH-III, Delhi-110096

Permitted Industrial Units

EAST /110096
/-
9873069864

AJQPB1500K
225682898987



Online Consent Management & Monltoring System

N
Delhi Pollution Control Committee 1\‘&%
Government of NCT of Delhi e

Wl m

a2 On-line Payment Receipt

Receipt No. " 517520293
Depositor Name Bhopal
Bank Id. 1170
Bank Name. NA
Application Na. 5900455

i Name and Address of Industry . ??gg;lﬁD;lAré;arm, B-379, 380, 381 Gharvli Dairy Farm, Mayur Vihar PH-III, Delhi-

| Name of Regional Office CMC1
Applied For CTE - both - new
Payment Date Tue Jun 08 18:19:45 IST 2021
Payment Details
CTE (Rs.) 630.0
Total Amount Paid (Rs.) 632,97
Transaction Status Successfully Completed

https://dpccocmmes.nic.infindApplicationDetails/responsePage
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INDIA NON JUDICIAL

Government of National Capitai Territory of Delhi

e-Stamp

IN-DL83949834080323T

11-Jun-2021 12:22 PM
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FURKAN
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0
(Zero)

FURKAN
Not Applicable
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10
(Ten only)




AFFIDAVIT

Certificate No. :IN-DL 83949834080323T

N

I FURKAN R/o C-174, GALI NO 5 , MULLA COLONY , GHAROLI EXT. ,
EAST DELHI , DELHI-110096 hereby solemnly affirm and declare as under:-

1. That the Deponent further confirm that he is not running dairy presently.

2. That the Deponent further confirm that he in future he run the dairy only
after following all the rules and regulations of as per water prevention &
control of pollution act , 1974 amended to date .

B w

That this is my true and correct statement.

Q) @ (" : Dep:nent
S/

Verification :-

Verified at Delhi on this 11%" June 2021 that the content of this affidavit are true

and correct to the best of my knowledge and belief.
@ @) Deponent
ATTES ”%,E D

NOTARY PUBLIC, DELMI

1 1 JUN 20:
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AFFIDAVIT

Certificate No. :IN-DL 83541519278130T

I  SUNIL NAGAR S/O RAM CHAND NAGAR R/0B-873, G D COLONY
, DAIRY FARM , MAYUR VIHAR PHASE -3, EAST DELHI , DELHI-110096

hereby solemnly affirm and declare as under:- .

1. That the Deponent TITU NAGAR is the citizen of India..
2. That the Deponent TITU NAGAR is residing in above mentioned B-873 ,G D
COLONY , DAIRY FARM MAYUR VIHAR PHASE -3, EAST DELHI,
DELHI-1 10096
. That the Deponent further confirm that he is not runnmg dalry presently.
That the Deponent further confirm that he in future he run the dairy only

control of pollution act , 1974 amended to date .
S. That this is my true and correct statement.

e ———

= _~~-,.__—_.~._Ax_h__, = :,; - - 51)//)&\

eponent

Verification :-
Verified at Delhi on this 10® Juﬁ“e 2021 that the content of thls affidavit are true

and correct to the--best-of m)Lknowledoe and belief. e
/%ponent

after following all the rules and regulations of as per Water preventlon & SRR
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f
Certificate No. . :IN-DL 83539345396700T

I LILU S/O UJJAN SINGH R/o A—684, G D COLONY, DAIRY FARM,,
MAYUR VIHAR PHASE -3, EAST DELHI , DELHI-110096 hereby solemnly
affirm and declare as under:-

1. That the Deponent LILU is the citizen of India.

2. That the Deponent LILU is residing in above mentioned A-684,G D
... . COLONY,DAIRY FARM , MAYUR VIHAR PHASFE -3, EAST DELHI,
DELHI~110096

That the Deponent further confirm that he is not running dalry presently

| . That the Deponent further confirm that he in future he run the dairy only.
‘ after following all the rules and regulations of as per water prevention &
control of pollution act , 1974 amended to date .

. L . _. . 5. That this is my true and correct statement.

W

P SR e T T T . e

l . \)&_)}\

} . Deponent
’ -

‘rfa - - -—Verification :- - — é R

o o o

- i Verified at Delhi on this 10" June 2021 that the content of this affidavit are true
[:J and correct to the best of my_knowledge and belief. - \:&_},\

Deponent

s Aa?E%TED
’ 4;%&

?"iﬂﬁ BUBLIC, IDELMY

0N 7080
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: ~ IMPACC (IV)/ di793203/ DELHI/ DL-DLH
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ANJU
Article 4 Affidavit

- _ Not Applicable
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(Zero)

1s ANJU
= Not Applicable

ANJU

10
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S - :
// Cortificate No - :IN-DL 85376484798502T
i " I ANJU R/o B-32% GHAROLI DAIRY COLONY_, MAYUR VIHAR PHASE -3,

EAST DELHI , DELHI-110096 hereby solemnly. affirm and declare as under:-

1. That the Deponent further confirm that he is not running dairy presently.
2. That the Deponent further confirm that lie in future he run the dairy only
after following all the rules and regulations of as per water prevention &
T control of pollution act, 1974 amended to date .
3. That this is my true and correct statement.

Deponent
Verification :- :
§.~> . '-!
‘-f-:'—;” =~ Verified at Delhi on this 15f'.1 June 2021 that the content of thls afﬁdav1t are true
; and correct to the best of my knowledge and belief. T -
A
Deponent

5.0 2024
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Certificate No _ . 3IN-DL 83567380893350T
f;.ﬁe‘:’ I- HARGULAL SINGH . R/o B-269-70, GHAROLI DAIRY COLONY ,
g MAYUR VIHAR PHASE -3 , EAST DELHI , DELHI-110096 hereby solemnly

affirm and declare as under:- L

1. That the Deponent further confirm that he is not running dairy presently.

2. That the Deponent further confirm that he in future he run the dairy only
after following all the rules and regulations of as per water prevention &
control of pollution act , 1974 amended to date . !

3. That this is my true and correct statement. :

_ Deponent
Verification :- - o 3 é:'{:&c" ':7 -

Verified at Delhi on this 10" Jdr;e 2021 that the content of this affidavit afe truer

il |
i __ _ ____and correct to the best of my knowledge and belief.
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f | ,i_’f . DELHI POLLUTION CONTROL COMMITTEE
o (Government of N.C.T. of Delhi)
bl EES -
;‘; / CATIE 4th floor, LS.B.T. Building, Kashmere Gate, Delhi - 110006 o T — —
; / L}éiﬂﬁ Wehsite : http:/fwww.dpce.delhigovt.nic.in
Fi
i ; ACKNOWLEDGEMENT SLIP
£ Date of Application : 09/06/2021...
; / Application Type Dairy farm (Stand-alone or isolated dairy farm
;o having up to 14 animals) having ifs effluent
I discharge in drain
! ! Selected Category GREEN,
P Category/Consent For __ GREEN/ CTE
Do Activity linked to ‘ Industrial Units(Other than Health Care
;! Establishments)
[ User Name hargulal singh
; , Name of the unit HARGULAL DAIRY FARM
§ I Address of the unit . B-269, 270 Gharoli Dairy Farm mayur vihar
-% i phase-III New Delhi-110096
é ,[ Indusfrial Area / Non Industrial Area/ Permitted Industrial Units
-:3 /\ _ Redevelopment Area
e e
| ‘\;h:::Dlstht/ Pincode EAST/ 110096
, :’? ' Phone Number / Fax No, - Fo 3= - el
' g - Applicant's / Authorized Person's Mobile 9711213460
s Number
! é» ! PAN Number (Income Tax Dept.) GYGPK8226]
i l . Apphcant UID No. {Adhar No.) - 930293713203
' l, _ E-mail of Industrial UniHCU 3 :
il DPCC Transaction Reference 3
: LT e DPCC Online Payment Requcst Ref“‘ eceniceNo. - =
;‘ B ~ Total Fee Amount ~_ —-em :
i Payment Status Tt e :
'/ Receipt Number : T — T
i Bauk Authorization ID
! Credit Card Type

Paymeant Gateway
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nline Consent Managemsm & P.‘{wisoﬂng Systan N oo %

7 Delhi Pollution Control Committee - R 8
’ ’ Government of NCL of Delhf . ) NETZE ety wad

N ' . On-lineiPayment Receipt

A . : 365296514

;"‘,Ipt No.
£ positar Name A hargulal singh
sank xd, ) 300
7 + Bank Nama. HA
Application No. 5903585
. Name and Address of Industry :IARGULAL DAIRY FARM, B-269, 270 Gharoli Dairy Farm mayur vihar phase-III New Delhi-
10096, EAST— e e L
Hame of Reglonal Office CMCI
CTE - both ~ new

Applied For
Payment Bate

Wed Jun 09 14:50:54 IST 20321
Pavment Details
315.0

CTE (Rs.}

Total Amount Paid (Rs.)
Transaction Status

315.00
Successfully Completed

psrocaed Srint

Site designied. hasted by Mabunal 1ntormalics Lenler
< Lonlent Uwned, Updaled and faimiained vy Laity Soliuion Uonao Lommit2e

b

https //dpccocmms.nic.infindApplicationDetails/responsePage

Ty —era g
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;isif us at ¢ http://dpce.delhigovt.nic.in

.
.2

~ Subject: Directions for Closure Ws 33 (A) of Water (Prevention & Control of Pollution)

Act, 1974 amended to date.

F. No. DPCC/CMC-1/2020/383-390 Dated: 09.06.2021 @‘:@

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA Nb6.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide ifs ‘order dated 27.05.2021 in OA No.
1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene.........ccocevuneens A joint committee
comprising of the CPCB, DPCC*and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint mspec‘aon
was conducted by officials of CPCB_, DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondl, Gharoh Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Ashok Kumar, B-269-70, Gharoli Dairy Farm, Delhi-96 (here in
after referred as “Addressee™) were operating your aforesaid unit at the above said address and

---- engaged in the activity of Cattle dalry Farm e

And whereas during inspection you were found operating the dairy without obtammg Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
“Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by CPCB
and d1schargmg the waste water and cow dung into drain.

ﬂ

Now therefore, the Competent Authonty in Delhi Pollutmn Control Committee, in exercise of

powers conferred upon it, under the provisionsof the w/s 33(A) of Water (Prevention &

v Conh:ol of Pollutlon) Act, 1974, hereby issue the following d1rect1ons

65. That the addressee i.e. M/s Sh. Ashok Kumar, B—269—7O Gharoli Dalry Farm, Delh1-96

shall stop operations of the unit with immediate effect.
66. That the concerned East MCD shall take necessary action for the effective closure of the

addressee Cattle dairy Farm-éwith immediate effect.
67. That the concerned authority in BSES disconnects the electricity/power supply connection

of the addressee Cattle dairy Farm with immediate effect.
68. That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

SEE, CMC-1
To,

M/s Sh. Ashok Kumar, B-269-70,
Gharoli Dairy Farm, Delhi-96
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\ Copy for necessary compliance to: cl

1. The Directdr (Veterinary Services) 419, FIE Patparganj Industrial Area, Delt
+ close b doiny with immediate effect and submit the compliance report within 15 days of ist
) these directions.

RV T S DI P ki S TE

Karkardooma, Delhi-110092 to disconnect the power supply of the addres

immediate effect and submit the compliance report within 15 days of issuance
directions.

S L s

AR,

3. The Member (Water), Dellﬁ Jal Board, Varunalya Phase-II, Jhandewalan, Nex

110055 to disconnect the water supply to the addressee with immediate effect anc
the compliance-report within 15 days of issuance of these directions.

I

4. Master File

Copy to:

\

|

i‘ : 2. The General Manager, BSES Yamuna Power.Ltd., 3rd Floor Shakti Kiran
! i
|

u

l

l

\

|

1

!

!

|

!
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1. PS to Chairman, DPCC 6™ Floor, Delhi Secretariat, IP Estate, Delhi-110002

Y

-

TR BTN
'
\

2. PA to Member Secretary, DPCC, 6" Floor, Delhi Sccretariat, IP Estate,
- 110002 '

—————"""""37 ALO, DPCC 5™ Floor, ISBT Kashmere Gate, Delhi-110006
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Dol Certificats No. :IN-DL 83596773896193T | L
LY ' : ' _
I RAVINDER R/o B-886, GHAROLI DAIRY COLONY , MAYUR VIHAR
{ : PHASE -3, EAST DELHI , DELHI-110096 - hereby-solemnly afﬁrm and declare as
i ,: under:- :
% ' ' 4 1. That the Deponent further confirm that he is not running dairy presently.
. 2. That the Deponent further confirm that he in future he run the dairy only
’ I8 after following all the rules and regulations of as per water prevention &
: "j : control of pollution act, 1974 amended to date .
v 3.
St 4. That this is my true and correct statement.
i
: F“ Deponent
;b : i
1.2, ;L# . Yenficatmn - Q%Mt‘l e
Y ' Verified at Delhl on this 10th*1une 2021 that the content of this affidavit are true
: ‘ 1 and correct to the best of my knowledge and belief.
i 5
.o : i ‘ Deponent
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3 Ravingder
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' 77 a9 / Year of Birth : 1981 ,
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-" T/ Male e
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’J@l‘ﬁ UNIQUE IDENTIFICATION AUTHORITY OF INDIA
S SI0 TTRET wER Address: S/O Rajbyr, H. NO.B-886,
Ao dTcsi, TIET T, 7 GHAROLI DAIRY FARM. MAYUR
Prore 7 2w e PR YIHAR PHASE 3, East Delh
! 110036 Delne, 119096
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e - _ . ! %R
BSES Yamuna Power Limited v
Vaccine 4 Facde s Washa soned e Ungiad Dt o VI e i
. Due Date(s7 fif):
. ~
Bill of Supply for Electricity 27-02-2021
ane RAVINDER ; » 2.00 (kW) CA No. 101131163
gan?locl;%jel&?:r?d (I Energisation Date © 04-09-2004
g Address 5/0 M. RAIBIR B-686 G/F GJF GHAROLI DAIRY ontra : Meler Type . 1PSK
FARM MAYUR VIHAR MDI 1 2.82 (kW) Supply Type LT
COLONY it DELHI 110026 Power Factor .+1.000 Bilt No. : 100385853341
: Pale No.  VSEPD716S 1 giIIDB?\lsis t é/czhtl)a‘lnwaaztmm
N . . D). NO. . /
Jonle 1 Tel. No 9650862486 ) Walking Sequenc? : GDB120886A0AA CCTV Tagged - No
mat 10 Cycle No. 122 Street Light Tagged  : o
hstret f Division Vasundhra Enclave Tariff Category . Domestic [ Residential ]  Wi-Fi Tagged : No
feter Readng Status DL 011 39999808
ill Month FEB-21 : .
Dot 12-02:2021 ' - Customer Care Centre No.(mﬁm%mﬂﬂﬁ?)

atelot f:ﬁ."%: 2y I
R A e AR R

11843437 ‘KWH 11-02-2021
11843==37 KW ] 11-02-2021

Billing Details (71 31 pax)

9 Current Perlod Charges (GRimF 1df H7 - , = - I P—
] < Flwed 5 ﬁ{ pttb"h SE VST R Ener 7. Chargo)| qolab 83 GO 0 @8% Elnmchynﬁ“@s-uninm

Con Rt ety ch
Charge="A"ji MBasro ““ ACRALehags L
N

chargis snd
emponient 6f FPAC,

e

"

41.52 . X X

1.04 Mih : 1O B e 121N 0] -

o [0 Mintsy B30 500 TBI00 o] | e
[PPAC oR Flxe 1 - _Ch:lql H{hl}n)n'}"
Charge='6" - - - SEDE < ]

v

GCTV Unlte
0.00

Stient Light Unita

[y

WIF| Ur‘nltn

Total Unlts 377 [ Total (Bysnos, . | Total(G)B00T | Total(D)=

Past Dijes / Refunds / Subsndy (o qor/ Ay W)

1S
e e e o e e e e e <

- ATTaais: Late Payment’ | Other Chérééé, Total Charges P
ATiotin Surcharge (LPSC)]  ifany’ Payable o]
Ry, (ﬁﬁlmﬁﬁmﬁ) - (40 % g W o) | GRgER aR AR | (e 30 0 &
A3 | SncedAN-2 .| 778 | » 756545 2 .l
P 'xﬂﬂ?‘&"ﬁm Q%"z'-’&v'%”iﬁ% g ‘,?l VISR Bo security Deposit | ® g' N
T ST BG Explry Dato o » (f‘a'o'f @ g
S(Temrvldgg&e%mmnevelopgemm Ché'%z_:.)‘m'd $5250.00 Cash Securlty De[)bslt %600.00 ; i
IRtereet at.Bcarued for Y2072V already adjustetl in bill No. qol.44) o
_(generated for the period! % -03-2020 4,  09-04-2020 ) l.f SRl 'd e ,,
ment is ma e after ue da e, H
Interes: for F)GOZQ 21___ will be adjusted In your first bill to be generated inFy_ 202122 Ifor the ﬂelaly, shall be @hargeed In the next bill, i
(Fraa IR & 9% PRIA B9 W T e
Y I ﬁtw‘fuad\mﬂ —n— fa'ur‘mm)

Last payme 12 ﬂia_ﬂﬁLmrccolved-onlﬁlﬁng__ - Payment accounted upto 09:( [T 02.2021 ,
The connection shall be linble for disconnéction on fioh-paymeint of all dues (includlng arrears
of previous blli(s) by dua date, after noliée o per Section 56(1) ot the Elcclrlclty Acl, 2003,

GoNCTO vlde Ordor, N
Unltsimanth: $lab:20:
11.30% nbs,

nmaunt n_f_ch}
dlﬁtrcpnncy b

VW W TLUVIUSL I

- - ae

% g‘“ﬁ '»:5: . g’;ﬁ BSES Yamuna Power lelted .

el
(O F Payment sllp )
iE 4| * Meke your chegiie/DD payable to BYPL CA No. 101131163 : . Chequa should be atcount payas and payable at Dsihl.
T b Cr.sque should not be post daled. . - « Do not staple. only ¢lip the cheque to payment slip. L} RN
::'L..ul . » Wi 'a your telephone number on backside of the chedque. - - . TET
o .~\_ - :
‘ 8ilt amount payahle : ¥ 10.00 'Bm morur FER21
Ili BI gl l 'll lE”l l” ””H"I"“I I””EEBu”llu”"”u"””li” E“ Chcquc/DDpNg e:¥1o00 e moi fin2 .
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Description of Document
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Second Party

Stamp Duty Paid By
Stamp Duty Amount(Rs.)

INDIA NON JUDICIAL

Government of National Capital Terijito;j_y_qugl_i_j_i_

e-Stamp-

IN-DL83570474564366T

10-Jun-2021 01:30 PM

IMPACGC (1V)/ dI793203/ DELHY DL-DLH
‘SUBIN-DLDL79320365645216168245T
ATTAR SINGH

Articie 4 Affidavit

Not Applicable

0
(Zero)

ATTAR SINGH
Not Applicable

ATTAR SINGH .
=0
(Ten only)
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AFFIDAVIT

B i

Certificate No: . :;N-DL 83570474564366T

I AT,TAR SINGH R/o B-996, GHAROLI DAIRY COLONY , MAYUR VIHAR
PHASE -3, EAST DELHI , DELHI-110096 hereby solemnly affirm and declare as

under:-

1. That the Deponent further confirm that he is not running dairy presently.

2. That the Deponent further confirm that he in future he run the dairy only
after following all the rules and regulations of as per water prevention &
control of pollution act , 1974 amended to date.

3. That this is my true and correct statement.

Depoliénf ‘
Verification :- ‘
Verified at Delhi on this 10" June 2021 that the content of this affidavit are true

and correct to the best of my knowledge and belief.

Deponent
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"INDIA NON JUDICIAL

G'Qve-;mment of National Capital Territory of Delhi
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e-Stamp
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11-Jun-2021 05:20 PM
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SUBIN-DLDL79320366902969783217T
VINOD BAISLA

Articie 4 Affidavit

Not Applicable

0
(Zero)

VINOD BAISLA

Not Applicable

VINOD BAISLA
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(Ten only)
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AFFIDAVIT

:IN-DL 84194385536157T

a

Certificate No.

I VINOD BAISLA  R/o B-701 ,GHAROLI DAIRY FARM, EAST DELHI,
DELHI-110096 hereby solemnly affirm and declare as under:-

1. That the Deponent further confirm that he is not running dairy presently.

2. That the Deponent further confirm that he in future he run the dairy only
after following all the rules and regulations of as per water prevention &
control of pollution act, 1974 amended to date .

3.
4. That this is my true and correct statement.

" Depo ent
Verification :-

Verified at Delhi on this 11" June 2021 that the content of this affidavit are true
and correct to the best of my knowledge and belief.

Deponent
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mewggﬁ% L BSES Yamuna Power Limited

Smmet) T i ; :
T R, G TR,
‘.). SR ’Y? m‘g wHESg Y coe vt Mk Ay DAk < Soerat
13 ( o N = ‘
5 4 - B
i i - ici
Bill of Supply for Electricity
Mo Mi VINOD BAISLA Sanctioned Load 2100 (kW) CA No. 152262664
. Energisation Date 17 08207
Billing sdbhass 5/0 RAJENDRA SINGH 8-699-700 PikD roor  CONtract Demand : W Mele? Type !PSOPI.' ’
VR s oz 1100ss D o Sueply Type L
i v : Power Factor 1 1.000 Bill No. 102254839290
E Pole No. - —rVBEPDBY4ST- Bill Basls Actual
{_f’ Motxe / ol No 4718487838 Walking Sequence  : GDB090700A0AA g cDTngagge g N
E‘g Eman 1D Cycle No. 122 Street Light Tagged No
o Drstoct 1 Dwvision vasundhra Enclave :Domestic [ Residentral | Wi-Fi Tagged
f,‘ sleler Reading Status DL - Seveng
:‘—": il Montk APR 21 =t & FALt \
' 3t [ate 1S a4 2021

35

~08-04-2021

[ EvE | RW [ oemamoeT T T aw o o
SRR B S I L L i

- ) . _
. ST B e s ———t— o
] I I R B B I
Billing Details(faa @ faawm)

Current Perfod Charges 21to_08-04-2021 )
753 I aT o[ -

52

0 ey PRI 190,5¢ 3 T B o]
5 e IR

g S EPA AL,
o e

9000
L

TURREN U7V TwoE

e e --

1 .
ot S B i .

D . -+_ | E T, | S S

! S NS N AR A S |
| Total Units= 198 i Total(B)= us. v ¥ Total(C)=48 10 Total (D)=

Past Dues / Refunds /- Subsidy-[Rwear-semr7 ame raiedn— — —

e e e e e+ e G AT

P e oo Nl w
q - egArrearsi - Retunds TUE/qina | Late Payment : Other Charges, | Total Charges ik e
i Amount Parlod ta which It retates | Surcharge (‘!.PSC)I if any* Payable ) <
S m—— R e | B e S ) R e R | (T AR A ) | ad 28 36 e e T -
T L (40.87) B27.87 1(574.62) 253 25 &
X i NS et petiepraenlid —~aTT oo __;'"—'—"—“‘ T e E
: %] BG Security Daposit z | Bill Amount Payable &
: BG Expiry Dote | ”aa é’é]' Ql[é]) 3
PN { Sonvlcaine cum Dovalapment Cliarges pald] = 3000 19 “Cash Security Banenis 1 e mme ot T T e
; L@W R o it v e o) J? Cash Seél?r‘_‘y_?ép?s",, J ( 600.00 L
! qu%rgs,tlggg{ued for FY <0021 = “already adjusted in biii No. EEE IR : g
o <9 {generated for the perlod 18:03-2021 15 0B-04-2u2) ) o J' 204:2021 i #
Intarest far FY t 2100 will be adjustad i your first bill to be generated i FY Tnd2t ! for the delay, shail ba Za;&;&u&?’::}uhoxf‘ﬁ“ '
I ' Tttt T ST T e T T (Proter ferfere o ape WHATY B 98 o1 Frta

(g o et
z‘,uc#‘fﬁfc‘f'f: Oith

ikl paviient ¢ el U ecovedon 15012001 - Payment accountedupto 12 06202 R A R T b
" ennactian shall e iahie 1or distonnection nn non payment ol ntl fAues (nctuding arenars tﬁﬁzv;:,ﬂ—- '5,'3‘: G
deiniizi
o e

aresions illisr by flue elate: atter notlce as per Section 56( 1) of the Elnclreny Act, 200:

TAuT I e e e e rem ",w'.'}n‘f:;‘?f@fr G Tl TR ;
, e ULl IMPORTANTMESSAGE ( T o
3 ivtarerd sn sgsunly iyostthns bagwiadind G015% for A8 fd MEE1S raltof 40 daad 01,0400 1o 5116 Tt .08 of Re.d0.50- s 194 of T Aci of 1961 GoNETD vide
3 * Ordur Hos £ 11 07301 3iPoworValaiy 14171427 dakad 20,04,2020 liaa uxtendeil subsidy to-damustle condunisrs. wiaif, 01:0:4,2020 Gk antro bil Ao \ upto-200 Ualtsinianth, Slab .
g 014 0gpIInjligpmh;w_lll-gul‘zsl_lbﬁlgiy.!lpto«Rs.ﬂu(_)[moﬁ!h.ﬂd;ahual((ifn'r_‘r.gnpummlnn’:\hov'rrdﬂﬂ"Urillhlnm:iﬂ\’.jl’u\‘iur Fu'rnl\asd‘ﬁ'dju‘slmuulClmrgu'(PPI\C)@‘lni.s-l'.% hog bagn -
3 . lavlatlashorgysa fixad thatge w,b.r09.04,2021, CCTY 8ill Arountliclitdh Energy,fA.PPACATC and Elaclitlly Tax dn CCTV consumptlon. in easa-any variatlon i SLB ehargor
*~ tioteth, fonsiipior may vlnlf‘dlvfs[o"mllra(uw‘I'oﬂaqgi:llé ‘nojrectfonzPension Stirchirgu @ 5.60% has bedn luviad o éiiorgy 8 fixed charge wio.! 01,09.2020, Tho amount-of Socurly
_; - Dapasitaghinst yaur connocilonis mentlotad harawith undor the headlag “Security Doposif Wit DISCOM®, Planss chick this - - C. :
;; This Bl 5 mpitar ge canatad, benoe doas net FUTUNE Ay gt
. bt
) R = v s Y 1o
@i BSES Yamuna Fower i
[1-} UL
Paywant sile 215 RASEY

* Maka your chequu/D payabls o 3YPI.CA Ne. 152262644
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. AFFIDAVIT
Certificate No. ; : IN-DL 83700578386779T

I PRAMOD CHAUDHARY R/o B-451 & B-452 GHAROLI DAIRY COLONY .

MAYUR VIHAR PHASE -3 , EAST DELHI-DELHI-110096 hereby solemnly
affirm and declare as under:-

R poa e e T
e

S

1. That the Deponent further confirm that he is not running dairy presently.
2. That the Deponent further confirm that he in future he run the dairy only
after following all the rules and regulations of as per water prevention &

control of pollution act, 1974 amended to date.

- W.-—.—-mn._‘}'ﬂ"‘“
b Y el

3. That this is my true and correct statement.

f
t
'
t

o (AT A
'
-

| Deponeqt:_:fi: .
[ Verification :- .
b Verified at Delhi on this 10" J uﬁe 2021 that the content of this affidavit are true
q and correct to the best of my klfowledge and belief. 4’
| : . .
| - - Deponent
i ~
|
_ -
e ——— :’;::;\;“ —— T . = o --
AN ERREN ATTESTE
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7 @EEF 4" AND 5" FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-110006 |
£os visit us at http //dnc«' delhigovt.nic.in
F.No. DPCC/CMC-I2020/479-486.. Dated: 09.06.2021 | %/

e

Subject' Directions for Closure u/s 33 (A) of Water (Prevention & ContmLof_BQllutmn)

Act, 1974 amended to date. * .

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in .
OA No0.46/2018 in the matter of .“Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a.
serious view of non-implementation of Water (Preventlon & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi. B

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated

as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene...........coeerenne. A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go -

_into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint, mspectmn g
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06. 2021 in:
respect of Dairies farms in Kondli; Gharoh Village and Gharoli Dairy farms. - -

And whereas, you M/s Sh; Pramod ChaudharyB-451&452, Gharoli Dairy Farm, Delhi-96 (here
in after referred as “Addressee™) were operating your aforesaid unit at the above said address -

and engaged in the activity of Catle dairy Farm.

And whereas during inspection you were found operating fhe dairy" without obtaining Consent -
to Establish & Consent to Operaté under Water Act from DPCC and were found not following
“Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by CPCB

and dlschargmg the waste water and cow dung into drain.

Now therefore, the Competent Authonty in Delhi Pollution Control Committee, in exercise of

~ powers- conferred-upon- it,-under the provisions of the u/s 33(A) of Water (Preventlon &

Control of Pollution) Act, 1974, hereby issue the following directions:

113. That the addressee i.e. M/s Sh. Pramod ChaudharyB-451&452, Gharoli Dairy Farm,
Delhi-96 shall stop operations of the unit with immediate effect.
114. That the concerned East MCD shall take necessary action for the effective closure of the

addressee Cattle dairy Farm with immediate effect.
115.That the concerned authority in BSES disconnects the electricity/power supply

connection of the addressee Cattle dairy Farm with immediate effect.
116.That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of w's 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Commiittee.
( ».s{ﬁ%n
SEE, CMC-]

To,

Vi/e Sh. Pramod ChaudharyB-




R Copy for necessary compliance fo:

‘L. The Director (Veterinary Services) 419, FIE Patparganj Industrial Area, Del
¢lose the doirsy with immediate effect and submit the compliance report within 15 days of i
these directions.

2. The General Manager, BSES-Yamuna Power Lid., 3rd Floor Shakti Kiran
Karkardooma, Delhi-110092 to disconnect the power supply of the addre

immediate effect and submit the compliance report within 15 days of issuanc
directions. ' '

3
5
?
e
¥
.
jd
b
5
E
3

Lo 3. The Member (Water), Delhi Jal Board, Varunalya Phase-II, Jhandewalan, Ne
_ 110055 to disconnect the water supply to the addressee with immediate effect an
the compliance report within 15 days of issuance of these directions.

4, Master File

Copy to:

R R T e R TR TR
1
;
.

1. PS to Chairman, DPCC 6" Floor, Delhi Secretariat, IP Estate, Delhi-110002

E 2. PA to Member Secretary, DPCC, 6™ Floor, Delhi Secretariat, IP Estate,
i 110002 -
g 3. ALO, DPCC 5" Floor, ISBT Kashmere Gate, Delhi-110006
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FARM, DELHI-110096 solemnly affirms and declare as under:-

/ S "5

o ;/‘)'

| v

zi o ;"{ E

. ,:/’/ Pitam Pusa,Delhi

l' S J;);f “\Regt: N{>49°1

4 AFFIDAVIT

/4

4 [, VED PRAKASIH S/O ZILEY SINGH R/O B-1051, GHAROLI DAIRY
y

1.~ That the Deponent VED PRAKASH is the citizen of india.

2. That the Deponent VED PRAKASH is residing in above mentioned B-
1051, GHARQOLI DAIRY FARM, DELIII-110096. , .

3. That the Deponent further confirm that he is not running dairy presently.

4. That the Deponent further cnfirm that he is future he/she run the dairy only
after following all the rules and regulations of as per water prevention &

control of pollution act, 1974 amended to date.

- 5. That it is my true statement= | C}@ /

Dc,ponent

- Babliad

Verlf'c'ltm 1

——— -
3

Veuﬁed at Da,llu on this 10. 06 2021 that contains of my above affidavit are true and correct to
the best of mv knowledge and nothing material has been concealed there {from.
/ Dcponent

s TED
TV a0l 2/
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Article 4 Affidavit
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0
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'MAHENDRA SINGH
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AFFIDAVIT

:IN-DL 83564347968939T

Certificate No.

I MAHENDRA SINGH 'R/o B-927-28-29, GHAROLI DAIRY COLONY ,
MAYUR VIHAR PHASE -3, EAST DELHI , DELHI-110096 hereby solemnly
affirm and declare as under:-

1. That the Deponent further confirm that he is not running dairy presently.

2. That the Deponent further confirm that he in future he run the dairy only
after follewing all the rules and regulations of as per water prevention &
control of pollution act, 1974 amended to date .

3. That this is my true and. correct statement.

Deponent ( /
g “7/%)

Verified at Delhi on thls 1691-— un 2021 that the content of this affidavit are true

and correct to the best of my knowledge and belief.

Verification :-

Deponent /)

\ -
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SI.CC 5175\10056

Bil Month . : NOV-18 .
Bil Dafe :'10-11-2018

W

~ Eaﬂ m‘ Suppiy for F}pf‘tncﬁy :
) Ms. SUN'TA ’5" i éﬁ*
Ms. SUN'S Sanctloned Load : 1.00 (KW) 451705337
WIO MAHENDKA B-528 5/F GO COLORY Contract Demand : : Energlsatlon Date : 22-04-2018
- MAYUR VIHAR PHASE -1 OL1H1 110096 MO! : 1.61 (KW) Meter Type L 1PSK
: ' Power Factor :1.000 Supply Type LT
/ ‘. , Pale No. I VSEPD71251 B?ll Mo. . : 100723887301
;&,ue Y e, No. 7053000354 Walking Sequence  : GDB120929A0AA Bill Basis : Actual
JEmall iD ° L. . Cyclg Mo.- - —-e—22 o
Bistrict/ Division .+ Vasundhra Enclave Tariff Category~ . -~ Domestic { Residential ]
Meter Reading Status : DL - o .

Meter No. 3 : ;,.;g Billed, Consﬁhiﬁt"i'oﬁ'(?revious) Multiplication [SufreREConsimption
(i ¥) - ) Dafe of Meter Beadmg Readmg Daté'of Meter ‘Heading | Feading | F-ac.tor Days
| o W O N o O W )
25246731 | KWH 04-11-2018 8892.00 08-10-_2018 —9605.00 T:00 27
25246731 | KW 04-11-2018 761 U8-10-2078 T.00 161
! .

Blllmg Details (Re &1 favo)
Current Perlod Charges (affﬂn“ SR FT ‘{Lﬁ) (09-10-2018 t5 04-13-2018

& Time of Day (’{OD) Charge A’r‘n‘é‘l‘fﬂ't‘%

e o Slab-w(sa PmrPurchase
o) Consumphon Slawase Energ Ch gz Adjstngnt Charga. . unt ]
Ay Measured e ) vl e
s - During . e X
i PAC 5&'- B, ’TOD % gg ‘,__m, i
(i o, G GRen ' [
BTt C% LAY ‘.3- g
St 2 shed a@é’ e
340  Af. ‘91,07
087 Mints) IAU TR
e AT,
2 -’55:’ > S
SR e
£ oh] ;
5 a1 '0“
2 -
- - 3 .
| Total Units= 2 Total (B -l Total(C)= %5 |Total (D)=
Past Dues / Refunds / Subsxdy (freen amra /amaw /6feas) : e
SeArrears/iHe ey Late-Payment | Other Charges Total Charges
_ Amount Period to whlch it relates | SUrcharge (LPSC) if any” . ] Payable
Fraldvmd) | 609 Tom R aiw) | (R Oes, AR & a)) (et 4y yem) 1'__
20265788 Since MAR-T8 277847 2840917
Amount not immediatel payable, g 167363 Reasons (@) Bispuled
if any. (uftr o gig S Al €, . : ]
Service line cum Development Chargcs p1ld| 7 3000.00 Sacurity Deposit with DISCOM i ¥ [S{8[8K4]9) 0
(rar P wfifranft o Samle 7e5) (@wh @ ar i yRen W) B
Interest accrued for FY____~ already adjusted in bill No. . RSz
101413001745 (o o rated for the period | 1032018 1o 08042018 ]
Interest for FY, 228_19*__ will be adjustad in your first bill to be generated in §=Y 2019-20

T for the delay. ';Inll be charged in the next bill.
e - - PR [ 5 dre et AR we SR e

l- i J & A AT A yenihgalt ails R smae)
receivad o J.Lu:i_lﬂm___ Payment accounted upto O<Li-2018 "~ 7T 7 - : - -

Lastpaymient ¥ 1741000
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Certificate Issued Date : 10-dun-2021 12:49 PM
Account Reference . IMPACC (IV)/ di793203/ DELHI/ DL-DLH
Unique Doc. Reference . SUBIN-DLDL793203655691420046839T
Purchased by : "RANVEER SINGH
Description of Document . Article 4 Affidavit
Property Description . Not Applicable
Consideration Price (Rs.) : 0
(Zero)
First Party - RANVEER SINGH
Second Party . Not Applicable
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-

I RANVEER SINGH S/O0 BHARAT SINGH R/o B-447, G D COLONY ,
DAIRY FARM , MAYUR VIHAR PHASE -3, EAST DELHI, DELHI-110096
hereby solemnly affirm and declare as under:-

1. That the Deponent RANVEER SIN_GH is the citizen of India.
2. That the Deponent RANVEER SINGH is residing in above mentioned B-447
,G D COLONY , DAIRY FARM , MAYUR VIHAR PHASE -3, EAST

g DELHI , DELHI-1 10096

! 3. That the Deponent further confirm that he is not running dairy presently.
b 4. That the Deponent further confirm that he in future he run the dairy only
doy - after following all the rules and regulations of as per water prevention &

'; ; _ control of pollution act , 1974 amended to date . : :

; { 5. That this is my true and correct statement.

. . - . /
gl S Fuer
b ' E Deponent

|
o Verification :-

BN <

' j Verified at Delhi on this 10" June 2021 that the content of this affidavit are true
’ i § - and correct to the best of my knowledge and belief.

i 3
g R — '*'“—5;*- ‘ T T T Deponent
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h Goverfiment of National Capital Territory of Dethi
e-Stamp
Certificate No. :  IN-DL83542867343307T
Certificate Issued Date I 10-Jun-2021 01:00 PM
Account Reference . : IMPACC (IV)/ di793203/ DELHI/ DL-DLH
Unique Doc. Reference . SUBIN-DLDL79320365592567977516T
Purchased by . HARWATI
Description of Document . Article 4 Affidavit
Property Description . Not Applicable
Consideration Price (Rs.) 0
. .(Zero)
First Party . : ." HARWATI
Second Party . Not Applicable
Stamp Duty Paid By 5 HARWAT!
Stamp Duty Amount(Rs.) 110
(Ten only)
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Certificate No. :IN-DL 83542867343307T

I HARWATI D/O JAGAN SINGH R/oB-279, G D COLONY , DAIRY
FARM , MAYUR VIHAR PHASE -3, EAST DELHI , DELHI-110096 hereby
solemnly affirm and declare as under:- '

1. That the Deponent HARWATI is the citizen of India.
2. That the Deponent HARWATI is residing'in above mentioned B-279,G D

COLONY , DAIRY FARM , MAYUR VIHAR PHASE -3, EAST DELHI,

DELHI—110096 o
3. That the Deponent further confirm that he is not running dairy presently.

4. That the Deponent further confirm that he in future he run the dairy only
after following all the rules and regulations of as per water prevention &
control of pollution act, 1974 amended to date. .

5. That this is my true and correect statement.

A
%nt

Verification :-
Verified at Delhi on this 10™ .Iune 2021 that the content of this affidavit are true

and correct to the best of my knowledge and belief.

]3§~ ponent
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e-Stamp
!
K |
. | IN-DL83538473724576T
i 10-Jun-2021 12:57 PM
: IMPACC (IV)/ dI793203/ DELHI/ DL-DLH
: b
= .| SUBIN-DLDL79320365584447695306T
‘ : i BAL RAM CHOUDHARY
, :| Article 4 Affidavit
' Not Applicable
B
(Zero)
. BAL RAM CHOUDHARY
¢ :| Not Applicable
7 | _BAL RAM CHOUDHARY
: 30
(Ten only)
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Certificate No. - :IN-DL 83538473724576T

I BAL RAM CHOUDHARY S/0 CHAMAN CHOUDHARY R/o A-595, 96,
G D COLONY , DAIRY FARM , MAYUR VIHAR-PHASE--3-, EAST DELHI ,
DELHI-110096 hereby solemnly affirm and declare as under:-

!
1. That the Deponent BAL RAM CHOUDHARY is the citizen of India.
' 2. That the Deponent BAL RAM CHOUDHARY is residing in above
mentioned A-595, 96 ,G D.COLONY , DAIRY FARM , MAYUR VIHAR
PHASE -3, EAST DELHI , DELHI-110096 .
That the Deponent further confirm that he is not running dairy presently.
e That the Deponent further confirm that he in future he run the dairy only
: ‘ after following all the rules and regulations of as per water prevention &
coritrol of pollution act , 1974 amended to date. :
5. That this is my true and correct statement.

cllo

| | e Qg

N ' Deponent

Verification -
’L'

ji
P Verified at Delhi on tius 10“' June 2021 that the content of this affidavit are true

i-j and correct to the best of my; knowledge and belief. _
i el
Deponent
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Unique Doc. Reference

Purchased by

Description of Document

Property Description

Consideration Price (Rs.)

First Party

Second Party
Stamp Duty Paid By
Stamp Duty Amount(Rs.)
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! . INDIA NON JUDICIAL
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lrfmént of National Capital Territory of Deihi

e-Stamp.

IN-DL83572119350253T

10-Jun-2021 01:33 PM

IMPACC (IVY/ dl793203/ DELHI/ DL-DLH
SUBIN-DLDL79320365649127930344T
SUNIL BHAT!

Article 4 Affidavit

Not Applicable

o
(Zero)

SUNIL BHATI
Not Applicable

SUNIL BHATI

10
{Ten only)

B




Certificate Mo. ' IN—DL 83"’?2119352;2_531- q 8

\.

"4 suNiL BHATI R/o B-998, GHAROLI DAIRY COLONY , MAYUR VIHAR

PHASE -3 EAST DELHI ; DELHI—HOO% hereby solemnly afﬁrm and declare as
under:-

1. That the Deponent further confirm that he is not running dairy presently.

2. That the Deponent further confirm that he in future he run the dairy only
afier following all the rules and regulations of as per water prevenhon &
conirol of pollution act , 1974 amended to date

3. That this is my true and correct statement.

Dgpt(nt

Ui

Verification :-

7777 Verified at Delhi on this 10™ June 2021 that the content of this affidavit are true

and correct to the best of my knowledge and belief.

Deponent :

D) JUN 2021
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: Certificate No.
' Certificate Issued Date

i

IN-DL33581297488802T

16-Jun-2021 01:43 PM

: | IMPACC (IVY/ di793203/ DELHI/ DL-DLH
| SUBIN-DLDL79320365666270058504T
: | RAVI PANWAR

Account Reference
! Unique Doc. Reference

- Purchased by -
Description of Document i Article 4 Affidavit
Property Description .. Not Applicable
Consideration Price (Rs.) ) Q

.{Zero)
First Party RAVI PANWAR
Second Party Not Applicable

RAVI PANWAR

10
4(Ten only)

Stamp Duty Paid By
Stamp Duty Amount(Rs.)
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Certificate No.

I RAVI PANWAR R/o B-1000, GHAROLI DAIRY COLONY , MAYUR VIHAR
PHASE -3, EAST DELHI , DELHI-110096 hereby solemnly-affirm and declare as

under:-

1. That the Deponent further confirm that he is not running dairy presently.
2. That the Deponent further confirm that he in future he run the dairy only
after following all the rules and regulations of as per water prevention &

control of pollution act , 1974 amended to date.
QBQ : 915'3/\ P
eponent

Verified at Delhi on this 10" June 2021 that the content of this affidavit are true

4. That this is my true and correct statement.

Verification :-

S

and correct to the best of my knowledge and belief.: :
‘ 3 2By =5
Peponent
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i e-Stamp
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Certificate No. | IN-DL83564836108510T
Certificate Issued Date ' 40-Jun-2021 01:24 PM
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|
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Account Reference :i IMPACC (IV)/ d1882203/ DELHI/ DL-DLH
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: |
t
|

Purchased by .. OM PRAKASH
Description of Document Article 4 Affidavit
. Propei’ty Description Not Applicable
Consideration Price (Rs.) 10
. . 1 (Zero)

| First Party , ;| OM PRAKASH

'% Secorld Party : : [ilot Applicable
Stampi Duty Paid By ;i OM PRAKASH
Stamp Duty Amount(Rs.) ‘ ;i 10

A (Ten only)
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I,
FARM, DELIII-110096 solemnly affirms and declare as under:-

1. That the Deponent OM PRAKASH is the citizen of india.

2. That the Deponent OM PRAKASH is residing in above mentioned B-1052,
GHARQCLI DAIRY FARM, DELHI-110096.

3. That the Deponent further confirm that he is not running dairy presently.
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AFFIDAVIT

OM PRAKASH S/O ZILEY SINGH R/O B-1052, GIJAROLI DAIRY

4. That the Deponent'further confirm that he is future he/she run the dairy only
after following all the rules and regulations of as per water prevention &

control of pollution act, 1974 amended to date.

" R i

. 5. Thatitis my true statement. § - -
f : T e ~ Deponent
——"Verificatién - - - g

!

Verified at Dethi on this 10.06.2021 that contains of my above affidavit are true and correct to
the best of my knowledge and nothing material has been concealed there from. / \j/__/_‘__
| ' I\ W ALY

et VTN Deponent
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Certificate No. : {IN-DL 83562394600208T

I JAGVEER NAGAR R/o B-488, GHAROLI DAIRY COLONY , MAYUR
VIHAR PHASE -3, EAST DELHI , DELHI-110096 hereby solemnly affirm and

declare as under:-~
1. That the Deponent further confirm that he is not running dairy presently.
2. That the Deponent further confirm that he in future he run the dairy only
after following all the rules and regulations of as per water prevention &
control of pollution act, 1974 amended to date .
3. That this is my true and correct statement.

2
PO

Deponent

Verification :~

. 4 e
Verified at Delhi on this 10" Ju 1) at the content of this affidavit are true

2
and correct to the best of my Knowledge and belief. %
3 : SOVATZ A«
‘ - Deponent ¢
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BSES Yamuna Power lel’ced
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7 4. TMrIAGYEER NAGAR Sanctx _ped Load 12.00 (kW) . [(-::A NIO o : 152636745
h Lo P . regibRragr, n = enga E
: : 5/0 sH NEPAL SINGH 8488 FIRsTFLooR G+ Contract Demand : S Mré?é%’sr;ggn pide : Qgggzma ’
i <+~ MAYUIR VIHAR PHASE-3 NEARBY SHIV MANDIR MD | , - 1.84 (kW) Supply Type. . LT '
; . DELHI 110096 Power Factor $1.000 Bill No. : 101384878496
‘ , ‘e Pole No. .. 1 :vsepPcso1st - Bill Basis : Actual
o ’aIHD el: No. ¢ 9638409521 i Cyele Pgo q : SZDB 70488A0AF CCTVTagged NG

»"f’" : . ) Y . L StrestLight Tagged  : No

, ?’ D‘S['"C” Division  : Vasundhra Enclave o Tanff Category _ Dumesﬁc[Residenhal] Wi-Ff Tagged * No

‘~ Meter Readlng Status 1 DL )
" Blli Month . MAR2T
Bill Date:

. 35560667 | 7032001 | 851100 11-02-2021 | 3393.00
35560667 | KW | 17-03-2021 1.84 11-02-2021 1.00

1: Bllhng Detalls(ﬁa‘ £ ﬁ?ﬂﬂl} ‘
: Current Penod Charges(ﬂﬂ'&m 313@' I le.-q,—) (mz_zn:u_to 12.032001 ) .

ddly Tox @ 53’- o Enevm!
vand tho Endigy chrge
Cy PA Sy

G e

46.23 -
1.16 Mih(s)
e | . 69.00 [300 177.00 711 12.58
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~

streat Light Units] ] 000
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e Total Units= 148 Total (B)— 15400 Total(C)- 3734 | Total{D)=
! Past Dues / Refunds / Subsidy [Roar semr/ 4w/ wlns)

o ‘Sars, L Refunds /o). —4 Late Payment | Other | Charges, ™| Total Charges— 2
~Amount Perlad ta which [t relates | Surcharge (LPSC) if any* . Payable- :
e R | PR R TEY | (YT | (g R W) | @Esew . :
T T743 " 489 - [ - qm g5 |- __/(61653) 9.32 -}
‘ R o e 4 sy BG Seourlty Deposit | % Bill Amount Payabie
Eq | s BG Expiry Date Eli%l)

Servlceﬁl;;: %xrm Davelopqn%ent Char%c; pald'g 3000.00 Cash Securlty Deposit % 1200.00 : T .

Interest'agerued for FY_2019-20 » already adjusted in biil No. g (102.88)

100634874545 (gonerated for the period_14.032020_to_ 0g-nd-2020__) ‘Qf—E" Lé—q ﬁﬁ{) 31-032021« ol |

Interest for FY 2520.01 will be adjusted in your first bill to be generated in FY___2g21.22 Ifgfi'ryl;“ nga'g:;;f;;t sgé?se%uﬁlr:;;e;‘::ts g“

B W TH

. | %g s frer qatﬁqmﬂ —t‘r' fean =g
Lastpayment¥1360.00___ rcceived on26-02-2021 . Paymentaccounted upto 14-03-2021 | ¢ ":CEIEMOVE‘T 7] E.?.GTRIC‘%}Z{CLES Fi OR.BEHER TO]FIOER oW

The connection shall be llable for dlsconnectlon on non payment of all dues ({including arrears (3
ot prevmus blil(s) by due date, aﬂer nollcc as per Section 56(1) of the Elcclrlclty Act, 2003, ARSI A TR % s..,.fi, ,';:. -

MPOHTANT MESSAGE (we<ayef H:cw)
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<
«Q GoNCTD vide Order No. F.3 1{111y2012/Povine/Vol-I111417-1427 dated 26.04.2020 has dad subsidy ta d s ve.e.f. (01.04.2028 of entire bill amaunt upto 260
o Unitsimonth Slab 261-108 Unitstmanth will get subsldy upto Rs §30/month.Ho subaldy for cor ption above 400 U 1th, Povrer Purchase Adjustmont Charge (PPAC) @
E 14.84% Ras boon levigd on anergy & fixed charge w.o f 15.02.2021. CGTV Bl amount include Epargy,RAPPAC PTC and Elcctricity Tax on CCTV consumption. in case any varialion
™ in SLD chargRa noted. consumer may visit divisional effice for raguisite corraction. Pension Surcharge ‘8 5.00% has boen lavied on enargy & fixed charge v.a.f. 01.09.2020. The
amount of Security Beposit against your connoction Is mantionod harcwith under tha heading “Security Daposit with DISCOM” Ploaso check this amount and raport any
Q discrapancey by furnishing documantary preof n thol 1egard availaila sith you. 3t ho custumor carn ¢entra of respective division vifice Anyonet
3 {This bl 's compider gerarated nerca does not raguirs any signvure )
i e i i e T Tt R A
1
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SR m r Limited
z BSES Yamuna Power Limite
%" Payment slip
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la e Make your cheque/DD payable o BYPL CA No. 152635745 2 + Cheque should be account payee and payable at Deinl,
5 1 = Chequs should not te post dated. *» Do not staple. only clip the cheque to payment slip.
w4 *Wala yous telephone nurcber on backsida of the cheque.
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Certificate No. | :IN-DL 83579049378608T

I SUNIL KUMAR - R/e B-758 TO 762 G D COLONY , DAIRY FARM,
MAYUR VIHAR PHASE 3, EAST DELMELM110096 hereby solemnly
affirm and declare as under -

That the Deponent further confirm that he is not running dairy presently.
That the Deponent further confirm that he in future he run the dairy only
after following all the rules and regulations of as per water prevention & -

~ control of pollution act , 1974 amended to date .

3. That this is my true and correct statement.

1.
2.

Deponent: -

Verification :- .
Verified at Delhi on this 10" June 2021 that the content of this affidavit are true

and correct to the best of my knowledge and belief.
) ) ‘ Ll gz 4
o Deponent
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MADAN SINGH

Article 4 Affidavit

Not Applicable

0
(Zero)

. "MADAN SINGH

Not Applicable

MADAN SINGH
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AFFIDAVIT

Ceriificate No. :If‘%‘TDL §3558035860230T \

I MADAN SINGH R/o B- 222/23 GHAROLI DAIRY COLONY , MAYUR
VIHAR PHASE -3, EAST DELHI DELHI-110096 hereby solemnly affirm and
declare as under:- ‘ \\\

1. That the Deponent further confirm that he is not running dairy presently.

2. That the Deponent further confirm that he in future he run the dairy only
after following all the rules and regulations of as per water prevention &
control of pollution act, 1974 amended to date .

3. That this is my true and correct statement.

Deponent

Verification :- : - g—{ -L‘ V\&\\/\
Verified at Delhi on this 10th June 2021 that the content of this affidavit are true
and correct to the best of my knowledge and belief. :

Deponent
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Article 4 Affidavit
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0
{Zero)
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Not Applicable
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10
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veT ¥ AFFIDAVIT

i S - - . )
| o ' © IN- 328719283T
Certificate No. . :IN-DL 8536832871928 |

P , ',;id: - .
‘ I BAHADUR CHAND R/o B-601-602, GHAROLI DAIRY COLONY , MAYUE

VIHAR PHASE -3, EAST DELHI DELHI—110096 hereby solemnly afﬁrm anc

," . declare as under:-
1 :
v 1. That the Deponent further confirm that he is not running dairy presently
2. That the Deponent further confirm:that he in future he run the dairy only
after following all the rules and regulations of as per water prevention &

control of pollution act , 1974 amended-to date .

3. That this is my true and correct statement.

; D‘Eponent »

Verification :~
Verified at Delhi on this 15" June 2021 that the content of this affidavit are true

and correct to the best of my knowledge and belief.
Deponent
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| Certificate No. . IN-DL85374968702846T

| Certificate Issued Date . 15-Jun-2021 02:57 PM
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T AFFIDAVIT

Certificate No. sIN~DL 85374968702846T

I RAMBEER R/e B-795, GHAROLI DAIRY COLONY , MAYUR VIHAR
PHASE -3, EAST DELHI, DELHI-110096 hereby solemnly affirm and declare as

under:--

1. That the Deponent further confirm that he is not running dairy presently.

2. That the Deponent further confirm that he in future he run the dairy only
after following all the rules and regulations of as per water prevention &

control of pollution act, 1974 amended to date .
3. That this is my true and torrect statement.

Al
Deponen

SRt ear ey
. T S .
’ SR Y qx‘ :

Verification :- _
Verified at Delhi on this 15" June 2021 that the content of this affidavit are true

and correct to the best of my knowledge and belief. Oﬁ”
| - . Deéonent L
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' BSES Yamuna Power Limited

Vacame » Mok s Woednbg tand oo De G e Waie iy v Lawnd

v

Bill of Supply for Electracrty

ECS Customer

J
i
© 1 Name RAIESH Sanctioned Load : 3.00 (kW) EA Nlo. I : 101130725
,l Bifing Address . SUBHASH CHAND B-GB7/658 Contract Demand Do MZ?;??;‘,Q" Date fgg’@'ms
i G D FARM MAYUR VIHAR PR 11l DELHI 110096 .M D | 1 0.76 (kw) Supply Type LT
! Powet Factor . 1.000 Bill No. : 100156315193
i Pole No. 1 VSEPD69551 Bill Basis * Actual
« | Mobile/Tel. No. 7503806483 Walking Sequence  : GDB090687A0AA 8091.\;\119 PR YI21111240344686
1 Emallid ; Cycle No. 122 Steel L%?ﬁ?ragged
o District / Division * Vasundhra Enclave Tariff Category : Domestic [ Residential] Wi-Fi Tagged
o Meter Reading Status : DL
. 11 TBilrMonth " APR2 e -.“’””25"
Bill Date © 15-04-2021
- % o e
e it ggljng Rk DA éﬁjrﬁj R ,,"'
) 3l i‘l&"{j \:& i R ,l l“g&‘ 3‘ fn\l-l uﬁ LB JaR
! 11748043 08—04-2021 29506 00 17-03-2021 29313.001
11748043 08-04-2021 0.76s 17-03-2021
Billing Details{fad r fawom)
! s:urrent Perlod Charge‘f(?;éﬁﬁm aﬁ{%‘rmg‘c‘qﬁ‘)( 18:03-.?021. t?. .os oz.z. zo 1 ) _

= = N 22T YCSAnioUnt ¢ S
. i — - - T8 BaseAmto, s Bureharges

" - ' - _
s cCTV B Agiountyid

[ Total Units= 193 Total (B)= gsq.00 Total(C)=46.50 | Total(D)=

Past Dues / Refunds / Subsmly (Rroetr T@mr /A / afeas)
haneAlrear unds{qemamniEaE]  Late Payment | Other Charges, Total Charges
Amqunt Bariod 15 which It ralaies Surcharge (LPSC) if any* Payable
&) P ddeg d) | &S em W) | R e, s ad) (@& @ I)
{0.61) Since DEC-20 33.91 (162.75) 823,12
mount hot Immetiiataly Payablo. Senvr. T || 86 Secunity Deposit 2  Bill Amount Payable
BG Explry Date - (ﬁlﬁ %ZI Eli%l)
Servealnecum Qevegemart Charsss B2 5000 0 Cash Securlly Doposit | 2 2100.00 T 250.00"
Interest accrued for FY 202021 | already adjusted in in Bl o, 1 €{162.79) Due Date of Payment Tl TR
0015631512 ( Jenerated for the perlod (8017021 1o 08:01-2027 ) ! W kg ) 29-04-2021
| & z
Interest for FY_z02: 22 . will be adjusted n your first bili to be generated in FY __ 207023 fO??KSSZ:RI; Z}f;:ffgfﬂ;‘;ge‘iuﬁ\‘:ﬁ?ng&sﬁu.
[ . ‘ (Faa [ & s spmemd »E w g fadw
b it fae A gaiiga sl Pm ST )

e A5

Lastpayment 718000 rpgelved onlo-l!.E)ZQ . paymemnncounmgum;uni-zoz1 N ET'S MOVE OEL LCTRIC ¥ FIIICLL‘S FOR BETTER TOVOI'R()W
Tha tlan shall be liable for dl t yment of alf dues (inchud PIRERS Y "
connectlan shal e liable for discannectlion o non-payment of a ues (Inciuding arrears (3@“9@ a} I%"[F ﬁgﬂ a’z-ﬁ ,_?, ("IQ’QS Q—Qrm I?J_b )

of prevlouo hlll(s) by due d'\!e alter nollcc as pcr Section 55(1)0[ the Elecmclty Act, 2003 AN

IMPORTANT MESSA ( of ﬂ:‘Fﬂ)

o .
! - Tortha pariod owm 9070 to 31/03]20,.1 et of TOS of Rs. |a2 75+ s 1644 of IT Act af 1061, GoNCTD vida: -+ .- 3

- ] 1)12012/P avrrveol 4171427 difted 20.0 sxtandad subsidy to domostle consiimors.w,e.f, 01.04.2020 of antlra bill amount upte 200 Unitsimonth, Siab. '-"-1

) 201400 Unllslmomhwlll Yot subsidy upto RE.800/monthiNe subsldy {6r cor abova 400 Unlisimonthl Povier. Purchise Adjustriient Charge (PPAC) @) 14.54% has hoen :

e lwlod on-onargy & fixed chargn wio.f08.04,2031, chnEm ‘amaunt Ineiude Endrgy,RAPRACIPTE and Eldeiriciy Tax Ba'GCTV consumptlon, -In casa any variatlon In SLD charge

notqd. consumer tnay-visit dlvlslonal office tor requisite, coreaciion. Pojislon Surcharge @ 5.U0% has beei feviad on vhargy & ﬂxnd ohnrgo w.of. 01.09.2020; The nmounl ﬂf

) pos ngnlnsi./bur comwcllon ls ;nunuoned hemwlll\ undar. lho lmadlnq "Sucurlty Ucposll wlln DISL:OH' Plansu clleck lhl . .

STl edosesls e

-+ Iniernst.en sscilgf ) dn;imﬂ hub boen credllud ¥ 5% AL

n
T
2
n
t
5
2
)
)
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INDIA NON JUDICIAL
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e-Stamp

IN-DL83574485364901T

10-Jun-2021 01:36 PM

IMPACC (IVY/ dI793203/ DELHI/ DL-DLH
SUBIN-DLDL79320365654250662249T
SANJAY SINGH '
Article 4 Affidavit

Not Applicable

0.
_.(Zero)

SANJAY SINGH
Not Applicable
SANJAY SINGH

10
" (Ten only)

ey




,f,‘;"" Certificate No.’

4. .‘;d"‘, ' .‘

} 7 g '

4 ﬂl I SANJAY SINGH R/o B-169, GHAROLI DAIRY COLONY , MAYUR
' VIHAR PHASE -3, EAST DELHI , DELHI-110096 hereby solemnly affirm and

"declare as under:-
—

That the Deponent further confirm that he is not running daify presently.

‘ 122

¢ .
A

[ AFFIDAVYT ““ _‘
i '

j ll . +-IN-DL 83574485364901T .

. —

N
i
[ 1.
5] ‘f 2. That the Deponent further confirm that he in future he run the dairy only
; | after following all the rules and regulations of as per water prevention &
I | control of pollution act , 1974 amended to date .
_;' [ 3. That this is my true and correct statement.
f] -
N
| -
g 1' o Deponent
g | e s . |
i Verification :-
|
I h Sp—
] | Verified at Delhi on this 10° ~June 2021 that the content of this affidavit are true
f f ; and correct to the best of my knowledge and belief.
J 4
i | : Deponent
i
Yl
H }
it o
il |
i
i
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Sanjay Smgh

S/O Arjun Singh

H. N0.B-169

GHAROLI DAIRY FARR
Mayur Vihar Phase 3
gast Deftv

Delri 110096

03/12:2011
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10-Jun-2021 01:58 PM
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:IN-DL 83593009549314T

Certificate No.

I RAJENDRA R/o B-45, GHAROLI DAIRY COLONY , MAYUR VIHAR PHASE
-3, EAST DELHI , DELHI-110096 hereby solemmlyaffirnr and declare as under:-

1. That the Deponent further confirm that he is not running dairy presently.
2. That the Deponent further confirmithat he in future he run the dairy only
after following all the rules and regulatlons of as per water prevention &

control of pollution act , 1974 amended to date .
3. That this is my true and correct statement,

Verification :-

Verified at Delhi on this 10th June 2021 that the content of this affidav;

and correct to the best of m?f knowledge and belief.

~

ATJTESTED

O

j ’/ . '
NOTARY pUBLIC, DELYH

10, JUN 2021
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o /’; Certificate No.
|

! - “4' Y
. AFFIDAVIT L /&9

{IN-DL 83708350316879T

I VINOD KUMAR R/e B-49-50, GHAROLI DAIRY COLONY, MAYUR VIHAR
PHASE -3, EAST DELHI , DELHI-110096_hereby solemnly affirm and declare as
~hereby solemnly atlirm

under:-
1. That the Deponent further confirm that he is not running dairy presently.

2. That the Deponent further confirm that he in future he run the dairy only
after following all the rules and regulations of as per water prevention &

L control of pollution act , 1974 amended to date.
3. That this is my true and correct statement.

e T O———
——— e

S .

.- Deponent-

Verification :-
Verified at Delhi on this 10™ June 2021 that the content of this affidavit are true’ n

and correct to the best of myf.‘kndw_le,dge and belief.
L \\
- . ' Deponent

10 Jun 2028
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~* ECS Customer

_ BSES Yamuna Power Lim

Vaccing » ttask » Weshing hanids + Socia e .

. _ Bili of Supply for Electricity

Mamé .. ¢ MESATYAVIR SINGH -1 Sanctioned Load : 2.00 (KVA) _ CA No.- ‘:1506149

) . Energisation Date v 07-01-20
Biliing Address . 5100 SH DAYA RAM SINGH 8-49 GIF G U colany  Contrack Demand : :
MAYUR VIHAR PHASE-Il NEAR D 1 PKT JANTA MD1 : 1.00 (kVA) gﬁ?ﬂ -’,’-sge . :_,?SK
FLATS DELHi 110036 Power Factor :0.972 Bill No. © 1000865¢
Pole Na. I VSEPC63731 Bill Basis : Aclual
Mobila/Tel. No.  * 9310797052 Walking Sequence _: GDBO10049A0AA - cObDf\??ré aged : \,:1’020”12‘
Ex_xja{l D o Cycle No, 122 Street Light Tagged  : no
District / Diviston : Vasundhra Enclave Tar]ff Category : Non.Domestic { LT } {Up 16 10 k\WI- FI Tagged t No
Meter Reading Stafus + DL : eV . i AT m 3 i Sy
Bili Month 1 MAR-21 § = G B gd B4l
Bilt Date -; _17 03-2021 R j@;;}?& e ‘=;;gs.‘,g 5

.'si.-_*su."n?p‘ﬂb*z?(ﬂh Qu

53276133 |KWH|  17.082021 * | o200 | 12022021 | 65700 | 100 | 3 G
55276133 | KW 17-03-2021. 027 | 12-02-2021 | I ).%
55276133 |KVAH|  17-03.2021 883,00 12:02-2021 | 847.00 100 | 33 | 36

] L_56276133 | KVA 17-03-2021 029 12-02-2021 G L O S
Afzs Billing Details (R@ @7 fyaww) L
o Current Perlod Charges(a'c'mﬁa{aﬂm gm)mmlo ﬂmnu_) L : L LrE T

?J-‘ B&
& c‘& r,‘{r
fi _f ‘
850.90 L 200 1600 12 oo '
1.42 Mili(g) 16.00 6.00 90:00
cn ,gw,{;g 19,00 | 6.00 114.00
:, .;,4{3‘#’:« .
d | 5989
ny s
3 |_~000 : z
fi .. A
| T ' 3 -
3 Totai Units = a0 Total(B)=_, Total{Cios s | Total(D)=
l j Past Dues/ Refundsl Subsidy_(ﬁwaz LA ") —— —— - T T
Y S a aff] AN Late Payment | Other Charges, Total Charges AEHE
‘ ' Am’ount Porlod 1o Whic ltroatas Surcharge (LPSC)] - .Ifany* Payable .
___ [ (o oy ¥ Wag )| (<3 ofmm o) (mgﬁ uﬁrfrn‘r) . (@& %9 gen)-
= : _ s 288 : 97489
1 \al‘h ; _.,;f"%g G ; ; h ﬁg{ﬁ&“ BG Securlty Deposit 4
! L ¥ ) BG Expiry Vate
B = - >
bl se“"‘:"h'l;e“r’;m ﬁDovegp:&ema Che, argle%)pald ¥ 300000 - Cash Sectity Deposit 2 3000.00
l i Interest accrued for FY_2p18.99 ., already adjusted tn bilf No. ' ¥ (244.50)
i ' LJ005T3853% (generated for the perlod.oenz2aia fo_nand20is, ) - paymant lsrﬁ de afte the due date' L.P
’: n Interest for FY ogag.24 wiil be adjusted in your first bill to be gonerated In FY___5001.02 for g}&g‘ delayks}?alle;o c{.arged Inthe hex

> (M«ﬁfﬁmamwﬁmwmﬁ
[ . . I qawﬁﬁaﬁmﬁ\mﬁm\?h’mm

; £ 4"3 @:’?ISL

Last p1ymenl2890 00___ . recalvedon20402:2021 | payment accounted upto 14-03-2021 .
The connection shall be liable fordlsconnectlon an nun paymcnt ofall dues (Includlng arrears
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[ "/Madon L2 Gupta
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. / / AFFIDAVIT
;4
iy i,/f VIJAY PAL S/O RAM SWAROOP R/O B-985, GHAROLL. DAIRY FARM,
:' "',v " DELHI-110096 solemnly affirms and declare as under:-
jg*f’i 1. That the Deponent VIJAY PAL is the citizen of india
. '
! f ! 2. That the Deponent VIJAY PAL is residing in above mentioned B-985
- GHAROLI DAIRY FARM, DELHI-110096.
P
, " 3. That the Deponent further confirm that he is not running dairy presently
P '
. 4. That the Deponent further confirm that he is future he/she run the dairy only
L p
3 after following all the rules and regulations of as per water prevention &
> control of pollution act, 1974 amended to date.
i -
1 5. That it is my true statement. /
> | oz )
X [ Deponent
4 Verification
T .
i ~ Verified at Delhi on this 10.06.2021 that contains of my above affidavit are true and correct to
r ,-’ the best of my knowledge and nothing material has been concealed there from.
L Dcponent
aTEgRER T
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; : GOVERNMENT OF INDIA
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Vijay Pal
f W a% / Year of Birth : 1971
; 959 / Male
i .
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-‘?’%::‘_\\ UNIQUE IDENTIFICATION AUTHORITY OF IMDIA
<= Address: 0.085
: = 5 $/0 Ram Swarop, B-
S0 A TR A ;A L0 iony, MAYUR VIHAR
Free. TOE FEW R 3, £ACE 3, Vasunahra Enclave.
! : Fger T, §F e East Dalhi_ Delhi, 110086

At 110068

2 . et - )
o o R e
. {1 e b .



T.{_]__.-._j_. T _ﬁ..____‘._--_ T e

) n
O

- )
. J

| o | 132

INDIA NON JUDICIAL

Government of Nationalﬂ_?a_pitg{ Ifeyri.tpry _pf _Pgl;_fxi

e-Stamp

T FIA
Certificate No.
Certificate Issued Date

IN-DL83526436600193T
10-Jun-2021 12:45 PM
IMPACC (IV)/ dI793203/ DELHI/ DL-DLH

Account Reference .
! SUBIN-DLDL79320365561504883553T

Unique Doc. Reference

Purchased by JAGAT SINGH
Description of Document Article 4 Affidavit
Property Description Not Applicable
Consideration Price (Hs.) .0
(Zero)
Firs: Party JAGAT SINGH
Second Party Not Applicable
Stamp Duty Paid By 1 JAGAT SINGH
Stamp Duiy Amount{Rs.) ;10
(Ten only)

N
Thane
3 - &

T oy
e



MASTER
Typewritten Text
132


S ' AFFIiDAVIT

|
B

. {IR-DL. 833526436600193T
Certificate No. JT?‘:_-D;.. 3352864366

I JAGAT SINGH §S/O JILE SINGH R/oB-991, G D COLONY,DAIRY
FARM , MAYUR VIHAR PHASE -3, EAST DELHI , DELHI-110096 hereby
solemnly affirm and declare as under:- o

1. That the Deponent JAGAT SINGH  is the citizen of India.

2. That the Deponent JAGAT SINGH  is residing in above mentioned B-991

64, G D COLONY , DAIRY FARM , MAYUR VIHAR PHASE -3, EAST

DELHI , DELHI-110096 .

That the Deponent further confirm that he is not running dairy presently.

4. That the Deponent further confirm that he in future he run the dairy only
after following all the rules and regulations of as per water prevention &
control of pollution act, 1974 amended to date .

5. That this is my true and correct statement.

W

Deponent

Verification :-

Verified at Delhi on this 10" June 2021 that the content of this affidavit aretrue
and correct to the best of my knowledge and belief. ,&b
: . GG

i Deponent
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IN-DL83559451883631T
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RAJ KUMAR '
Article 4 Affidavit

Not Applicable

0
(Zero)

RAJ KUMAR .
Not Applicable
RAJ KUMAR
10

(Ten only)

Madan La! Gupta
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AFFIDAVIT

"I, RAJ KUMAR S/O BIIOLA RAM R/O B-411 to 415, GIIAROLI DAIRY
FARM, DELHI-110096 solemnly affirms and declare as under:-

1. That the Deponent RAJ KUMAR is the citizen of india.

N

. That the Deponent RAJ KUMAR is residing in above mentioncd B-411 to
415, GHAROLI DAIRY FARM, DELII-110096.

éj 3. That the Deponent further confirm that he is not running dairy presently.
i
g 4. That the Deponent further confirm that he is future he/she run the dairy only
after following all the rules and regulations of as per water prevention &
# control of pollution act, 1974 amended to date.
5. That it is my true statement. rd
! ~
: Qcponent
Verification =
&z
Verified at Delhi on this 10.06.2021 that contains of my above affidavit are true and correct to
) the best of my knowledge and nothing material has been concealed there from.
e L e e e L 7 Deponent
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10-06-2021

Sh. Girdhari Lal Sh.Surender Pal
A-909-910, Gharoli Dairy Farm, Delhi-96 A-729, Gharoli Dairy Farm, Delhi-96
T T AT TR

239




Sh. Virender Singh 10-06-2021

B-382-386, Gharoli Dairy Farm, Delhi-96

ohl



Sh. Bhopal Sh. Ashok Kumar AL
B-379-381, Gharoli Dairy Farm, Delhi-96 B-269-270, Gharoli Dairy Farm, Delhi-96

\h




JOINT ACTION TAKEN AT DAIRY OPERATING AT GHAROLI DAIRY

10-06-2021

Smt. Harwati

B-279, Gharoli Dairy Farm, Delhi-96 Sh. Vinod Kumar
B-49-50, Gharoli Dairy Farm, Delhi-96

ohi




10-06-2021

Sh. Bhopal Singh Sh. Sanjay
B-45, Gharoli Dairy Farm, Delhi-96 B-169, Gharoli Dairy Farm, Delhi-96

hl




10-06-2021

Sh. Jagveer Nagar Sh. Bijender Nagar
B-488, Gharoli Dairy Farm, Delhi-96 B-497, Gharoli Dairy Farm, Delhi-96

nhl



Sh. Harbans Lal 10-06-2021

B-430-431, Gharoli Dairy Farm, Delhi-96

Q
J
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10-06-2021

Sh. Pramod Chaudhary Sh. Ranveer Singh
B-451-452, Gharoli Dairy Farm, Delhi-96 B-447. Gharoli Dairy Farm. Delhi-96




11-06-2021

Sh. Raj Kumar Panday, B- Sh. Kamal Singh, B-416,

411to 415, Gharoli Dairy Farm, Sh. Kamal Singh, B-422 &424 i .
Delhi-96 Gharoli Dairy Farm, Delhi-96 Gharoli Dairy Farm, Delhi-96
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* JOINT ACTION TAKEN AT DAIR

11-06-2021
Sh, Lalji Yadav, B-390, 391, Smt. Rajesh, B-687 to 688, Sh. Madan Singh, B-622, Gharoli Dairy
Gharoli Dairy Farm, Delhi-96 Gharoli Dairy Farm, Delhi-96  Farm, Delhi-110096




Sh Vinod, B-701, Gharoli
Dairy Farm Delhi-110096
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11-06-2021
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Sh. Ved Prakash, B-1051,
Gharoli Dairy Farm, Sh. Om Prakash, B-1052, Sh. Rohit Kumar & Sh, Ravi Panwar,
Delhi-96 Gharoli Dairy Farm Delhi-96  B-1000, Gharoli Dairy Farm, Delhi-96
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11-06-2021

Sh. Sunil, B-998, G/F, Gharoli Dairy
Farm, Delhi-110096
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L JOINT ACTION TAKEN AT DAIRY OPERATING AT GHAROLI DAIRY FARM, GHAROLI VI

11-06-2021

Sh. Jagat Singh, B-991, Gharoli Dairy Farm, Delhi-96 Sh. Vijay Pal, B-985, Gharoli Dairy Farm, Delhi-96

SS|



11-06-2021

Sh. Mahinder Singh, 929,
Gharoli Dairy Farm, Delhi-96

951



| NTACTION TAKEN AT DAIRY OPERA ING

] “,w_,.wy.t.n,_, 1 1, AGIAN

Sh Sunil, B-873, Gharoli Dairy Farm Delhi-110096

£ 3|



11-06-2021

Sh. Ravindar B-886, Gharoli Dairy
Farm, Delhi-96

85|



JOINT ACTION TAKEN AT DAIRY OPERATING AT GHAROLI

11-06-2021

Sh Sunil, B-873, Gharoli Dairy Farm Delhi-110096 Sh. Mange Ram Nagar, B-724, G/F, Gharoli Dairy
Farm, Delhi-110096
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Raj Pal Singh
2-B/292/4, K. No.242, Rajbir Colony
Gharoli village Ext., Delhi-96

Yatender Singh 11-06-2021
B-329, Old No.60, Rajbir Colony, Gharoli Ext., Delhi-96




11-06-2021
Dairy Adjacent to K.S.
Memorial School, Gharoli Sh. Furkan, C-174, Gali No. 05, Mulla Colony, Gharoli, Ext, Delhi-96

Village, Delhi-96




{

Neeraj Kumar
A-226-B, Rajveer Colony Harijan Basti, Gharoli, Delhi-96 11-06-2021

9
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Action Taken Report (ATR) on the Report of Joint Survey conducted by the officials of
EDMC, CPCB & DPCC of Illegal Dairies in Gharoli Dairy Farm/Colonv, Delhi on
10.06.2021 to 11.06.2021

Si. No. Name & Address Dairy Status

1. Sh. Gourav Shah, A-82, 83. Gharoli Vacant
Dairy Farm,

2. Omvir Singh, A-90, Gharoli Dairy Dairy Closed
Farm, Delhi-96

3 Mr. Sant Ram, A-92-§4, Gharoli Dairy Closed
Dairy Farm

4. Sh. Raghuraj,.A-102, Gharoli Dairy Dairy Closed
Farm, Delhi-96

3. Sh. Anil, A-548, 549, 550 Gharoli Sealed on 03.03.2021
Dairy Farm, Delhi-96

6. Sh. Puran Maglani, A-553,554,555, Sealed on 03.03.2021
Gharoli Dairy Farm Delhi-96

7. Sh. Bal Ram Choudhary, A-595/596, Dairy Closed
Gharoli Dairy Farm

8. Sh. Lilu, A-684, Gharoli Dairy Farm, Dairy Closed
Delhi-96

9. Sh. Surender Pal, A-729, Gharoli Vacant
Dairy Farm, Delhi-96

10. Sh. Girdhari Lal, A-909910 GE, Dairy Closed
Gharoli Dairy Farm Delhi-96

11. Sh Bhopal Singh & Sh Vikas, B-45, Dairy Closed
Gharoli Dairy Farm Delhi-110096

12, Sh. Vinod Kumar, B-49,50, Gharoli Dairy Closed
Dairy Farm Delhi-96

13; Sh Sanjay, B-169, Gharoli Dairy Farm Dairy Closed
Delhi-110096

14. Ch. Banet Bhadana S/o Sh. Jai Karan Sealed on 19.04.2021
Singh B-207, Gharoli Dairy Farm,
Delhi-96




I

15. Sh. Jai Karan Singh S/o Surja Singh Sealed on 19.04.2021
B-207, Gharoli Dairy Farm, Delhi-96

16. Sh. Ashok Kumar, B-269-270, Gharoli Dairy Closed
Dairy F arm}Delhi-%

17. Smt. Harwati, B-279, Gharoli Dairy Dairy Closed
Colony, Delhi-96

18. M/s Bhopal, B-379-381, Gharoli Dairy Dairy Closed
Colony, Delhi-96

19. M/s Virender Singh, B-382-386 Dairy Closed
Gharoli Dairy Colony, Delhi-96

20. Sh, Lalji Yadav, B-390, 391, Gharoli Vacant
Dairy Farm, Delhi-96

21, Sh. Raj Kumar Panday, B-411to 415, Dairy Closed
Gharoli Dairy Farm, Delhi-96

22. Sh. Kamal Singh, B-416, Gharoli Vacant
Dairy Farm, Delhi-96

23, Sh. Kamal Singh, B-422 &424 Vacant
Gharoli Dairy Farm, Delhi-96

24, Sh. Harbash Lal, B-430 & 431, Vacant
Gharoli Dairy Farm, Delhi-96

25. Sh. Ranbir Singh, B-442, Gharoli Vacant

| Dairy Farm, Delhi-96

26. Sh Ranveer Singh, B-447  Gharoli Dairy Closed
Dairy Farm Delhi-110096

27, Sh. Pramod ChaudharyB-451&452, Dairy Closed
Gharoli Dairy Farm, Delhi-96

28. Sh. Jagveer Nagar, B-488, Gharoli Dairy Closed
Dairy Farm, Delhi96

29. Sh. Bharam Singh, B-542, 543, Vacant
Gharoli Dairy Farm, Delhi-96

A
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30. Sh. Rakesh Kumar, B-544, 545,546, Dairy Closed
Gharoli Dairy Farm, Delhi-96

31. Sh. Charan Singh, B-552 TO 554, G/F, Vacant
Gharoli Dairy Farm, Delhi-96

32. Sh Harish s/o Sh Bahadur Chand, Dairy Closed
B-601, Gharoli Dairy  Farm
Delhi-110096

SR Sh. Madan Singh, B-622, Gharoli Dairy Closed
Dairy Farm, Delhi-110096

34. Smt. Rajesh, B-687 to 688, Gharoli Vacant”
Dairy Farm, Delhi-96

35. Sh Vinod, B-701, Gharoli Dairy Farm Dairy Closed
Delhi-110096

36. Sh. Mange Ram Nagar, B-724, G/F, Vacant
Gharoli Dairy Farm, Delhi-110096

37, Sh. Sunil Kumar, B-758 to 762, Dairy Closed
Gharoli Dairy Farm, Delhi-96

38. Sh Rambeer s/o Sh Bahadur, B-795, Dairy Closed
Gharoli Dairy Farm Delhi-110096

39. Sh. Om Prakash, B-836, 837, Gharoli Dairy Closed
Dairy Farm, Delhi-96

40. Smt Rekha, B-839, Gharoli Dairy Dairy Closed
Farm Delhi-110096

41. Sh Sunil, B-873, Gharoli Dairy Farm Dairy Closed
Delhi-110096

42. Smt. Krishna, B-877, Gharoli Dairy Vacant
Farm, Delhi-96

43. Smt. Kam lesh, B-878&879, Gharoli Vacant
Dairy Farm, Delhi-96

44, Sh. Balraj, B-880 GF, Gharoli Dairy Vacant
Farm, Delhi-96
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45, Sh. Ravindar B-886, Gharoli Dairy Dairy Closed
Farm, Delhi-96

46. Sh. Asholg Kumar, B-899 to 904, Vacant
&910 to 912, Gharoli Dairy Farm
Delhi-96

47. Sh. Hari Shankar B- Dairy Closed
918,919,920,Block  Gharoli  Dairy
Colony Delhi-96

48. Sh. Mahinder Singh, B-927-929, Dairy Closed
Gharoli Dairy Farm, Delhi-96

49. Sh. Vijay Pal, B-985, Gharoli Dairy Dairy Closed
Farm, Delhi-96

50. Sh. Jagat Singh, B-991, Gharoli Dairy Dairy Closed
Farm, Delhi-96

SL Sh Attar Singh, B-996, Gharoli Dairy Dairy Closed
Farm Delhi-110096

52. Sh. Anju, B-997, Block Gharoli Dairy Vacant
Farm, Delhi-110096

33 Sh. Sunil, B-998, G/F, Gharoli Dairy Dairy Closed
Farm, Delhi-110096

54, Sh. Rohit Kumar & Sh, Ravi Panwar, Dairy Closed
B-1000, Gharoli  Dairy  Farm,
Delhi-96

58, Sh. Sant Ram, B-1002, Gharoli Dairy Vacant
Farm, Delhi-96

56. Sh. Harindar Nagar, B-1021, Gharoli Vacant
Dairy farm, Delhi-96

57, Sh. Ved Prakash, B-1051, Gharoli Dairy Closed
Dairy Farm, Delhi-96

58. Sh. Om Prakash, B-1052, Gharoli Dairy Closed
Dairy Farm Delhi-96

A“J/ %AS}D

Officials of EDMC

Officials of DPCC
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Action Taken Report (ATR) on the Joint Sur\%v conducted7 by officials of EDMC,
CPCB and DPCC ofillegal dairies in Gharoli Village & Kondli Village, Delhi on

11.06.2021

Sr. No. Name & Address Dairy Status

1 Neeraj Kumar SEALED
A-226-B, Rajveer Colony Harijan
Basti, Gharoli, Delhi-96

2 Dharmender & Raj Bala ' Self closed
F-70, Khasra No.253-F/Floor, Kondli,
Delhi-96

3., Raj Pal Singh SEALED

2-B/292/4, K. No.242, Rajbir Colony
Gharoli village Ext., Delhi-96

4, Yatender Singh SEALED
B-329, Old No.60, Rajbir Colony,
Gharoli Ext., Delhi-96

5. Proprietor of Dairy | SEALED**
Adjacent to K.S. Memorial School,
Gharoli Village, BSES Pillar No.101,
Delhi-96

6. Proprietor of Dairy [1 SEALED**
Adjacent to K.S. Memcrial School,
Gharoli Village, BSES Pillar No.101,

Delhi-96

7. Furkan
C-174, Gali No.05, Mulla Colony, Self closed
Gharoli Ext., Delhi-96

8. Sh  Anish Kumar, House No-16, SEALED*

Village Gharoli, Delhi-96

* Unit Sealed on the spot on 11.06.2021
** Two units were found adjacent to each other and sealed on 11.06.2021

QA
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Officials of CPCB

o s ials of EDMC
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: L ; - By Speed post/By hand

e ' § DELHI POLLUTION CONTROL COMMITTEE
e TN . DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI)
g i 5TH FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-6
i ""-‘“'fﬁ"f', visit us at : http://dpcc.delhigovt.nic.in
; = .

F.No. DPCC/CMC-I/OA-1002/2018/ /(/?j", /g 78 Dated: /é pb 26 2‘/

~f Director/VSIEDMC/HA.
Tos 0
S el R A
East Delhi Municipal Corporation
419, FIE, Udyog Sadan,

Patparganj Industrial Area, Delhi 110092

Subject: Direction u/s 33(A) of Water (Prevention and Control) Act, 1974.

Sir,
Please find enclosed herewith copy of directions issued in respect of 66 dairies in compliance to the
order of Hon’ble NGT in the matter of Abhisht Kusum Gupta Vs State of Uttar Pradesh & Ors.

regarding operation of illegal dairies in Gharoli and Kondli. You are requested to kindly take
necessary action at your end.

Encl: Copy of 66 Directions issued to 66 Dairy.

Yours Sincerely,

{ ,/n
\
e X
SEE, CMC-I

Copy to:

\ /\Ke(ﬁommissiouer, East Delhi Municipal Corporation

’ 419, FIE, Udyog Sadan, Patparganj Industrial Area, Delhi 110092
2. Member Secretary, DPCC

3. Master File
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F. No. DPCC/CMC-I/OA-1002/2018/823-830 Dated: 16.96.2(521

) ‘ !
Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Coiustrol of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2G19 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the duiries in question are to be
allowed, it cannot be at the cost of public hygiene........cccccevvsn.n A joint commitize
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Omvir Singh, A-90, Gharoli Dairy Farm, Delhi-96(here in after referred
as “Addressee™) were operating your aforesaid unit at the above said address and engaged in
the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Preventlon &
Control of Pollution) Act, 1974, hereby issue the following directions:

e That the addressee i.e. M/s Omvir Singh, A-90, Gharoli Dairy Farm, Delhi-96 shall
stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect. '

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention. &
Control of Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

.

@3 Pankaj)
SEF, CMC-I
To,
M/s

Grvir Sinoh, A-G0, Charali Miaim

69

2
&



©

Speed Post/By hand

~

L—:

a;‘ﬂ

DELHI POLLUTION CONTROL COMMITTEE
NMENT OF NCT OF DELHI

VE
T 4™ AND 5" FLOOR, ISBT B‘UILDING KASHMERE GATE, DELHI-110006
visit us at : http://dpce.delhigovt.nic.in

F. No. DPCC/CMC-I/OA-1002/2018/831-838 - Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in jiestion are o be
allowed, it cannot be at the cost of public hygiene...................... A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Mr. Sant Ram, A-92-94, Gharoli Dairy Farm, Delhi-110096(here in
after referred as “Addressee™) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Mr. Sant Ram, A-92-94, Gharoli Dairy Farm, Delhi-
110096 shall stop operations of the dairy with immediate effect.

e That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prévention &
Control of Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

I
(P.S\Pankaj)

SEE, CMC-I
To, -

M/s

Mr. Sant Ram, A-92-94, Gharoli
Dairy Farm, Delhi-110096
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F. No. DPCC/CMC-I/OA-1002/2018/839-846 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date,

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene........ccovuvuvnee.. A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07. 06 2021 in
respect of Dairies farms in Kondli, Gharoh Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Raghuraj,.A-102, Gharoli Dairy Farm, Delhi-96(here in after
referred as “Addressee™) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following

the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by .

CPCB and discharging the waste water and cow dung into drain.

Now.therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

e That the addressee i.e. M/s Sh. Raghuraj,.A-102, Gharoli Dairy Farm, Delhi-96 shall
stop operations of the dairy with immediate effect.

e That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

e That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
SEE, CMC-1
To, -
M/s

Sh. Raghuraj,.A-102, Gharoli Dairy
Farm, Delhi-96
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F. No. DPCC/CMC-I/OA-1002/2018/847-854 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

. Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in

OA No.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA. No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Crs.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene..........cevvavensee A joint committee

comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Anil, A-548, 549, 550 Gharoli Dairy Farm, Delhi-96(here in after
referred as “Addressee”) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas™ issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh. Anil, A-548, 549, 550 Gharoli Dairy Farm, Delhi-96
shall stop operations of the dairy with immediate effect.

e That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the -electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

e That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect. \

You shall be liable for penal action under the provision of w/s 33 (A) of Water (Prevention &

Control of Pollution) Act 1974 in case of violation of above said directions.~

v

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
SEE, CMC-1
To, -
M/s

Sh. Anil, A-548, 549, 550 Gharoli
Dairy Farm, Delhi-96
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F. No. DPCC/CMC-I/OA-1002/2018/855-862 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Crs.” Stated
as under:

“I1. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene..................... A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Puran Maglani, A-553,554,555, Gharoli Dairy Farm Delhi-96(here
in after referred as “Addressee™) were operating your aforesaid unit at the above said address
and engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh. Puran Maglani, A-553,554,555, Gharoli Dairy Farm
Delhi-96 shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the. electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

e That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directionss.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
(Pﬁ};

To,

M/s

Sh. Puran Maglani, A-553,554,555,
Gharoli Dairy Farm Delhi-96

SEE, CMC-{
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F. No. DPCC/CMC-I/OA-1002/2018/863-870 ‘ Dated: 16.06.2021

Subject: Directions for Closure w/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Crs.” Stated
as under:

“l1. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene............eceueus... A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Bal Ram Choudhary, A-595/596, Gharoli Dairy Farm,
Delhi110096(here in after referred as “Addressee) were operating your aforesaid unit at the
above said address and engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh. Bal Ram Choudhary, A-595/596, Gharoli Dairy Farm,
Delhil10096 shall stop operations of the dairy with immediate effect.

e That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect. '

o That. the concerned authority in BSES shall disconnects the- electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Conirol of Pollution) Act 1974 in case of violation of above said directions>

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
SEE, CMC-
To, —_
M/s

Sh. Bal Ram Choudhary, A-595/596,
Gharoli Dairy Farm, Delhi110096
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F. No. DPCC/CMC-I/OA-1002/2018/871-878 Dated: 16.06.2021

Subject: Directions for Closure w/s 33 (A) of Water (Prevention & Control of Pollutmn)
Act, 1974 amended to date.

‘Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a

serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene.......cccoevueenree. A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint* inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Lilu, A-684, Gharoli Dairy Farm, Delhi-96(here in after referred as

“Addressee™) were operating your aforesaid unit at the above said address and engaged in the
activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delfu' Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Preven‘uon &
Control of Pollution) Act, 1974, hereby issue the following directions:

e That the addressee i.e. M/s Sh. Lilu, A-684, Gharoli Dairy Farm, Delhi-96 shall stop
operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions:

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee. ,
i)
SEE, CMC-I
To, ~
M/s

Sh. Lilu, A-684, Gharoli Rairy Farm,
Delhi-96
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F. No. DPCC/CMC-I/OA-1002/2018/879-886 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene.............ocvuenen A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Surender Pal, A-729, Gharoli Dairy Farm, Delhi-96(here in after
referred as “Addressee”) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh. Surender Pal, A-729, Gharoli Dairy Farm, Delhi-96
shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect. '

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
et
SEE, CMC-1
To, —
M/s

Sh. Surender Pal, A-729, Gharoli
Dairy Farm, Delhi-96
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F. No. DPCC/CMC-I/OA-1002/2018/887-894 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of'Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in quesiion are to be
allowed, it cannot be at the cost of public hygiene..........cceveeeeee. A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal! agency) may go
into the surviving issues, pending further hearing on 22.6.2021.” .
And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Girdhari Lal, A-909,910 GF, Gharoli Dairy Farm Delhi-96(here in

after referred as “Addressee™) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prévention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh. Girdhari Lal, A-909,910 GF, Gharoli Dairy Farm
Delhi-96 shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of w/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions.

Ay

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee. \\/\(
&. Pankaj)

SEE, CMC-I
To, ~

M/s

Sh. Girdhari Lal, A-909,910 GF,
Gharoli Dairy Farm Delhi-96
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F. No. DPCC/CMC-I/OA-1002/2018/895-902 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a

serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11, Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene.......cccveeeun.. A joint commitiee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh Bhopal Singh & Sh Vikas, B-45, Gharoli Dairy Farm Delhi-110096
(here in after referred as “Addressee”) were operating your aforesaid unit at the above said
address and engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh Bhopal Singh & Sh Vikas, B-45, Gharoli Dairy Farm
Delhi-110096

o shall stop operations of the dairy with immediate effect.

e That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the

addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of w/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

- SEE, CMC-I
To,

M/s

Sh Bhopal Singh & Sh Vikas, B-45,
Pharali Maiye Tarm Nalhi-1710004
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F. No. DPCC/CMC—UOA-IOO%(ZOI 8/903-910 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi. :

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene..................... A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Vinod Kumar, B-49,50, Gharoli Dairy Farm Delhi-96(here in after
referred as “Addressee™) were operating your aforesaid unit at the above said atdress and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the w/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh. Vinod Kumar, B-49,50, Gharoli Dairy Farm Delhi-96
shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect. :

o That the concerned authority in BSES shall disconnects the: electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

e That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of w/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions..

This is b\eing issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

SEE, CMC-I
To,

M/s

Sh. Vinod Kumar, B-49,50, Gharoli
Dairy Farm Delhi-96
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F. No. DPCC/CMC-I/OA-1002£2018/911-918 ‘ Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are io be
allowed, it cannot be at the cost of public hygiene..................... A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh Sanjay, B-169, Gharoli Dairy Farm Delhi-110096(here in after
referred as “Addressee™) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas™ issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh Sanjay, B-169, Gharoli Dairy Farm Delhi-110096 shall
stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

s That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (PreventionA &
Control of Pollution) Act 1974 in case of violation of above said directions:

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Cormittee.
SEE, CMC-i
To, ~
M/s

Sh Sanjay, B-169, Gharoli Dairy
Farm Delhi-110096
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F. No. DPCC/CMC-I/OA-1002/2018/919-926 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a

serious view of non-implementation of Water (Prevention & Control of Pollution) *Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under: '

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene............euu..... A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Ch. Banet Bhadana S/o Sh. Jai Karan Singh B-207, Gharoli Dairy
Farm, Delhi-96(here in after referred as “Addressee™) were operating your aforesaid unit at the
above said address and engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the w/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Ch. Banet Bhadana S/o Sh. Jai Karan Singh B-207,
Gharoli Dairy Farm, Delhi-96 shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of w/s 33 (A) of Water (Prevention &
Conirol of Pollution) Act 1974 in case of violation of above said directionsx

This is being issued as iaer the approval of the Competent Authority, Delhi Pollution Control

Committee.
SEE, CMC-1
To, - '
M/s

Ch. Banet Bhadana S/o Sh. Jai Karan
Singh B-207, Gharoli Dairy Farm,
Delhi-o6
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F. No. DPCC/CMC-I/OA-1002/2018/927-934 : Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)‘
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a

serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“I1. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public RYgiene...........uevuveenun A joint committee

comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Jai Karan Singh S/o Surja Singh B-207, Gharoli Dairy Farm,
Delhi-96(here in after referred as “Addressee™) were operating your aforesaid unit at the above
said address and engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain. :

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the ws 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh. Jai Karan Singh S/o Surja Singh B-207, Gharoli Dairy
Farm, Delhi-96 shall stop operations of the dairy with immediate effect.

¢ That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

e That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of w/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions. -

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
M\' ankaj)
SEE, CMC-I
To, -
M/s

Sh. Jai Karan Singh S/o Surja Singh
B-207, Gharoli Dairy Farm, Delhi-96



Speed Post/By hand

@ * DELHI POLLUTION CONTROL COMMITTEE

GOVERNB@&T OF NCT OF DELHI

— e, ;
EHEER | 4" AND 5" FLOOR, 1S % DING, KASHMERE GATE, DELHI-110006
visit us at : http://dpcc.delhigovt.nic.in

F. No. DPCC/CMC-I/OA-1002/2018/935-942 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are Yo be
allowed, it cannot be at the cost of public hygiene..................... A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Ashok Kumar, B-269-270, Gharoli Dairy Farm, Delhi-96(here in
aiter referred as “Addressee™) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

.CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

e That the addressee i.e. M/s Sh. Ashok Kumar, B-269-270, Gharoli Dairy Farm, Delhi-
96 shall stop operations of the dairy with immediate effect. .

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of w/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority, Dethi Pollution Control

Committee.
SEE, CMC-I
To, -
M/s

Sh. Ashok Kumar, B-269-270,
Gharoli Dairy Farm, Delhi-96
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F. No. DPCC/CMC-I/OA-1002/2018/943-950 Dated: 16.06.2021

Subjeet: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated ‘27 05.2021 in OA No.

1002/2018 in the matter of “Abhlsht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene..........cceeeeeene. A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
irte the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Smt. Harwati, B-279, Gharoli Dairy Colony, Delhi-96(here in after
referred as “Addressee”) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas™ issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Smt. Harwati, B-279, Gharoli Dairy Colony, Delhi-96 shall
stop operations of the dairy with immediate effect.

e That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

e That the concerned authority in BSES shall disconnects the. electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prévention &
Control of Pollution) Act 1974 in case of violation of above said directions»

A

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
%@%@(

SEE, CMC-I
To, -

M/s

Smt. Harwati, B-279, Gharoli Dairy
Colony, Delhi-96
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F. No. DPCC/CMC-I/OA-1002/2018/951-958 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a

serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“I1. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene..........coceveneenn A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms. ,

And whereas, you M/s M/s Bhopal, B-379-381, Gharoli Dairy Colony, Delhi-96(here in after
referred as “Addressee™) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s M/s Bhopal, B-379-381, Gharoli Dairy Colony, Delhi-96
shall stop operations of the dairy with immediate effect.

e That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Preventioﬁ &
Control of Pollution) Act 1974 in case of violation of above said directions.

A

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

v

SEE, CM-1
To, -

M/s

M/s Bhopal, B-379-381, Gharoli Dairy
Colony, Delhi-96
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F. No. DPCC/CMC-I/OA-1002/2018/959-966 Dated: 16.06.2021

* Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)

Act, 1974 amended to date.

‘Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a

serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

¥

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene........c.ceeeeneenn. A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s M/s Virender Singh, B-382-386 Gharoli Dairy Colony, Delhi-96(here in
after referred as “Addressee”) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s M/s Virender Singh, B-382-386 Gharoli Dairy Colony,
Delhi-96 shall stop operations of the dairy with immediate effect.
e That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.
e That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.
o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect. )
You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions."

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

M

SEE, CM{C-1
To, -

M/s

M/s Virender Singh, B-382-386
Gharoli Dairy Colony, Delhi-96 ‘
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F. No. DPCC/CMC-I/OA-IOOZ/%pl8/967-974 Dated: 16.06.2021

‘Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11, Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene.......ceevveevennne. A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh, Lalji Yadav, B-390, 391, Gharoli Dairy Farm, Delhi-96(here in
after referred as “Addressee”) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas™ issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh, Lalji Yadav, B-390, 391, Gharoli Dairy Farm, Delhi-96
shall stop operations of the dairy with immediate effect.

e That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

e That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Conirol of Pollution) Act 1974 in case of violation of above said directions:.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
SEE, CMC-1
To, -
M/s

Sh, Lalji Yadav, B-390, 391, Gharoli
Dairy Farm, Delhi-96
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F. No. DPCC/CMC-I/OA-1002/201 8/975-982 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Qrs.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be ai the cost of public hygiene..........cccaeuaen. A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Raj Kumar Panday, B-411to 415, Gharoli Dairy Farm, Delhi-
96(here in after referred as “Addressee’) were operating your aforesaid unit at the above said
address and engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh. Raj Kumar Panday, B-411to 415, Gharoli Dairy Farm,
Delhi-96 shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

e That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You. shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions..

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.
%awﬂ%(
SEE, CMC-

Sh. Raj Kumar Panday, B-411to 415, :
Gharoli Dairy Farm, Delhi-96

To, -

M/s
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F. No. DPCC/CMC-I/OA-1002/2018/983-990 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date. .

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene........ceceveveean... A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint'inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Kamal Singh, B-416, Gharoli Dairy Farm, Delhi-96(here in after
referred as “Addressee™) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And Wheréas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh. Kamal Singh, B-416, Gharoli Dairy Farm, Delhi-96
shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

e That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

e That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of w/s 33 (A) of Water (Prevention & -

Control of Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
&S. Pankaj)

SEE, CMC-I
To,

M/s

Sh. Kamal Singh, B-416, Gharoli
Dairy Farm, Delhi-96
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F. No. DPCC/CMC-I/OA-IOOZ@OI 8/991-998 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a

serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“I1. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene...................... A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Kamal Singh, B-422 &424 Gharoli Dairy Farm, Delhi-96(here in

after referred as “Addressee™) were operating your aforesaid unit at the above said address and _

engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas™ issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

¢ That the addressee i.e. M/s Sh. Kamal Singh, B-422 &424 Gharoli Dairy Farm, Delhi-
96 shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of w/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

(P. ukaj)
SEE, CMIC-Y
To,

M/s

Sh. Kamal Singh, B-422 &424 !
Gharoli Dairy Farm, Delhi-96
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F. No. DPCC/CMC-I/OA-1002/2018/999-1006 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be

allowed, it cannot be at the cost of public hygiene.......... aecereesans A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.” -~

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint:inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Harbash Lal, B-430 & 431, Gharoli Dairy Farm, Delhi-96(here in
after referred as “Addressee™) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

¢ That the addressee i.e. M/s Sh. Harbash Lal, B-430 & 431, Gharoli Dairy Farm,
Delhi-96 shall stop operations of the dairy with immediate effect.

e That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

e That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of w/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
&@ aj)
SEE, CMC-I
To, —_
M/s

Sh. Harbash Lal, B-430 & 431,
Gharoli Dairy Farm, Delhi-96
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F. No. DPCC/CMC-I/OA-1002/2018/1007-1014 Dated: 16.06.2021 -

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

‘Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Qrs.” Stated
as under:

“11, Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene.......cceceveevannn. A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Ranbir Singh, B-442, Gharoli Dairy Farm, Delhi-96(here in after
referred as “Addressee™) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh. Ranbir Singh, B-442, Gharoli Dairy Farm, Delhi-96
shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention -&
Control of Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Cornmittee.
x& nkaj)

SEE, CMC-I
To, -

M/s

Sh. Ranbir Singh, B-442, Gharoli '
Dairy Farm, Delhi-96
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F. No. DPCC/CMC-UOA—IOO2/2Q18/ 1015-1022 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a

serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“I1. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene............u........ A joint commitiee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in comphance of the Hon’ble NGT order dated 27.05.2021, a joint’inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoh Village and Gharoli Dairy farms.

And whereas, you M/s Sh Ranveer Singh, B-447 Gharoli Dairy Farm Delhi-110096(here in
after referred as “Addressee™) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh Ranveer Singh, B-447 Gharoli Dairy Farm Delhi-
110096 shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

e That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of w/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions.

\

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

[

ankaj)
SEE, CMC-I
To, -

M/s

Sh Ranveer Singh, B-447 Gharoli
Dairy Farm Delhi-110096
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Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene...........ccevvnuenen A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Pramod ChaudharyB-451&452, Gharoli Dairy Farm, Delhi-96(here
in after referred as “Addressee™) were operating your aforesaid unit at the above said address
and engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh. Pramod ChaudharyB-451&452, Gharoli Dairy Farm,
Delhi-96 shall stop operations of the dairy with immediate effect.

» That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

» That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

» That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions.

v

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
S@& fikaj)

. SEE, CMC-I
To, -

M/s

Sh. Pramod ChaudharyB-451&452, '
Gharoli Dairy Farm, Delhi-96
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Subject: Directions for Closure w/s 33 (A)"6f"Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi. ’

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene......c.coeeuvennnans A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Jagveer Nagar, B-488, Gharoli Dairy Farm, Delhi96(here in after
referred as “Addressee™) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

" And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas™ issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

e

That the addressee i.e. M/s Sh. Jagveer Nagar, B-488, Gharoli Dairy Farm, Delhi96
shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

e That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions. .

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.

SEE, CMC-I
To,

M/s

Sh. Jagveer Nagar, B-488, Gharoli
Dairy Farm, Delhi96
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F. No. DPCC/CMC-I/OA-1002/2018/1 039-10"4'6 Dated: 16.06.2021

‘Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a

serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA 'No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under: _ :

’

“I1. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene..................... A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Bharam Singh, B-542, 543, Gharoli Dairy Farm, Delhi-96(here in
after referred as “Addressee™) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the w/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh. Bharam Singh, B-542, 543, Gharoli Dairy Farm, Delhi-
96 shall stop operations of the dairy with immediate effect.

¢ That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

© That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply comnection of the
addressee Cattle dairy Farm with immediate effect. '

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &

Control of Pollution) Act 1974 in case of violation of above said directions:

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

Mo

SEE, CMC-I
To, -

M/s

Sh. Bharam Singh, B-542, 543,
Gharoli Dairy Farm, Delhi-96 '
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F. No. DPCC/CMC—I/OA~1002/%018/1 047- 1054 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974, -
as amended to date by Dairy Farms in Delhi.

’
And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene.......c.cceuveunnens A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Rakesh Kumar, B-544, 545,546, Gharoli Dairy Farm, Delhi-
96(here in after referred as “Addressee™) were operating your aforesaid unit at the above said
address and engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh. Rakesh Kumar, B-544, 545,546, Gharoli Dairy Farm,
Delhi-96 shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

s That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

- You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions..

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Coramittee.
SEE CMC-I
To, -
M/s

Sh. Rakesh Kumar, B-544, 545,546,
Gharoli Dairy Farm, Delhi-96
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F. No. DPCC/CMC-I/OA—I 002/2018/1055-1062 Dated: 16.06.2021

Subject: Directions for Closure u/s 3%5°(AJ'5f Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a

serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.*

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene........c.cceaevarnne A joint committee

comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.” '

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Charan Singh, B-552 TO 554, G/F, Gharoli Dairy Farm, Delhi-
96(here in after referred as “Addressee™) were operating your aforesaid unit at the above said
address and engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh. Charan Singh, B-552 TO 554, G/F, Gharoli Dairy
Farm, Delhi-96 shall stop operations of the dairy with immediate effect.
e That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.
o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.
o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect. ’
You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions>

A

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
M
SEE, CMC-I
To, =
M/s

Sh. Charan Singh, B-552 TO 554,
G/F, Gharoli Dairy Farm, Delhi-96 '
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F. No. DPCC/CMC-UOA-IOO2/2Q1 8/1063-1070 Dated: 16.06.2021

Subject: Directions for Closure u/s 3@(@)‘01‘3’&73&1‘ (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to'date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated

. as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene...................... A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compiiance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms. '

And whereas, you M/s Sh Harish s/o Sh Bahadur Chand, B-601, Gharoli Dairy Farm Delhi-
110096(here in after referred as “Addressee™) were operating your aforesaid unit at the above
said address and engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh Harish s/o Sh Bahadur Chand, B-601, Gharoli Dairy
Farm Delhi-110096 shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions. -,

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

nkaj)
SEE, CMC-I
To,

M/s

Sh Harish s/o Sh Bahadur Chand, B-
601, Gharoli Dairy Farm Delhi-
170094
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iRy ay
Subject: Directions for Closure u/s 33#'(‘&)'\'0f Water (Prevention & Control of Pollution)
Act, 1974 amended to date.
1
Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,

as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA Nb.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under: '

“11. Accordingly, we find no merit in the applications. If the dairies in questioﬁ are to be
allowed, it cannot be at the cost of public hygiene..................... A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Madan Singh, B-622, Gharoli Dairy Farm, Delhi-110096(here in

after referred as “Addressee”) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas”, issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the w/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressée ie. M/s Sh. Madan Singh, B-622, Gharoli Dairy Farm, Delhi-
110096 shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply comnection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prévention &
Control of Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.

SEE, CMC-I
To, -

M/s

Sh. Madan Singh, B-622, Gharoli
Dairy Farm, Delhi-110096
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Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble Natidnal Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,

~ as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene........ecvaveuenn... A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Smt. Rajesh, B-687 to 688, Gharoli Dairy Farm, Delhi-96(here in after
referred as “Addressee”) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas dumng inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas™ issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefote, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the w/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Smt. Rajesh, B-687 to 688, Gharoli Dairy Farm, Delhi-96
shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

e That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

,«‘
You shall be hable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Confrol of Pollutlon) Act 1974 in case of violation of above said directions. ©

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

\

ankaj)
SEE, CMC-I
To, N

M/s

Smt. Rajesh, B-687 to 688, Gharoli
Dairy Farm, Delhi-96
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F. No. DPCC/CMC-I/OA—I002/203{8/1087-1094 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as ammended to date by Dairy Farms in Delhi.

.And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene.........c.ceeeuuen.. A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh Vinod, B-701, Gharoli Dairy Farm Delhi-110096(here in after
referred as “Addressee™) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain. '

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o . That the addressee i.e. M/s Sh Vinod, B-7¢1, Gharoli Dairy Farm Delhi-110096 shall
stop operations of the dairy with immediate effect.

e That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions,

This is bé\ing issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

SEE, CMC-I
To, ‘

M/s

Sh Vinod, B-701, Gharoli Dairy Farm
Delhi-110096
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F. No. DPCC/CMC-I/OA-1002/2018/1095-1102 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under: )

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene..........cccvuuuv.n. A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
‘into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
- respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Mange Ram Nagar, B-724, G/F, Gharoli Dairy Farm, Delhi-
110096(here in after referred as “Addressee™) were operating your aforesaid unit at the above
said addiess and engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas™ issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the w/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh. Mange Ram Nagar, B-724, G/F, Gharoli Dairy Farm,
Delhi-110096 shall stop operations of the dairy with immediate effect.

e That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

e That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect. '

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Preventionh &
Control of Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Comumittee.
(&\%{@\(
SEE, CMC-I
To, —
M/s

Sh. Mange Ram Nagar, B-724, G/F,
Gharoli Dairy Farm, Delhi-110096
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F. No. DPCC/CMC-I/0A-1002{2018/1103-1110 Dated: 16.06.2021

Subject: Directions for Closure w/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no nierit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene.........cccevvenees. A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint.inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Sunil Kumar, B-758 to 762, Gharoli Dairy Farm, Delhi-96(here in
after referred as “Addressee™) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:
o That the addressee i.e. M/s Sh. Sunil Kumar, B-758 to 762, Gharoli Dairy Farm,
Delhi-96 shall stop operations of the dairy with immediate effect.
¢ That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.
e That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.
o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of ws 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
SEE, CMC-I
To, —
M/s

Sh. Sunil Kumar, B-758 to 762,
Gharoli Dairy Farm, Delhi-96
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F. No. DPCC/CMC-I/OA-1002/2018/1111-1118 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene.........cceeeeuenn.. A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06. 2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoh Village and Gharoli Dairy farms.

And whereas, you M/s Sh Rambeer s/o Sh Bahadur, B-795, Gharoli Dairy Farm Delhi-
110096(here in after referred as “Addressee™) were operating your aforesaid unit at the above
said address and engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Conirol of Pollution) Act, 1974, hereby issue the following directions:

e That the addressee i.e. M/s Sh Rambeer s/o Sh Bahadur, B-795, Gharoli Dairy Farm
Delhi-110096 shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

e That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions.~

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
| gzm{j)\(
SEE, CMC-I

To, ~
M/s

Sh Rambeer s/o Sk Bahadur, B-795,
Gharoli Dairy Farm Delhi-110096
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F. No. DPCC/CMC-I/OA-1002/2018/1119-1126 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollutmn)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974, .
as amended to date by Dairy Farms in Delhl

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene..........cceeveeueennn A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go

* into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint' inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Om Prakash, B-836, 837, Gharoli Dairy Farm, Delhi-96(here in
after referred as “Addressee”) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish. & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions: '

o That the addressee i.e. Ml/s Sh. Om Prakash, B-836, 837, Gharoli Dairy Farm, Delhi-96
shall stop operations of the dairy with immediate effect.

e That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of w/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions.

A

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee. ,
&E&gﬁ}{
SEE, CMC-I
To, -
M/s

Sh. Om Prakash, B-836, 837, Gharoli
Dairy Farm, Delhi-96
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F. No. DPCC/CMC-I/OA-1002/2018/1127-1134 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)

Act, 1974 amended to date.

| Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in

OA No.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to-date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11, Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene.........c.cevervenes A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Smt Rekha, B-839, Gharoli Dairy Farm Delhi-110096(here in after
referred as “Addressee™) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Conitrol of Pollution) Act, 1974, hereby issue the following directions:

e That the addressee i.e. M/s Smt Rekha, B-839, Gharoli Dairy Farm Delhi-110096 shall
stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect. '

o That the concerned authority in DIB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions:

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

To, ~
M/s

Smt Rekha, B-839, Gharoli Dairy
Farm Delhi-110096
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F. No. DPCC/CMC-I/OA-1002/2018/1135-1142 Dated: 16.06.2021

Subject: Directions for Closure w/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene............cuueus.... A joint committee

~comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go

into the surviving issues, pending further hearing on 22.6.2021.” ,
And whereaé, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh Sunil, B-873, Gharoli Dairy Farm Delhi-110096(here in after
referred as “Addressee™) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh Sunil, B-873, Gharoli Dairy Farm Delhi-110096 shall
stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

e That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of w/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions,

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

(P-hi\%ﬂkﬁg\(

SEE, CMC-1!
T(]», ' -

M/s

Sh Sunil, B-873, Gharoli Dairy Farm
Delhi-110096
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F. No. DPCC/CMC-UOA—1002/2£18/ 1143-1150 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene......ccovevueeennen. A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And wheréas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Smt. Krishna, B-877, Gharoli Dairy Farm, Delhi-96(here in after
referred as “Addressee™) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the w/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

e That the addressee i.e. M/s Smt. Krishna, B-877, Gharoli Dairy Farm, Delhi-96 shall
stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions..

This is béing issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
(PkPankaj)
SEE, CMC-1
"To, -
M/s )

Smt. Krishna, B-877, Gharoli Dairy
Farm, Delhi-96
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F. No. DPCC/CMC-VOA-1002/2018/1151-1158 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of'Pollution)
- Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

- 1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene...................... A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.” ,
And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Smt, Kam lesh, B-878&879, Gharoli Dairy Farm, Delhi-96(here in after
referred as “Addressee”) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prévention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Smt. Kam lesh, B-878&879, Gharoli Dairy Farm, Delhi-96
shall stop operations of the dairy with immediate effect.

e That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

¢ That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions. ™

\

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
@%spankaj)
SEE, CMC-I
To, -
M/s

Smt, Kam lesh, B-878&879, Gharoli
Dairy Farm, Delhi-96
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Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date. ‘

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as. amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene........ceveueeuen.. A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Balraj, B-880 GF, Gharoli Dairy Farm, Delhi-96(here in after
referred as “Addressee™) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the uw/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh. Balraj, B-880 GF, Gharoli Dairy Farm, Delhi-96 shall
stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

e That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions.

S

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
%\E ankaj)

SEE, CMC-
To, -

M/s '

Sh. Balraj, B-880 GF, Gharoli Dairy
Farm, Delhi-96
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F. No. DPCC/CMC-I/OA-1002/2018/1 1671 '1 174 SO 3 Dated: 16.06.2021
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Subject: Directions for Closure u/s 33 (A) of Water (Prevention & ‘Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a

serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be

allowed, it cannot be at the cost of public hygiene........ccoeuvuunc.. A joint committee

comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Xondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Ravindar B-886, Gharoli Dairy Farm, Delhi-96(here in after
referred as “Addressee™) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh. Ravindar B-886, Gharoll Dairy Farm, Delhi-96 shall
stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

e That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be lable for penal action under the provision of w/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions:.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

W

SEE, CMC-X
To, -

M/s

Sh. Ravindar B-886, Gharoli Dairy
Farm, Delhi-96
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Subject: Directions for Closure u/s 33 (1&) 6f Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a

serious view of non-implementation of Water (Prevention & Control of Pollution) Act 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene........ccoeevuveanss A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereais, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Ashok Kumar, B-899 to 904, &910 to 912, Gharoli Dairy Farm
Delhi-96(here in after referred as “Addressee™) were operating your aforesaid unit at the above
said address and engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas™ issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh. Ashok Kumar, B-899 to 904, &910 to 912, Gharoli
Dairy Farm Delhi-96 shall stop operations of the dairy with immediate effect.

e That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect. '

e That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

e That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

8. Panka
SEE, CMC-I

M/s

Sh. Ashok Kumar, B-899 to 904,

&910 to 912, Gharoli Dairy Farm
Nathi. 04
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Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a

serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene..........c.cuu.... A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Hari Shankar B- 918,919,920,Block Gharoli Dairy Colony Delhi-
96(here in after referred as “Addressee’) were operating your aforesaid unit at the above said
address and engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas™ issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of

powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh. Hari Shankar B- 918,919,920,Block Gharoli Dairy
Colony Delhi-96 shall stop operations of the dairy with immediate effect.

e That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of w/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions:

This is béing issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

SEE, CMC-1
To, —

M/s

Sh. Hari Shankar B-

918,919,920,Block Gharoli Dairy
Calany Nelhi.0f
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F. No. DPCC/CMC-I/OA-1002/2018/1 191 119_8 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Watér (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution).Act, 1974,
as arnended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be ¢t the cost of public hygiene....cooceerevaverennns A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas,.in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Mahinder Singh, B-927-929, Gharoli Dairy Farm, Delhi*96(here in
after referred as “Addressee™) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

e That the addressee i.e. M/s Sh. Mahinder Singh, B-927-929, Gharoli Dairy Farm,
Delhi-96 shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

e That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions.™

\

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
(Pk?ankaj

SEE, CMC-1
To, = '

M/s

Sh. Mahinder Singh, B-927-929,
Gharoli Dairy Farm, Delhi-96

H5
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Subject: Directions for Closure u/s 33 ‘(AJ) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a

serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene.........cecovavenens A joint ‘committee

comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Vijay Pal, B-985, Gharoli Dairy Farm, Delhi-96(here in after

referred as “Addressee™) were operating your aforesaid unit at the above said -address and
engaged in the activity of Cattle dairy Farm.

- And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas™ issued by
CPCB and discharging the waste water and cow dung into drain. ,

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of

powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &

Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh. Vijay Pal, B-985, Gharoli Dairy Farm, Delhi-96 shall
stop operations of the dairy with immediate effect.

e That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

e That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Preventlon &
Control of Pollution) Act 1974 in case of violation of above said directions:.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
@k‘éﬂ;@\l
SEE, CMC-I
T 0 (] —
M/s

Sh. Vijay Pal, B-985, Gharoli Dairy
Farm, - Delhi-96
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Subject: Directions for Closure u/s%??(*ﬁ)”‘f’a‘fgwgi‘ter (Prevention & Control of Pollution)
Act, 1974 amended to date.

. Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a

serious view of non-implementation of Water (Prevention & Control of Pollution)‘Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene..........oceunenn.. A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms-in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Jagat Singh, B-991, Gharoli Dairy Farm, Delhi-96(here in after
referred as “Addressee’) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

e That the addressee i.e. M/s Sh. Jagat Singh, B-991, Gharoli Dairy Farm, Delhi-96 shall
stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions:

\

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
: @km\(
SEE, CMC-I
To, —_ '
M/s

Sh. Jagat Singh, B-991, Gharoli Dairy

_____ Faum, Delhi-9
\§ - : - . -
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F. No. DPCC/CMC—I/OA-1002/20 18/1215-1222 Dated: 16.06.2021

Subject: Directions for Closure u/s 31,5?‘(&()& &S Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene...........eeuu.... A joint 'committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh Attar Singh, B-996, Gharoli Dairy Farm Delhi-110096(here in after
referred as “Addressee™) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

e That the addressee i.e. M/s Sh Attar Singh, B-996, Gharoli Dairy Farm Delhi-110096
shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevenuon &
Control of Pollution) Act 1974 in case of violation of above said directions.,

This is bemg issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
SEE, CMC-Y
To, —
M/s

Sh Attar Singh, B-996, Gharoli Dairy
Farm Delhi-110096
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F. No. DPCC/CMC-I/OA-1002/2018/1223 1230 Dated: 16.06.2021

Subject: Directions for Closure u/s 33&1(%5?)30“1‘ 'W'%”’E“er (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) -Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11, Accordingly, we find no merit in the applications. If the dairies in question cre to be
allowed, it cannot be at the cost of public hygiene.........ceeeeenenen.. A joint committee

comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Anju, B-997, Block Gharoli Dairy Farm, Delhi-110096(here in after
referred as “Addressee”) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

e That the addressee i.e. M/s Sh. Anju, B-997, Block Gharoli Dairy Farm, Delhi-110096
shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention‘&,
Control of Pollution) Act 1974 in case of violation of above said directions

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

> Pankaj!{
SEE, CMC-
To, - '

M/s

Sh. Anju, B-997, Block Gharoli Dairy
Farm, Delhi-110096

29



=)

(o

Speed Post/By hand

DELHI POLLUTION CONTROL COMMITTEE
GOVERNMENT OF NCT OF DELHI

LS | 4" AND 5" FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-110006

. visit us at : http://dpce.delhigovt.nic.in
£

F. No. DPCC/CMC-I/OA-1002/2018/1231-1238 Dated: 16.06.2021

Subject: Directions for Closure u/s?ﬁﬁf@)&i’é’ﬁwgﬁi (Prevention & Control of Pollution)
Act, 1974 amended to date. ’

- Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in

OA No.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene..................... A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6,2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
Wwas conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Sunil, B-998, G/F, Gharoli Dairy Farm, Delhi-1 10096(here in after
referred as “Addressee™) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by
CPCB and discharging the waste water and cow dung into drain, ’

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh. Sunil, B-998, G/F, Gharoli Dairy Farm, Delhi-110096
shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

> That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

° That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions. '

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.

SEE, CMC-I
To, =

M/s

Sh. Sunil, B-998, G/F, Gharoli Dairy
Farm, Delhi-110096
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F. No. DPCC/CMC-UOA—lOOZ/ZQ18/1239 1246 Dated: 16.06.2021

Subject: Directions for Closure ws 33%%&@?&% (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a

serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under: ‘

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene.........cea......... A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereaé,‘in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to (7.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Rohit Kumar & Sh, Ravi Panwar, B-1000, Gharoli Dairy Farm,

Delhi-96(here in after referred as “Addressee™) were operating your aforesaid unit at the above
said address and engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh. Rohit Kumar & Sh, Ravi Panwar, B-1000, Gharoli
Dairy Farm, Delhi-96 shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions:-

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

M/s

Sh. Rohit Kumar & Sh, Ravi

Panwar, B-1000, Gharoli Dairy Farm,
NethiNg
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F. No. DPCC/CMC-OA-1002/2018/1247-1254 Dated: 16.06.2021

Subject: Directions for Closure /s 33@2%)"”51'1%?& (Prevention & Control of Pollution)
Act, 1974 amended to date. ' '

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a

serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

- “11. Accordingly, we find no merit in the applications. If the dairies in question are to be

allowed, it cannot be at the cost of public hygiene.........ccceeuvun.... A joint ,committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereaé, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Sant Ram, B-1002, Gharoli Dairy Farm, Delhi-96(here in after

referred as “Addressee™) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of

powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh. Sant Ram, B-1002, Gharoli Dairy Farm, Delhi-96 shall
stop operations of the dairy with immediate effect.

e That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of /s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions.™

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

SEE, CMC-1
To, -

M/s

Sh. Sant Ram, B-1002, Gharoli Dairy
Farm, Delhi-96
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F. No. DPCC/CMC-I/OA-1002/2018/1255-1262 Dated: 16.06.2021

AR

Subject: Directions for Closure u/s 3?;2&@ Lof qer (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a

serious view of non-implementation of Water (Prevention & Control of Pollution) Act 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.
1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be
allowed, it cannot be at the cost of public hygiene........ccevvuveaenes A joint committee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And whereas; in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Harindar Nagar, B-1021, Gharoli Dairy farm, Delhi-96(here in
after referred as “Addressee”) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

e That the addressee i.e. M/s Sh. Harindar Nagar, B-1021, Gharoli Dairy farm, Delhi-96
shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect. '

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

e That the concermned authority in DIJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions.™

A -t

This is being issied as per the approval of the Competent Authority, Delhi Pollution Control
Committee. '

Y

SEE, CMC-I
To, =

’

M/s

Sh. Harindar Nagar, B-1021, Gharoli
Dairy farm, Delhi-96

- M
®. aj)

25



N Speed Post/By hand
I DELHI POLLUTION CONTROL COMMITTEE
j (e GOVERNMENT OF NCT OF DELHI
%+

*@@g@ 4" AND 5" FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-110006
) visit us at : http:/dpcc.delhigovt.nic.in

F. No. DPCC/CMC-/OA-1002/2018/1263-1270 Dated: 16.06.2021

Subject: Directions for Closure u/s v§1§?€(ﬁ%mgiﬁw’§fer (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal:vide its order dated 01.04.2019 and 08.07.2019 in
OA No.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as urider:-

“11. Accordingly, we find no merit in the applications. If the dairies in question gre to be
allowed, it cannot be at the cost of public hygiene.........ceevcvacnss A joint commiitee
comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.”

And wheress, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Ved Prakash, B-1051, Gharoli Dairy Farm, Delhi-96(here in after
referred as “Addressee™) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas™ issued by

CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh. Ved Prakash, B-1051, Gharoli Dairy Farm, Delhi-96
shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions.™

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
(&éﬁaﬁﬁ,)\/
‘ SEE, CMC-I
To, ~
M/s

Sh. Ved Prakash, B-1051, Gharoli
Dairy Farm, Delhi-96
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F. No. DPCC/CMC-I/OA-1002/2018/1271 1278 Dated: 16.06.2021

Subject: Directions for Closure u/s 3§35&6;§‘% oﬂ%a‘cer (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a
serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Delhi. !

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be

allowed, it cannot be at the cost of public hygiene........ cereens cereend joint committee

~ comprising of the CPCB, DPCC and the EDMC (with EDMC as the nodal agency) may go
“into the surviving issues, pending further hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Om Prakash, B-1052, Gharoli Dairy Farm Delhi- -96(here in after

referred as “Addressee™) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by
CPCB and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh. Om Prakash, B-1052, Gharoli Dairy Farm Delhi-96
shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect. '

¢ That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of w/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
SEE CMC-I
T'O, - .
M/s

Sh. Om Prakash, B-1052, Gharoli
Dairy Farm Delhi-96
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F. No. DPCC/CMC-I/0A-1002/2018/1279-1286 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution) Act, 1974
amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in OA
No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a serious view of

non-implementation of Water (Prevention & Control of Pollution) Act, 1974, as amended to date by
Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No. 1002/2018
in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be allowed, it
cannot be at the cost of public hygiene...................... A joint committee comprising of the CPCB,
DPCC and the EDMC (with EDMC as the nodal agency) may go into the surviving issues, pending
Sfurther hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection was

- conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in respect of

Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Neeraj Kumar, A-226-B, Rajveer Colony Harijan Basti, Gharoli, Delhi-96 (here
in after referred as “Addressee™) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent to
Establish & Consent to Operate under Water Act from DPCC and were found not following the
“Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by CPCB and
discharging the waste water and cow dung into drain,

Now’therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of powers

conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention & Control of Pollution)
Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Neeraj Kumar, A-226-B, Rajveer Colony Harijan Basti, Gharoli,
Delhi-96 shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the addressee
Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply connection of
the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the addressee
Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention & Control of
Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

To,

M/s Neeraj Kumar
A-226-B, Rajveer Colony Harijan Basti,
Gharoli, Delhi-96
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Subject: Directions for Closure u/s 33 (A)'gi@ %gfar_(fi'&enﬁon & Control of Pollution) Act, 1974
amended to date.

Wherzas, Hon’ble National Greén Tribunal vide its order dated 01.04.2019 and 08.07.2019 in OA
No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a serious view of

non-implementation of Water (Prevention & Control of Pollution) Act, 1974, as amended to date by

Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No. 1002/2018
in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be allowed, it
cannot be at the cost of public hygiene........eeevvevevenen A joint committee comprising of the CPCB,
DPCC and the EDMC (with EDMC as the nodal agency) may go into the surviving issues, pending
Surther hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection was
conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in respect of
Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Dharmender & Raj Bala, F-70, Khasra No.253-F/Floor, Kondli, Delhi-96 (here

in after referred as “Addressee™) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent to
Establish & Consent to Operate under Water Act from DPCC and were found not following the
“Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by CPCB and
discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of powers

conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention & Control of Pollution)
Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Dharmender & Raj Bala F-70, Khasra No.253-F/Floor, Kondli,
Delhi-96 shall stop operations of the dairy with immediate effect.

e That the concerned East MCD shall take necessary action for the effective closure of the addressee
Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply connection of
the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the addressee
Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention & Control of
Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee. -

' . Pankaj

SEE, CMC-I
To,

M/s Dharmender & Raj Bala
F-70, Khasra No.253-F/Floor, Kondli,
Delhi-96

299

Jr.co



-~

Speed Post/By hand

L

DELHI POLLUTION CONTROL COMMITTEE
GOVERNMENT OF NCT OF DELHI

)

GEIB® | 4" AND 5" FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-110006
. visit us at : http://dpce.delhigovt.nic.in
F. No. DPCC/CMC-I/OA-1002/2018/1295-1302 Dated: 16.06.2021

T T AT
Subject: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution) Act, 1974
amended to date. .

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in OA
No.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a serious view of

non-implementation of Water (Prevention & Control of Pollution) Act, 1974, as amended to date by
Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No. 1002/2018
in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be allowed, it
cannot be at the cost of public hygiene............ccueee... A joint committee comprising of the CPCB,
DPCC and the EDMC (with EDMC as the nodal agency) may go into the surviving issues, pending
SJurther hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection was
conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in respect of
Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Raj Pal Singh, 2-B/292/4, K. No.242, Rajbir Colony Gharoli village Ext., Delhi-
96 (here in after referred as “Addressee™) were operating your aforesaid unit at the above said address
and engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent to
Establish & Consent to Operate under Water Act from DPCC and were found not following the
“Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by CPCB and
discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of powers
conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention & Control of Pollution)
Act, 1974, hereby issue the following directions:

s  That the addressee i.e. M/s Raj Pal Singh, 2-B/292/4, K. No.242, Rajbir Colony Gharoli village
Ext., Delhi-96 shall stop operations of the dairy with immediate effect.

s That the concerned East MCD shall take necessary action for the effective closure of the addressee
Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply connection of
the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DIB disconnects the water supply connection of the addressee
Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention & Control of
Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee. .

To,

M/s Raj Pal Singh
2-B/292/4, XK. No.242, Rajbir Colony
Gharoli village Ext., Delhi-96

A,
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At

Subject: Directions for Closure u/s 33 (A) df Water (Iifévention & Control of Pollution) Act, 1974
amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in OA
No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a serious view of

non-implementation of Water (Prevention & Control of Pollution) Act, 1974, as amended to date by
Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No. 1002/2018
in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be allowed, it
cannot be at the cost of public hygiene.......ccevevrevecnns A joint committee comprising of the CPCB,
DPCC and the EDMC (with EDMC as the nodal agency) may go into the surviving issues, pending
Sfurther hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection was
conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in respect of
Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Yatender Singh, B-329, Old No.60, Rajbir Colony, Gharoli Ext., Delhi-96 (here

in after referred as “Addressee™) were operating your aforesaid unit at the above said address and

engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent to
Establish & Consent to Operate under Water Act from DPCC and were found not following the
“Guidelines for Environmental Management of Dairy Farms and Gaushalas™ issued by CPCB and
discharging the waste watei' and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of powers

conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention & Control of Pollution)
Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Yatender Singh B-329, Old No.60, Rajbir Colony, Gharoli Ext.,
Delhi-96 shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the addressee
Cattle dairy Farm with immediate effect.

¢ That the concerned authority in BSES shall disconnects the electricity/power supply connection of
the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the addressee
Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention & Control of
Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee. :

ankaj)

®.
SEE, CMC-X
To,

M/s Yatender Singh
B-329, Old No.60, Rajbir Colony,
Gharoli Ext., Delhi-96

S,
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o DELHI POLLUTION CONTROL COMMITTEE
 p— GOVERNMENT OF NCT OF DELHI
T 4™ AND 5" FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-110006
. visit us at : http://dpcc.delhigovt.nic.in
F. No. DPCC/CMC-VOA-1002/2018/1311-1318 Dated: 16.06.2021

Subject: Directions for Closure u/s 33 (A) of Vﬁ’ﬁater (Prevention & Control of Pollution) Act, 1974
amended to date. .

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in OA
No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a serious view of

non-implementation of Water (Prevention & Control of Pollution) Act, 1974, as amended to date by
Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No. 1002/2018
in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be allowed, it
cannot be at the cost of public hygiene.........c.cceuev.... A joint committee comprising of the CPCB,
DPCC and the EDMC (with EDMC as the nodal agency) may go into the surviving issues, pending
Sfurther hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection was
conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in respect of
Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Proprietor of Dairy I Adjacent to K.S. Memorial School, Gharoli Village, BSES
Pillar No.101, Delhi-96 (here in after referred as “Addressee”) were operating your aforesaid unit at the
above said address and engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent to
Establish & Consent to Operate under Water Act from DPCC and were found not following the
“Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by CPCB and
discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of powers

conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention & Control of Pollution)
Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Proprietor of Dairy I, Adjacent to K.S. Memorial School, Gharoli
Village, BSES Pillar No.101, Delhi-96 shall stop operations of the dairy with immediate effect.

e That the concerned East MCD shall take necessary action for the effective closure of the addressee
Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply connection of
the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DIB disconnects the water supply connection of the addressee
Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention & Control of
Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

. \ ~Pankaj)

SEE, CMC-I
To,

M/s Proprietor of Dairy 1

Adjacent to K.S. Memorial School,
Gharoli Village, BSES Pillar No.101,
Delhi-96
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Subject: Directions for Closure u/s 33 (A) %‘i'hiwzatgr ‘&Fé%enﬁon & Control of Pollution) Act, 1974
amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in OA
No.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a serious view of

non-implementation of Water (Prevention & Control of Pollution) Act, 1974, as amended to date by
Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No. 1002/2018
in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be allowed, it

cannot be at the cost of public hygiene............ccvueese.. A joint committee comprising of the CPCB,
DPCC and the EDMC (with EDMC as the nodal agency) may go into the surviving issues, pending
Sfurther hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection was
conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in respect of
Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms. ‘

And whereas, you M/s Proprietor of Dairy II, Adjacent to K.S. Memorial School, Gharoli Village,
BSES Pillar No.101, Delhi-96 (here in after referred as “Addressee™) were operating your aforesaid unit
at the above said address and engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent to
Establish & Consent to Operate under Water Act from DPCC and were found not following the

“Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by CPCB and
discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of powers

conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention & Control of Pollution)
Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Proprietor of Dairy II Adjacent to XK.S. Memorial School, Gharoli
Village, BSES Pillar No.101, Delhi-96 shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the addressee
Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply connection of
the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DIJB disconnects the water supply connection of the addressee
Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of w/s 33 (A) of Water (Prevention & Control of
Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Contro
Committee.

SEE, CMC-
To,

M/s Proprietor of Dairy Il

Adjacent to K.S. Memorial School,
Gharoli Village, BSES Pillar No.101,
Delhi-96
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Subject: Directions for Closure u/s 33 (A) g'i‘%i}%fféf’é?é%ntion & Control of Pollution) Act, 1974
amended to date. :

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in OA
No.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a serious view of

non-implementation of Water (Prevention & Control of Pollution) Act, 1974, as amended to date by
Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No. 1002/2018
in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be allowed, it
8y pp q

cannot be at the cost of public hygiene.............ceeu.... A joint committee comprising of the CPCB,
DPCC and the EDMC (with EDMC as the nodal agency) may go into the surviving issues, pending
Surther hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection was
conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07.06.2021 in respect of
Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Furkan, C-174, Gali No.05, Mulla Colony, Gharoli Ext., Delhi-96 (here in after

referred as “Addressee™) were operating your aforesaid unit at the above said address and engaged in
the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent to
Establish & Consent to Operate under Water Act from DPCC and were found not following the

“Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by CPCB and
discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of powers

conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention & Control of Pollution)
Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Furkan, C-174, Gali No.05, Mulla Colony, Gharoli Ext., Delhi-96
shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the addressee
Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply connection of
the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DIB disconnects the water supply connection of the addressee
Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention & Control of
Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Contro
Committee.

nkayj)

SEE, CMC-I
To,

M/s Furkan

C-174, Gali No.05, Mulla Colony, Gharoli
Ext., Delhi-96
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T
Subject: Directions for Closure u/s 33 (A) b(')1"f nger”(Preventlon & Control of Pollution) Act, 1974
amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in OA
No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a serious view of

non-implementation of Water (Prevention & Control of Pollution) Act, 1974, as amended to date by
Dairy Farms in Delhi.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA No. 1002/2018
in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question are to be allowed, it
cannot be at the cost of public hygiene........ccevvveurene. A joint committee comprising of the CPCB,

DPCC and the EDMC (with EDMC as the nodal agency) may go into the surviving issues, pending

Sfurther hearing on 22.6.2021.”

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection was

conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to 07 06.2021 in respect of
Dairies farms in Kondli, Gharoli Vlllage and Gharoli Dairy farms.

And whereas, you M/s Sh Anish Kumar, House No-16, Village Gharoli, Delhi-96 (here in after referred

as “Addressee™) were operating your aforesa1d unit at the above said address and engaged in the activity
of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent to
Establish & Consent to Operate under Water Act from DPCC and were found not following the
“Guidelines for Environmental Management of Dairy Farms and Gaushalas” issued by CPCB and
discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of powers
conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention & Control of Pollutlon)
Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh Anish Kumar, House No-16, Village Gharoli, Delhi-96 shall stop
operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the addressee
Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply connection of
the addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in DJB disconnects the water supply connection of the addressee
Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention & Control of
Pollution) Act 1974 in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

To,

M/s Sh Anish Kumar, House No-16,
Village Gharoli, Delhi-96

25
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F. No. DPCC/CMC-I/OA-1002/2018/815-822 Dated: 16.06.2021

Sihiect: Directions for Closure u/s 33 (A) of Water (Prevention & Control of Pollution)
Act, 1974 amended to date.

Whereas, Hon’ble National Green Tribunal vide its order dated 01.04.2019 and 08.07.2019 in
OA No0.46/2018 in the matter of “Nuggehalli Jayasimha V/s GNCT of Delhi” has taken a

serious view of non-implementation of Water (Prevention & Control of Pollution) Act, 1974,
as amended to date by Dairy Farms in Deliii.

And whereas, Hon’ble National Green Tribunal vide its order dated 27.05.2021 in OA. No.

1002/2018 in the matter of “Abhisht Kusum Gupta V/s State of Uttar Pradesh & Ors.” Stated
as under:

“11. Accordingly, we find no merit in the applications. If the dairies in question ave to be
allowed, it cannot be ai the cost of public hygiene..........c.ceu....... A joint commitize
comprising of the CPCE, DPCC and the EDMC (with EDMC as the nodal agency) may go
into the surviving issues, pending further hearing on 22.6.2021.” '

And whereas, in compliance of the Hon’ble NGT order dated 27.05.2021, a joint inspection
was conducted by officials of CPCB , DPCC and EDMC from 04.06.2021 to (7.06.2021 in
respect of Dairies farms in Kondli, Gharoli Village and Gharoli Dairy farms.

And whereas, you M/s Sh. Gourav Shah, A-82, 83, Gharoli Dairy Farm, Delhil10096(here in

after referred as “Addressee™) were operating your aforesaid unit at the above said address and
engaged in the activity of Cattle dairy Farm.

And whereas during inspection you were found operating the dairy without obtaining Consent
to Establish & Consent to Operate under Water Act from DPCC and were found not following
the “Guidelines for Environmental Management of Dairy Farms and Gaushalas™ issued by
CPCB-and discharging the waste water and cow dung into drain.

Now therefore, the Competent Authority in Delhi Pollution Control Committee, in exercise of
powers conferred upon it, under the provisions of the u/s 33(A) of Water (Prevention &
Control of Pollution) Act, 1974, hereby issue the following directions:

o That the addressee i.e. M/s Sh. Gourav Shah, A-82, 83, Gharoli Dairy Farm,
Delhil10096 shall stop operations of the dairy with immediate effect.

o That the concerned East MCD shall take necessary action for the effective closure of the
addressee Cattle dairy Farm with immediate effect.

o That the concerned authority in BSES shall disconnects the electricity/power supply
connection of the addressee Cattle dairy Farm with immediate-effect.

o That the concerned authority in DJB disconnects the water supply connection of the
addressee Cattle dairy Farm with immediate effect.

You shall be liable for penal action under the provision of u/s 33 (A) of Water (Prevention &
Control of Pollution) Act 1974 in case of violation of above said directions."

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
( J\//‘k
RN Pankaj)
SEE, CMC-I
To, -

M/s

Sh. Gourav Shah, A-82, 83, Gharoli
Dairy Farm, Delhi11009767
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Item No. 01 (Court No. 1)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

{By Video Conferencing)
I.A. Nos. 109 to 111/2021

IN
Original Application No. 1002/2018

Abhisht Kusum Gupta Applicant
Versus

State of Uttar Pradesh & Ors. Respondent(s)

Virender Singh & Ors. Applicants in the IAs

Date of hearing: 27.05.2021

CORAM: HON’BLE MR, JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE MR. JUSTICE M, SATHYANARAYANAN, JUDICIAL MEMBER

HON’BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER
HON’BELE DR. NAGIN NANDA, EXPERT MEMBER

Applicant: Ms. Malvika Trivedi, Senior Advocate with Mr. Nipun Katyal, Advocate
in I.A Nos. 109 to 111/2021

Respondent:  Mr. Balendu Shekhar, Advocate for EDMC

ORDER

1. This order will dispose of I.A. Nos. 109 to 111/2021 filed by Mr.
Virender Singh and 19 others seeking impleadment, quashing of closure
notice dated 24.02.2021 issued by the East Delli Municipal Corporation
(EDMC) and stay of the said closure notice respectively. The fact remains
that this is indirect method of challenging the said notice by way of an IA,
though otherwise NGT is neither appellate forum against the said notice
nor original challenge is maintainable. Ground for taking this route is said
to be ‘misinterpretation’ of NGT order by the EDMC. However, we have

heard learned Counsel for the applicants at length on merits. Earlier the



applicants moved the Delhi High Court by way of writ petition which was

withdrawn to move this Tribunal.

2. The applicants have referred to five earlier orders of this Tribunal
dated 30.11.2018, 19.02.20219, 11.09.2019, 25.02.2020 and 06.11.2020
in the main matter, which is now fixed for further hearing on 22.6.2021.
The issue raised in the main application concerns pollution of irrigation

canal near Sector 137, NOIDA.

3. We may give a brief resume of the five orders referred to in the
application to understand the background. Vide first order dated
30.11.2018, the Tribunal sought a factual report from NOIDA and UPPCB
in response to allegation of pollution of the drain in question. As per report
dated 14.02.2019, it was stated that apart from local pollution, pollution
from Delhi (Village Kondli) was also being discharged into the drain.
Accordingly, vide second order dated 19.02.2019, the Tribunal directed
the CPCB, DPCC, DJB and EDMC to be part of the joint Committee apart
from the UP PCB and NOIDA. The said joint Committee gave its report
dated 18.04.2019 and supplementary report dated 08.07.2019 inter alia
stating that source of pollution in Delhi was unauthorized colonies namely
GD colony, Gharauli village and Kondli village which were discharging
their untreated sewage to drainage system meeting the drain in question
at Noida Sector 137. It was recommended that in respect of pollution
in Delhi, action should be taken by EDMC and DJB which should
include decentralized treatment facility for the dairy farms at
Gharauli village. In the supplementary report it was mentioned that
CPCB mentioned that it has given direction under Section 5 of the
Environment (Protection) Act, 1986 in respect of Delhi as follows:-

“1. Directions issued to EDMC:
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4.

2

i To direct dairy farms to devclop decentralized
treatment facility so that their untreated waste shall
not be discharged to DDA drainage system.

ii. To ensure that untreated dairy waste including
animal dungs from Gharuli village should not be
discharged into storm water drain. Challan / Legal
action shall be initiated against such violators.

Directions issued to DJB:

i. To initiate legal proceedings against the residents of GD
colony, Gharauli village and Kondli village, Delhi having
failed to take sewer connections.

ii. To ensure that each building under their jurisdiction shall
have sewer connection so that current practice of discharge
of untreated sewage into storm water drainage system
should be stopped.”

The statutory direction of CPCB is not under challenge. The

Tribunal, accordingly, vide third order dated 11.9.2019, directed further

remedial action, including taking of performance guarantee from the

EDMC and DJB. The matter was then considered by the fourth order on

25.02.2020 in the light of status report dated 01.11.2019 filed by the

CPCB. In respect of the subject in question, the status was mentioned as

follows:
Si. | Department| Directions of CPCB and Status report Recommendations
No NGT
4. | EDMC i, To direct dairy farms to!| i, EDMC has informed during | i, EDMC should ensure that

i

i

develop decentralized
treatment facility so that
their untreated waste
shall not be discharged to
DDA drainage system.

To ensure that
untreated dairy waste
including animal dungs
from  Gharuli village
should not be discharged
into storm water drain.
Challan/Legal action
shall be initiated against
such violators.

Hon’ble NGT directed to
submit Jurnish
performance guarantees
in the sum of Rs. 1 crore
each to the satisfaction
of CPCB undertaking to
take remedial actions in
the terms of the
directions of the CPCB,
Jailing which the said
amount will be forfeited.

the meeting that 591 Challan
issued to residents of Kondli and
Gharauli for disposing their
wastewater into drain and Show-
Cause notice is also issued to
illegal dairies for disci.arging
waste in drain.

ii. East Delhi Municipal
Corporation Veterinary Services
Department Vide email dated
31/10/2019 provided the action
taken report indicating action
taken against the illegal dairy
farms at Gharoli colony, Copy
attached as Annexure-VIIL

ill. Performance Bank Guarantee
was not submitted, However, it
was informed that same was
approved by Competent
Authority and will be sub.nitted
in one week time.

K.

untreated dairy waste
including animal dungs from
Gharuli village should not be
discharged into storm water
drain. Challan / Legal action
shall be initiated against such
violators.

The dairy farms be shifted to

outskirt of the area in a time

bound manner.




5.

The Tribunal directed further action. The matter was last

considered by fifth order dated 06.11.2020 in the light of further status

report dated 29.10.2020. The present issue was considered as follows:-

6.

“9, Learned counsel for EDMC, on instructions says, that there is a
proposal to shift the dairies but that is not possible in absence of land.
We find this excuse untenable only to avoid responsibility. The plea
raised is not a justification for permitting violation of law by the
dairies to the detriment of the rights of the citizens. To enforce rule
of law and prevent the causing of pollution and hazard to the
health of the inhabitants, activities operating in violation
must be forthwith stopped and compensation recovered for the
violations. Prosecution may be initiated and source of
pollution may be closed. DPCC must also take necessary action
on its part. If the EDMC remains non-compliant, the
Commissioner will be personally held responsible. Let the
compliance report be file within two months by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/ OCR Support
PDF and not in the form of Image PDF.”

We note from record that CA (Diary No.) 5433/2021 State of UP vs.

Abhisht Kusum Gupta has been dismissed by the Hon’ble Supreme Court

on the ground of limitation against an earlier order in this matter. As

already mentioned, the matter is now scheduled to be listed for hearing on

292.06.2021. In the meanwhile, the EDMC has issued closure notice dated

24.02.2021, which is said to be ‘misinterpretation’ of order of this Tribunal

and otherwise unsustainable.

7.

The impugned order, after referring to the above proceedings,

mentions that:

“5.  There is no facility for treating of dairy waste in Gharoli
Dairy Colony and Gharoli Village. Thus, to comply the order
of Hon’ble NGT court is a priority for EDMC to check the
pollution of Irrigation Canal in Section 137, Noida, Uttar
Pradesh. Therefore, closing of diaries at above area is
unavoidable.

6. Therefore, you are hereby directed to close down your
dairy business at your premises within days after receipt of
this notice or otherwise department will take suitable action
against you including sealing action of your dairy.”
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8. Main contention on behalf of the applicants in IAs is that action of
the EDMC is based on wrong interpretation of order dated 06.11.2020.
The dairies in question have been in existence since 1976. The applicants
have been paying electricity bills, license fee and renewal fee for the license
to operate the dairies. They are getting water supply from private
operators, in absence of water supply by the DJB. They are in the process
of installing bio-gas plant for which land is required. They will not
discharge dung into the sewer or contribute to the air or water
pollution if amiable solution is found by the Tribunal. The closure
will affect the right to livelihood. Waste generated is not hazardous
and is being duly collected. Bio-medical waste Management Rules,
2016 are also being complied with. In absence of infrastructure for
proper handling of waste, the Municipal Corporation should facilitate
the same by composting bio-gas production, manufacturing of dung
wood. The applicants approached the Delhi High Court by way of W.P (C)
4396/2021, Virender Singh v. East Delhi Municipal Corporation & Ors.,

which was disposed of as follows:-

“Learned counsel for the petitioner seeks leave to withdraw the
petition with liberty to approach the National green Tribunal for
appropriate directions.
The petition is accordingly dismissed as withdrawn with the liberty
as prayed for.”
9. Learned Counsel for the EDMC has opposed the application by
pointing out that currently pollution is being discharged in the drain or on
land and thus there was no option except to pass closure order to enforce
the law. There is continued violation of environmental norms, statutory
direction of the CPCB and the Water (Prevention and Control of Pollution)

Act, 1974 (the Water Act), Air (Prevention and Control of Pollution) Act,

1981 (the Air Act) and the Environment (Protection) Act, 1986 (the EP Act).

BN



Mere holding of license for operating the dairy or allotment of land for the
purpose does not create any right to violate the environment laws. The
action of the EDMC is thus consistent with the mandate of law of ensuring
that no pollutant is discharge into a water body which is criminal offense
under Section 26 read with other provisions of the Water Act. An activity
which is crime under the law of the land has to be stopped. Further
reference has been made to an order of this Tribunal on the subject dated
08.10.2020 in O.A No. 46/2018, Nuggehalli Jayasimha v. Government of
NCT of Delhi. Therein, reference was made to the judgement of Delhi High
Court in Common Cause v. UOI (2007 SCC Online Del 863), that
hygiene and protection of environment in operating dairies in Delhi
was required. Under the directions of Delhi High Court, a policy was
framed by the MCD on 17.07.2010, laying down standards to be followed.
The Tribunal also referred to report of the Expert Committee constituted
by the Indian Council for Agricultural Research, Government of India
dated 01.11.2016 under the Chairmanship of Dr. Arjava Sharma, Director,
ICARNBAGR, Karnal on sustainable management of the cattle in the light
of adverse consequences of the dairy activities on the environment. On
direction of the Tribunal, the CPCB proposed guidelines which were filed
with its report dated 01.10.2020 proposing regulatory mechanism in the
form of consents under the Water and the Air Acts. The Tribunal directed
the mechanism to be finalized and published. In the said matter also,
CA7285/2019 filed by the South Delhi Municipal Corporation against
earlier direction of the Tribunal was dismissed by the Hon’ble Supreme
Court on 16.9.2019. 1t will be appropriate to reproduce extracts from the

said order:-

3

1. The issue for consideration is the enforcement of environmental
norms in functioning of dairies. The Tribunal earlier considered the
grievance that unscientific management of solid and liquid
waste from such dairies, by dumping such waste in drains or
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in open generates Ammonia and Nitrogen oxides in the air and
nitrate in soil and ground water. The odour from dairies
negatively impacts the air quality. Ammonia is wafted into the
air from manure lagoons. Gases known as volatile organic
compounds are created by the huge piles of feed. The foul smell
Jrom the dairy causes migraine and headache. People have no
option but to inhale the impure/foul air present in the
atmosphere. In the light of inspection reports dated
04.12.2015 and 15.12.2015, prepared by the Animal Welfare
Board of India, it was noted that there was rampant use of
Schedule H drugs, oxytocin injections, syringes, plastic bottles
and other veterinary drugs etc. which are disposed of
improperly and in unscientific manner, in violation of Bio-
medical Waste Management Rules, 2016. The dairies were not
Jollowing waste management practices. There was violation of
Food Safety and Standards (Licence and Registration of Food
Businesses) Regulations, 2011.

2. The Tribunal issued directions for enforcement of norms
against which Civil Appeal No. 7285/2019, filed by the SDMC,
was dismissed by the Hon’ble Supreme Court. The Tribunal
referred to the judgement of the Delhi High Court in Common
Cause v. UOI, (2007 SCC Online Del 863), wherein Municipal
Corporation of Delhi was directed to formulate a licensing
policy under Section 417 of the Delhi Municipal Corporation
Act, 1957. The High Court observed that the dairies need to be
relocated on account of hazard of stray cattle on the roads
and trauma faced by the cattle in the cities on account of
traffic. Reference was also made to the filth, squalor and
outbreak of diseases. As a short-term measure, preventive
steps were required for hygiene and protection of environment.
Our attention has been drawn to a policy framed by the MCD
on 17.07.2010 prohibiting keeping of cattle in any premises
without license. Authorized dairy areas were specified and
standards and measures were also specified. Reference was
also been made to the report of an Expert Committee
constituted by the Indian Council for Agricultural Research,
Government of India, dated 01.11.2016 wunder the
Chairmanship of Dr. Arjava Sharma, Director, ICARNBAGR,
Karnal. The report dealt with sustainable management of
unproductive cattle. The report specifies land requirement,
feeding requirement, labour requirement and health
management. The Tribunal also noted various articles on the
subject! which highlight adverse consequences on the
environment due to illegal and unscientific dairy activities. It
was also observed that there was violation of various
provisions of the Delhi Municipal Corporation Act, 1957.

1 “Delhi is major contributor of population in Yamuna” published in “The Hindu”
dated17.04.2007, “Feeding on plastic poses high risk to lives, output of stray cattle”
published in “Indian Today” dated 08.05.2017, “Serious farm population breaches rise in
UK-and many go unprosecuted” published in “Guardian” dated 21.05.2017, “How growth in
Dairy is affecting the environment” published in “The New York Times” dated01.05.20015
and “Stray cows clog South Delhi roads” published in “The Times of India” dated 05.08.2012
and research papers titled “Nitrogen pollution by dairy cows and its mitigation by dietary
manipulation”, “Impact of Dairy Effluent on Environment-A Environmental Science and
Engineering (Subseries: Environmental Science)”, apart from other documents and
photographs.
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5. Accordingly, a further report dated 01.10.2020 has been filed by the
CPCB to the effect that the Guidelines have been finalized on
05.06.2020. The same have been uploaded on the website and
circulated to all the State PCBs/PCCs. The Guidelines deal with solid
waste management, water waste management, air quality
management, siting policy and regulatory/ monitoring mechanism. We
consider it appropriate to quote extracts dealing with the Siting Policy
and Regulatory/Monitoring mechanisnu
“4, Siting Policy:

The siting criteria will be applicable for new establishment, however,
the existing establishments should take appropriate pollution control
measures as per the guidelines. The siting policy for dairy farms and
gaushalas are as follow:

i Dairy farms and gaushalas should be located outside city/village
boundaries, atleast 200 meters away from residential dwellings
and 500 meters away from hospitals & schools.

ii.  Dairy farms and gaushalas should not be located in flood prone
areas, subject to flooding at 1-in-25-year or more frequent levels
in order to avoid contamination of water bodies.

iii. Dairy farms and gaushalas should not be located in areas with
shallow groundwater depth of about 10 to 12 feet and in
particular in alluvium areas in order to avoid groundwater
contamination.

iv. Dairy farms and gaushalas may be alloiwed to follow minimum
distance criteria given below which may be subject to vary with
the local conditions:

a. National and State Highways: 200 meters from National
Highway and 100 meters from State Highway in order to
avoid odour nuisance and road accident caused due to
cattle.

b. Major drinking water reservoir on catchment side: 500
meters in order to avoid water contamination due to
leakages/ spillages from the dairy farms and gaushalas.

c. Drinking water source like wells, summer storage tanks,
other tanks (drinking water): 100 meters in order to avoid
water contamination.

d. Major watercourses like River and Lake: 500 meters in

order to avoid water contamination.

Canals: 200 meters in order to avoid water contamination.
Inter-se distance between two establishments should be
atleast 5 meters for ventilation. Each unit should provide
atleast 2.5 meters from each side and develop the green
belt.

Th o

5. Regulatory/ Monitoring Mechanism:

i The local authorities/corporations should carry out
inventory of the dairy farms and gaushalas located in
their jurisdiction in the modified inventory proforma given at
Annexure-A. The same should be updated and shared with
the concerned SPCB/PCC on annual basis (calendar year
wise).



ii.

iit.

vi.

i

Vil

The local bodies/municipal corporations shall
publish a public notice in newspapers and on their
website for registration of dairy farms and gaushalas
as per municipal law. The registration may be done
preferably through online mode and same may be
displayed at their websites.

The SPCBs/PCCs shall publish a public notice for dairy
Jarms and gaushalas to obtain consent to establish and
consent to operate under Water Act, 1974 as well as Air
Act, 1981 as per the categorization of industries. CPCB
issued directions on 10.07.2020 under Section 18(1)(b) of the
Water (Prevention & Control of Pollution) Act, 1974 and the Air
(Prevention & Control of Pollution) Act, 1981 regarding
classification of Dairy Farms and Gaushalas into Orange and
Green Category, respectively.

The SPCBs/PCCs/local bodies/municipal corporations
shall upload the environmental guidelines and Form-A
Jor compliance status of environmental guidelines on
their website and also circulate to all the dairy farms
and gaushalas. The compiled status of compliance in the
Jorm of report shall be submitted once in six months by
SPCBs/PCCs to CPCB for Audit purpose. The concerned
SPCBs/PCCs/local bodies/corporations should monitor the
dairy farms and gaushalas on regular basis to ensure the
proper disposal of cattle dung and wastewater to check
compliance of environmental norms. The SPCBs/PCCs will
considered the carrying capacity of the surroundings while
allowing a new establishment and laying down the
environmental norms.

The SPCBs/PCCs shall carry out environmental audit of
atleast 2 dairy farms and 2 gaushalas, randomly
selected from each district of the state/UT and submit
the compliance and action taken report to CPCB on
half yearly basis.

CPCB shall carry out environmental auditing of 4 dairy farms
and 4 gaushalas in each state/ UT, randomly selected based
on the information received from SPCBs/PCCs on annual
basis.

In case of any violation of environmental norms under the
Water (Prevention and Control of Pollution) Act, 1974, the Air
(Prevention and Control of Pollution) Act, 1981 and
Environmental (Protect) Act, 1986 by dairy farms and
gaushalas, the concerned SPCBs/PCCs should impose
environmental compensation as per the CPCB
methodology for "Environmental Compensation to be
levied on Industrial Units", for damaging the environment
and in order to stop polluting activity and initiate prosecution
Jor repeatedly polluting units.

SPCBs/PCCs should provide training and consultation to the
Gram Panchayat for implementation of guidelines in their
jurisdiction. Gram  Panchayat should ensure the
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implementation of the guidelines by dairy farms and
gaushalas falling under their jurisdiction for handling and
management of the wastes.

X. Hands on practical trainings on environment/waste
management & treatment technologies, scientific feeding for
enteric methane reduction, waste to wealth management
programme, etc. should be provided to dairy
workers/ entrepreneurs by the local bodies/SPCBs/PCCs on
regular interval.”

6. Shri Raj Panjwani, learned Senior counsel appearing for the
applicant has made some pertinent observations and submissions
about the report contained in the written note filed. The CPCB may
consider the same and if necessary, also have oral interaction with
Shri. Panjwani on telephone/video conference, as agreed to by him.
In the light thereof, suitable changes may be made and either the
Guidelines may be suitably revised considering all the points or a
corrigendum may be issued. This exercise may be completed within
one month. Thereafter, the CPCB may forward the finalized
Guidelines for compliance to the Chief Secretaries of all the State/UTs
and the State PCBs/PCCs. The State PCB/PCCs and all other
statutory authorities may strictly follow the Guidelines and take
remedial action wherever any violation comes to the notice of such
authorities. The CPCB may also develop an App, if not already done,
forredressal of any grievances relating to violation of such norms and
such App may be circulated to the general public. The CPCB may also
monitor this aspect from time to time. ‘

The Application is disposed of.
A copy of this order be sent to the CPCB by email for
compliance.”

10. In view of the above, it is seen that the matter has been dealt with
earlier by the Delhi High Court and directions issued for maintaining
environmental norms. Thereafter, MCD has framed policy which is not
being complied with. CPCB has issued statutory directions to the EDMC
which are operative. The EDMC has found violations which are not
rebutted. The Tribunal has directed remedial action in the matter against
which the matter has gone to the Hon’ble Supreme Court twice without
any change in the order of the NGT. At this stage, it is not possible to
entertain plea which in substance is for review so as to permit dairies to
continue without compliance of environmental norms. The dairies in

question have thus either to be closed or can be allowed after ensuring
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compliance of norms so as to ensure that there is no discharge of pollution
in the water body or on land and there is scientific management of the
waste. Further, the dairies can be operated only after obtaining requisite

consents under the Water and the Air Acts and compliance of siting norms.

11. Accordingly, we find no merit in the applications. If the dairies in
question are to be allowed, it cannot be at the cost of public hygiene and
health and can be only after the environmental norms are duly followed,
including siting norms and carrying capacity of the recipient environment
to sustain such activities without violating air and water standards. Only
such number as may be found viable can be allowed. They have to take
requisite Consents under the Water and the Air Acts. The dairies operating
standalone or in clusters, are required to have Waste water treatment
plant or Common Facility to treat waste water and management of dung.
Besides, dairies are to comply with all other Guidelines issued by the CPCB
in terms of order in OA No. 46/2018, supra. Till such compliance, the
regulatory bodies — the EDMC, DPCC and the CPCB are free to proceed,
according to law, in the matter of taking necessary coercive measures, as
earlier directed. A joint committee comprising of the CPCB, DPCC and the
EDMC (with EDMC as the nodal agency) may go into the surviving issues,

pending further hearing on 22.6.2021.

Accordingly, I.A. Nos. 109 to 111/2021 stand disposed of.

A copy of this order be forwarded to the CPCB, DPCC and the EDMC

by email for compliance.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM
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May 27, 2021

I.A. No. 109/2021, I.A. No. 110/2021
& I.A. No.111/2021 IN

Original Application No. 1002/2018
AB

M. Sathyanarayanan, JM
Brijesh Sethi, JM

Dr. Nagin Nanda, EM
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